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 SHRI  RASABEHARI  BEHERA—

 contd.

 of  people  have  been  rendered  home-

 less,  They  have  lost  their  cattle  wealth
 worth  several  lakhg  of  rupees.

 In  view  of  such  enormous  loss,  I
 make  a  fervent  appeal  to  the  Govern.
 ment  to  rehabilitate  the  people  to  a

 safe  place.  A  central  team  should
 visit  the  flood-affected  areag  to  assess
 the  loss  and  sanction  advance  relief
 assistance  forthwith.

 I  demand  that  the  Government
 should  take  special]  measures  to  avert

 recurring  floods  in  this  area.  This  is

 a  question  of  life  and  death  of  more
 than  50,000  people.  The  raising  of

 embankmentg  on  both  sides  of  these
 rivers  should  be  taken  on  war-footing.

 14.05  hrs,

 APPROPRIATION  (No  3)  BILL,  1980

 THE  MINISTER  OF  FINANCE
 (SHRI  9  VENKATARAMAN):  I  beg

 to  move:*

 “That  the  Bill]  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-

 dateq  Fund  of  India.  for  the  gervices
 of  the  financial  year  1980-81  be
 taken  into  consideration.”

 भी  मूल  चन्द  डागा  (पाली)  :

 ma  सरकार  को  बहुत  बड़ी  रकम

 कंतालिडेटिड फंड  में  से  दी  जा  रही  है  ।

 में एक  बात  कहना  चाहता  हूं।  बजट  का

 पहला  मसर  तो  यह  gat  है  कि  महंगाई

 आज  काफी  बढ़  गई  है  ।  हम  लोगों ने

 यह  सोचा  था--

 SHR]  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Sir  the  Appropriation  Bill

 covers  811  grants  and  for  all  Ministers.

 Kindly  have  a  look  around,  at  your
 right.  Except  the  Finance  Minister,
 there  is  nobody.  This  ig  most  unfor-
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 tunate.  ”  Speaker  was  making
 observations  about  Members  not  being

 present  during  the  Question  Hour,  not

 realising  that  they  have  other  pro-
 grammes,  But  the  Ministers  here—
 for  whoge  Ministries  grants  have  been

 voted—are  not  present,  Thig  is  most

 improper.

 MR,  DEPUTY.SPEAKER:  The  Min-
 ister  ig  giving  a  reply.  (Interruptions)

 SHRI  ८.  LAKKAPPA:  You  cannot
 obstruct  the  proceedings  of  the  House

 like  this,

 SHRI  RAVINDRA  7a  (Bom-

 bay  North):  Sir,  it  has  been  the  prac-
 tice  in  the  प०प&€  that  since  some

 Ministrie,  get  guillotined  and  ques-
 tiong  may  be  raised  about  those  res-

 pective  Ministries,  the  Ministers  res-
 ponsible  for  these  Ministries,  particu-
 larly,  alwayg  took  care  to  be  present...
 Thig  courtesy  has  always  been  ex-
 tended  by  the  Cabinet  to  the  House.
 It  is  regrettable  that  this  practice  has
 not  been  followed  this  time.

 SHRI  8.  VENKATARAMAN:  Mr.

 Deputy-Speaker,  Sir,  ।  11806.0  been
 briefed  on  al]  these  points,  and  the

 officers  of  the  Departments  are  here.
 Cabinet  responsibility  is  a  joint  res-

 ponsibility,  and  as  long  ०3  ।  am  able
 to  answer  the  questions,  the  other  side
 should  have  no  objection,

 1r.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 ed  Fund  of  India  for  the  services  of,
 the  financial  year  1980-81,  be  taken
 into  consideration.”

 2.  Moo)  Chand  Daga.

 भी  मूल  ।  डागा.  (पाली)  :

 उपाध्यक्ष  महोदय,  वित्त  मंत्री  ने  1417

 करोड़ रुपये  के  घाटे  का  बजट  पेश  किया

 है  ।  यह  घाटे  की  शारदे-व्यवस्था  कहां  तक

 जायेगी,  इसका  पता  एक  साल  बीतने
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 पर  लगेगा  ।  मैं  समझता  हूं  कि  इसके

 कारण  महंगाई  काफ़ी  बढ़  गई  है  भौर

 इससे  हिन्दुस्तान  के  ग़रीब  आदमी  को  बहुत

 कम  राहत  मिली  है  ।

 राजस्थान में  आठ  लाख  लोग  अकाल

 से  पीड़ित  हैं  ।
 वे

 काम  कर  रहे  हैं,

 लेकिन  उन्हें  बरांबर  दो  महीनों  से  अरनाज

 का  भुगतान  नहीं  हुमा
 ।

 केन्द्रीय  सरकार

 उन्हें  प्रनाज  देने  में  भ्र समर्थता  ज़ाहिर  कर

 चूकी है  ।  इस  लिए  या  तो  राजस्थान

 को  अनाज  देना  होगा  या  15  करोड़

 रुपये  की  धनराशि देनी  होगी  ।  राजस्थान

 की.  श्रमिक  हालत  ऐसी  नहीं  हैं  कि

 वह  15  करोड़  रुपये  की  धनराशि  दे

 सके |

 हमारे  बजट  का  उद्ेश्य  एक  ही

 मालूम  होता  है  कि  हम  श्रार्गनाइज्ड  सैक्टर

 को  ठीक  रखना  चाहते  हैं  ।  हमारा  गर-

 योजना  खर्चा  बढ़ता  जा  रहा  है  परार

 उस  पर  कोई  रोक  नहीं  लगाई  जा  रही

 @  ।  1979-80 में हमारा वेज बिल में  हमारा  वेज  बिल
 था  11,396  करोड़  रुपये,  कौर  इस  साल

 वह  बढ़ कर  13,310 करोड़ रुपये हो करोड़  रुपये  हो

 गया  दै,  प्रधान  एक  साल  में  वेज  बिल

 1,914  करोड़  रुपये  के  करीब  बढ़  चुका

 है
 ।

 इसी  तरह  अ्रोवर-टाइम एलाउंस की एलाउंस  की

 रकम  भी  काफ़ी  बढ़  चुकी  है  ।  करोड़ों

 रुपये  प्रोवर-टाइ  एलाउंसਂ के  रूप  में
 दिये  जाते  हैं,  लेकिन  उसके  बावजूद
 सरकारी  कर्मचारियों  में  एफ़िशेसी  नहीं

 पाई  जाती  है  मार  लोगों  के  साथ  ठीक

 रेखा  के  रहने  वाले  लोगों  को  मिनि-

 मम  वेजिज़  भी  नहीं  मिलती  है।  पक्षवारों

 में  चर्चा  होती  है  कि  बीड़ी  क  को  तीन
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 wiferas  विषमता,  डिसपैरिटी,  बढ़  रही  है।

 कया  सरकार  के  पास  ऐसा  कोई  तरीका  है,

 जिससे  क  विषमता  कम  हो  सके?

 हिन्दुस्तान  में  बजट  का  केवल  एक  मतलब

 नहीं  होना  चाहिए  कि  हम  बजट  के  नरा

 केवल  सरकारी  नौकरों  की  संख्या  बढ़ा  दे,

 उनकी  तनख्वाहें  ज्यादा  बढ़ा  दें,  उनको

 बोनस  प्रेच्युई्टी  सब  कछ  दे  दें  लेकिन

 उनकी  एफिश्येंसी  बढ़ाने  की  तरफ,  उनकी

 काम  करने  की  योग्यता  बढ़ाने  की  तरफ

 कोई  ध्यान  न  दें।  प्राज  कौन  इस  तरफ

 ध्यान  देता  है  ?

 बोनस  की  बात  की  जाती  है  कि  बोनस  देना

 चाहिए आन  दि  बेसिस  श्राफ  प्रोडक्टिविटी ।

 sit  तक  मेरी  समझ  में  नहीं  पाया  कि

 प्रोडक्टिविटी का  क्या  आधार  होगा  ।  हम

 रेलवे  कर्मचारियों  को  बोनस  देना  चाहते

 हैं  लेकिन  राज  रेलवे  की  क्या  हालत  है?

 इसी  तरह  पी०  एंड  टी०  विभाग  को

 भार  दूसर  विभागों को  बोनस  देने  की

 बात  की  जाती है,  लेकिन यह  किस  लिए  ?

 आाज  श्राप  हालत  देखिए  उन  महकमों  की  ।

 ara  टेलीफोन  की  क्या  हालत है?  तो

 क्या  बोनस  का  यहीं  मतलब  है  कि  जो  अपनी

 भ्राता  उठाए  उसको  खुश  करने  के  लिए

 चूंकि  वह  प्रार्गेनाइज्ड लेबर  हैं,  या
 एलाइड

 सेक्टर  के  लोग  हैं,  वह  खुश  रहें  इसके  लिए
 बोनस  दिया  जाना  चाहिए?  इस  तरह

 से  तो  हमारे  बजट  का  जो  परपज़  है  वह

 सकसेसफुल  नहीं  हो  सकता
 ।

 महात्मा  गांधी

 ने  सोचा  था  कि  गरीबों  को  सारी  राहत

 मिलेगी  ।  उनके  सपने  का  स्वराज्य  वह  था

 जिसमें  गरीबों  को  क  सब  चीजें  मिलेंगी जो

 धनी  व्यक्ति  को  मिलती  हैं।  लेकिन  राज

 गरीबों  को  वह  चीजें  मिलना  तो
 दूर  रहा,

 उनकी  हालत  पीर  गिर  रही  है।

 एक  शिक्षा  के  क्षेत्र  को  ही  ले  लीजिए  |

 मैं  ने  एक  बात  देखी  कि  ध्रार्टिकिल  49  में

 कहां गया  है  कि  प्राइमरी  एजुकेशन  कम्पलसरी
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 ी  मूल  चन्द  डागा]

 होती  चाहिए  दस  साल  के  पी रीड  के  भ्रंदर  ।

 लेकिन  आज  कितने  साल  बीत  गए,  प्राइमरी

 एजूकेशन  are  भी  कम्पलसरी  नहीं  हो

 सकी  है।  हम  लोग  अपनी  धनराशि  एडल्ट

 एजूकेशन में  लगाना  चाहते  हैं।  उससे  क्या

 होगा  कि  जो  हमारी  भ्रौलाद  पैदा  हों  रही

 है  गांवों  में  वह  शभ्रनएजूकेटेड  रह  जायगी

 झ्र  फिर  उसको  आगे  चल  कर  प्रौढ़  शिक्षा

 देंगे  ।  उस  श्राटिकिल  की  जो  धारा  थी
 कि  हम  लोगों  को  शिक्षा  देंगे  उसके  लिए

 राज  30  साल  के  बाद  भी  हम  दावे  के  साथ

 नहीं कह  सकते हैं  कि  हम  ने  संविधान के
 उस  श्रार्टिकिल  को  लागू  कर  दिया  ।  शिक्षा  के

 क्षेत्र  में  जो  राज  हमारे  स्कूलों  की  कौर  विश्व-

 विद्यालयों  की  दशा  है,  वह  तो  भगवान  ही

 जानते  हैं  कि  कैसी  हालत  हमारी  हो  रही

 है।  जाब  श्रोरिएंटेड  एजूकेशन  राज  नहीं

 है।  लाखों  कौर  करोड़ों  की  संख्या  में  बेकार

 लोग हैं  ।

 इसके  अलावा  श्राप  देखें  कितनी  घटनाएं

 आज  दहेज  की  होती  हैं,  कितनी  चोरी  कौर

 sear  होती  है।  इसका  कारण  क्या  है?

 ब्राइडल  माइंड  इज़  डेविल्स  व्कंशाप  ।  राज

 करोड़ों  की  संख्या  में  लोग  बेकार  हो  गए  हैं  |

 हमें  उन्हें  एम्पलायमेंट  गारंटी  देनी  चाहिए

 या  कोई  बेरोजगारी  का  भत्ता  देना  चाहिए  |

 लेकिन  वह  हम  नहीं  दे  सक े।

 माननीय  मंत्री  के  खुद  के  उत्तर  से  मालू

 होत। है  कि  कितनी  रकम  हमारी  लोगों  पर

 इनकम  टर्न  की  बकाया  हूँ।  5  लाख  की

 धनराशि  के  केसेज  इनकम टकस  बकाया  के

 5250  हैं।  पांच  लाख  से  दस  लाख  तक  के

 892  हैं  कौर  ग्रोवर  दस  लाख  के  केसेज

 2149  हैं  ।  श्राज  965  करोड़  रुपया  तो

 इनकम  अक्स  का  बकाया है  ।  यह  मंत्री  महोदय

 के  उत्तर  से  मालूम  होता  है  कि  इनकम  टैक्स
 की

 इतनी  बड़ी  रंकम  बकाया  है  कौर
 कोई

 कहने  वाला  था  सोचने  वाला  नहीं  है  |
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 स्सक  अलावा  बजट  के  पदर  परीर  जो

 योजनायें  में  खर्चा  बढ़  रहा  है  यह  तो  बढ़  ही

 रहा  है।  मैं  एक  बात  कहना  चहता  हूं,  मुझे

 मालूम  नहीं  किਂ
 गवर्नमेंट

 किस  प्रकार  निर्णय

 लेती  है।  मैं  जब  पांचवीं  लोक  सभा  में  था

 तो  मैंने  एक  छोटा  सा  सवाल  पूछा  था  कि

 जो  सैनिक  आपके  यहां  पाकिस्तान  के  ऐज

 frat  रह  गये  हैं  उनका  खर्चा  कसे  लेगे

 तो  डिफेंस  मिनिस्टर ने  कहा  था  कि  सारा

 खर्चा  उनसे  वसूल  किया  जाएगा  वह  कूल
 खर्चा  gat  था  3  करोड़  15  लाख  10

 हजार  रुपया
 ।

 वह  कैसे  वसूल  किया  जायगा
 ?

 जब  वे  सैनिक  यहां  रह  कर  कले  गए  ती  श्राप
 उत्तर दे  रहे  हैं  कि  प्रभी  इस  सवाल  को

 हम  ने  उस  गवर्नमेंट  से  उठा  रखा  है  |  38  करोड़

 रुपया  खर्चा  gat  पाकिस्तान  के  सैन्टो  के

 यहां  रहने  पर,  जो  यहां  प्रिज्षन'र  की  तरह  रहे

 we  SrA  आपने  लौटा  दिया  |  उस  समय

 श्राप  ने  कहा  था  जो  खर्चा  हुमा  था  वह  इयाल ले
 लेंगे  ।  मैं  ने  परना  किया  तो  श्राप  ने  कहा  कि  दह

 उनसे ले  लिया.  जायगा  लेकिन  आज  दस
 साल

 के  बाद  हमें  प्रश्न  करना
 पड

 रहा  है
 कि

 38  करोड़  रुपए  का  क्या  मुन्ना  वह  लिया  या

 नहीं  लिया ।  राज  तक  वह  क्यों  नहीं  लिया

 गया

 MR.  DEPUTY-SPEAKER.  Mr.  Daga,
 you  (:हाथ  0a  the  third  item.  You  have
 to  cOme  to  the  fourth  item.  You  have
 finished  with  the  Planning  Commis.
 sion  item,  ‘You  must  now  come  to

 Ministry  of  Law,  Justice  and  Company
 Affairs.  With  that,  your  time  will  be

 over,

 श्री मूल  पद  डागा  :  न्यायालयों  की  बात

 ही  ले  लिए  |

 SHRI  SATISH  AGARWAL  (उसे-
 pur):  Where  is  the  hurry  in  passing
 the  Finance  Bill?  ‘It  hag  to  be  passed
 within  two  monthg  from  the  date  of
 introduction.  ।  hag  been  inttoduced
 on  18th  June  We  can  pass  it  by  18th

 August  even.
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 श्री  मूल  चन्द  डागा
 :  राज देश  में  न्याय

 सस्ता  औीर  सुगम  मिला  या  नहीं--इस

 पर  जबर  ग्रुप  विचार  करेंगे  तो  देखेंग  कि

 लाखों  की  संख्या  में  हाईकोर्ट  में  कैसे  पढ़े

 हुए  हैं।  जजेज  की  75  पोस्ट  खाली  हैं
 ।

 फिर
 wear  और  सुगम  न्याय  किस  तरह  से  मिलेगा  ?

 यहां  फर  ला  मिनिस्टर  साहब  स्पीच  देंगे  तो

 wet  कि  मैं  प्रोसीजर  निकालूंगा  जिससे

 सस्ता  न्याय  मिलेगा  |

 इवा  तरह  से  ग्राम  डाक्टरों  की  हड़ताल

 हो  Ul  हैं  इसलिए  न  तो  आप  सस्ता  इलाज

 दे  सकते  हैं  प्रौढ़  न  सस्ता  न्याय  दे  सकते  हैं,

 नहीं  कूछ  और  कर  सकते  है ं।

 एक  बात  शौर  भी  है  ।  ATTA  बैंकों

 पर  साढ़े  सात  परसेंट  ब्याज  और  लगा

 fem  ।  इनका  नतीजा  यह  होगा  कि

 बत  कम  dem  में  लोग  ऋण  तलेंगे

 कयोंकि  उनकों  भारी  संख्या  में  ब्याज

 देता  होंगा  ।  इसकी  वजह  से  हमारी

 उत्पादन  क्षमता  भीं  घट  जायेगी  |  श्राप

 guseiya  बढ़ाना  चाहते  हैं  कौर  उसके

 लिए  लॉन  भी  देना  चाहते  हैं  लेकिन  बैंकों

 पर  साढ़े  सात  परसेंट  ब्याज  बढ़ा  देने  से

 बया  हालक  होंगी ?  आ  मेहरबानी  करके

 इत  पर  सोचें  ।  आपने खद  कहा  था  कि
 पब्लिक  श्रण्डरटेकिंग  पर  ध्यान  रखें  ।

 मैंने  पढ़ा  ग्रोवर  देखा  कि  पब्लिक  अण्डर-

 टॉकीज  पर  कितनी  धनराशि  करय  होती

 है  ।  पब्लिक  अ्रण्डरटेकिज  में  जो  डायरेक्टर हैं

 उनकों  आज  क्या  हालत है  ?  1978-70

 की  “ete  दण्ड  रटेकिंग्ज  से  संबंधित  रिपोर्ट

 mitt  देवी  दोगी  कि  कितना  एक्स्ट्रावैगेन्ट

 खर्चा  होता  हैं  ।  उस  रिपोर्टे  में  बतलाया

 गया  दै  कि  59  श्रण्डरटेकिग्स  घाटे  में

 चल  रही  है,  करोड़ों  का  घाटा  होता  जा

 रहा ,है  ।  वहां  के  जो  डायरेक्टर  हैं  वे

 10  परपफेंट  मीटिंग्स  भी  स्टैण्ड  नहीं  करते

 हैं  ,  बहत  सोच-विचार  के  बाद  यह  बात

 कही  गई  थी  कि  किसी  तरह  से  मे

 प्राण  पार्लियामेन्ट  को  पब्लिक  झण्डरटेकिग्श
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 में  डायरेक्टर  के  रूप  में  मौका  दना

 चाहिए  ।.  पब्लिक  श्रण्डरटेकिग्ज  कमेटी

 ने  यह  सजेशन  दिया कि  एम  पीज़

 को  मौका  दिया  जाए  लेकिन  श्राप  AUT

 भूमिका  ठीक  से  नहीं  निभा  सके  ।

 मैंने  एक  प्रश्न  किया  था  कि  पेट्रोल
 ax  डीज़ल का  खर्चा  कैसे  कम  किया

 महोदय  बजट  पर  बहस  के  दौरान  कुछ

 करेन्सी  कमाकर  भजते  हैं  ।

 न  ।न  कौर  सीकर,  इन  दोनों
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 विदा  के  लिए  कि  किया  जाता  है,

 लोगों  को  वीज़ा  देने  के  लिए  एजेंट्स

 इनसे  पांच  हज़ार  रुपया  लेते  हैं  भा  म्राज

 यह  राशि  बढ़  कर  नो  हज़ार  रु०.  तक

 चली  गई  है  ।  इन  मजदूरों  को  कहा  जाता

 है  कि  तुम्हें  गल्फ-कंट्रीस में  जाने  के  लिए

 वीज्ञा  दिया  है,  लेकिन  लिबिया में  पहुंचा

 दिया.  जाता  है  ।  पिछले  वर्य  राजस्थान

 झोर  गुजरात  के  127  आदमियों  को

 नहीं  दिया  गया  ।  उनकी  हालत  यह  हो

 गई  थी  कि  वे  ट्यूनिस  भी  नहीं
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 बचाने  के  लिए  कोई  मशीनरी  सट  की

 जाए,  जो  उनको  वाजिब  खर्चों  पर  वीजा

 लीबिया  के  इन्दर  चले  गए  हैं,  उनके

 बेल-फायर  के  लिए,  उनको  लूक-आफटर

 करने  के  लिए  ध्यान  दे  ।  श्राम तौर  पर

 ये  मज़दूर  तीन  साल  के  लिए  जाते  हैं  भोर

 तीन  साल  में  करीब  60  हज़ार  रुपया

 कमा  पाते  हैं  इनको  नामली  45  २0

 से  लेकर  60  रु०  प्रति  दिन  मिलता  है

 शौर  करीब  200  रु०  महीना ये  अपने

 खाने पर  खर्चे  करते है  तथा  एयर में

 में  1000-1200  रु०  हर  महीने  बड़ीदा

 qe  के  था  ड्राफ्ट भजते  हैं  इस  तरह

 से  जो  मजदूर  60  हजार  रु०  तीन  साल

 में  कमा  कर  भेजता है  भोर  जब  वह

 अपने  देश  लोटता है,  तो  पपने  बच्चों

 के  लिए  कुछ  चीज़ें  खरीदता  है,  जेसे

 कपड़े,  ट्रांजिस्टर  भादि  तो  एयरपोर्ट  पर

 कलाम  डिपार्टमेंट  के  लोग,  इल्लिट्रेट  होने

 दिनों एक  मजदूर  से  13  हजार  रु०

 तक  लिए  गए  हैं  भोर  इसके  बावजूद  उनका

 सामान  सी  कर  लेते  हैं  ।  इसलिए

 जो.  ।  आपको  60  क  रु०

 फिरन-करन्सी का  कमा  कर  भेजता  है,

 बो  कम  से  कम  उनको  यह  छूट  होनी
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 दूसरा  प्वाइंट  सीलिंग  ईरान  एग्रीकल्चर

 होल्डिंग  से  संबंधित  है,  जो  डिसकस

 नहीं  का  था  ।  श्राप  को  इस  बात  की

 जानकारी होगी  कि  23  जलाई,  1972
 '

 को,  जब  हमारे  स्व०  श्री  फखरुहीनधली

 क  हमारे  एग्रीकल्चर  मिनिस्टर  थे,

 उन्होंने  सारे  टेदल  के  चीफ़  मिनिस्टर्स

 wt  एक  कान्फ्रेंस  बुलाई  थी  मीर  उसमें

 उन्होंने  गाइडलाइन्स  दी  थी,  सीलिंग  आन

 एग्रीकल्चर  होल्डिंग  के  ऊपर  ।  जो

 सिलिंग  के  कानून  जुदा-जुदा  स्टेट  के  प्रन्दर

 पहले  से  लैजिस्लेट किए  हुए  थे,  उनमें

 यूनीफा्मिटीਂ  नहीं  थी,  जिस  तरह  का

 ध्रुपद-लुक  होना  चाहिये,  वह  नहीं  था
 ।

 उस  समय  यह  गाइड-लाइन्ज़ दी  गई  थीं,
 ।  डायरेक्शन  दी  गई  थी  कि  सब  स्टेट्स

 में  यूनिकोड  टाइप  का  लाभ  हो  भीर  गाइड-

 लाइन्ज़  को  स्ट्रीक्टली  फोलो  किया  जाय  ।

 लेकिन  मुझे  दुख  के  साथ  कहना  पड़ता

 है
 कि

 बहुत  सी  स्टेटस  में  गाइड-लाइन्ज़

 को  फोलो  नहीं  किया.  गया  ।

 मैं  राजस्थान  के  बारे  में  निवेदन  करना

 चाहूंगा,  जो  पुराना  कानून  था,  जो  1960

 भी  श्राज की  तारीख

 1972 में  जो  गाइड-
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 को  नोटिस दे  कर  केस  को  फिर  से  @-

 लड़का  आर्मी  में  जाता  हें,  दूसरा  मेडिकल

 प्रोफेशन  एडाप्ट  करता  है,  तीसरा  इंजीनियर

 बनता  है  कौर  चौथा  सिविल  सर्विस  में

 कराता  है--चारों  को  खव्रेजमें में  2  हमवार  रुपये

 माहवार  कमाने  का  मौका  मिलता  है  ।

 लौन  जिस  लड़के  ने  बी०  एस०.  स०

 (एग्रीकल्चर)  क्या  है  कौर  वह  सरकार  पर

 बर्डन  नहीं  बना  हैं,  सरकार  से  कोई  एम् पला  यमेंट

 नहीं  माँगी  है,  अपनी  जमीन  पर  सिटी  हो

 कर,  सेल्फ-एम्पलायर हो  कर  मुल्क  की  मदद

 कर  रहा  है,  उस  को  हम  कमाने  का  मौका

 नहीं  देना  चाहते हैं  ।  में  कहना  चाहता हूं

 कि  जब  दूसरों  को  1500  रुपये  या  2000

 रुपये  माहवार  बालों  षा  मौका  मिलता  है,

 तो  इस  को  भो  वह  अ्रपार्च निजी  मिलनी  चाहिये  ?

 सरकार  की  यह  मंशा  कभी  नहीं  हो  सकती

 है  कि  कोई  एग्रीकल्चर  में  बी  ०एस०  सी ०  पास

 कर  के  टेटे  क्लोस  में  हे  ।  उस  को  भी

 पूरा  मौका  सिलना  चाहिये  कि  एग्रीकल्चर  में

 ars  जितनी  रिसर्  हो  रही  है,  जितना

 a@at  सरकार  इन  कामों  पर  कर  रही  है,

 वह  उस  जान  को  ध्रपने  बाम  में  भी  एप्लाई

 करे  मोर  देश  को  अच्छी  प्रोडक्शन  दे  सके  ।

 लेविन  इस  डिस्पारिटी  का  नतीजा  यह  होगा

 कि  कोई  भी  इन्टैलीजन्स  भ्रादमी  एग्रीकल्चर

 के  प्रोफेशन  में  नहीं  जायगा  शौर  जो  पूराने
 धौर  आयोग्य  लोग  हैं  या  इत्कीट्रंट  लोग  हैं
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 3  ही  इस  प्रोफेशन  में  रहेंगे।  ऐसी  हालत  में

 श्राप  की  फूड-प्रोडक्शन  की  जो  स्कीम  हैं,

 वे  केसे  कामयाब  होगी।  इस  लिये  मेरा

 निवेदन  है  फि  श्री  फजरुद्दीन  चली  अहमद  साहब

 के  वक्‍त  में  जो  गाइड  लाइन्ज़ दी  गई  थीं-

 उन  पर  अमल  फिया  जाना  चाहिये।  म

 श्राप  की  जानकारी  के  लिये  उस  के  सेब-

 ary  9  की  तरफ  श्राप  का  ध्यान

 दिलाना  चाहता  हूं  ।  उस  कान्फ्रेन्स  ने  यह

 कहा  था--

 Guidelines  were  drawn  up  on  the

 basis  of  the  conclusiong  of  the  Chief
 Ministers’  Conference  on  ceiling  ०
 land  holdings  held  on  28rd  July  1972.

 उस  वे;  लास्ट  पैराग्राफ  ५1  हैडिन  था

 इम्पा  किशन  उस  मं  पहा  गधा  है  --

 “Implementation  wil]  be  the  res-

 ponsibility  of  the  State  Govern-
 ments.  They  would  get  up  non-

 official  bodies  at  appropriate  levels
 and  place  competent  officials  and

 organisations  in  order  to  administer
 the  ceiling  legislation.”

 इस  मेंएफ  Wit  Reed  aa  "हते  हैं--

 “The  concurrence  of  the  Central
 Government  will  be  obtaineg  in  res-

 pect  of  any  incidental  departure
 from  the  guidelines  necessitated  by
 the  special]  conditions  prevailing  in

 any  State  or  the  Union  Territory.”

 जब  भी  गाइड-लाइन्ज़  से  डॉविएट  कारें  तो

 उस  में  सेन्टर  था  इन्टरनेशनल  होगा,  सन्टर

 से  मंजूरी  लेनी  होगी  ।  लेन  ऐसा  नहीं  क्या

 गया  ।  1979  में  जब  राजस्थान  हाई  कोटे

 के  सामने  यह  पशु  श्राया  तो  गवर्मेट से

 एफिडेविट  लिया  गया,  fsa  में  गवर्नमेंट  मे

 कहा  कि  पुरानें  कानून  बे!  श्रन्तगंत  सिर्  166

 केसेज  बाकी  हैं,  इस  लिये  मंजूरी  दी  जाये  ।

 लेकिन  इस  के  अन्तर्गत  10-15  हजार

 नमोटिसिज  भेजे  गये  भ्र ौर  Gua  केसेज  को

 रीश्रोपन  फिया.  गया।  श्राम  काश्तकार  के

 JULY  24,  1980  (No.  8)  Bill,  1080  256

 ऊपर  जब  इस  तरह  से  तलवार  लटकती  है.

 तो  स्वभाविक  है  वह  खेती  के  काम  मैं  पुरी

 तरह  से  नहीं  लग  सकेगा  ।  मेरा  निवेदन  है

 कि  ag  बहुत  उचित  समय  है  जब  थि  सेन्टर

 को  इस  मामले  में  इंटरवीन  करना  चा  लिये,

 दो  कानून  नहीं  चलने  चाहिये,  एक  ही  कानून

 चलाना  चाहिये  ।

 तीसरी  बात  में  सौल्जर्स  के  बारे  में  कहना

 चाहता  हूं  ।  राज  स्थिति  यह  है  कि  हमारे

 मुल्क में  वाजिब  1  लाख  पा  फोर्सेज के
 जवान  हर  साल  रिटायर  किथे  जाते  हैं  ।

 श्राम  तौर  पर  रिटायरमेंट  के  समयਂ  35- 4.0

 साल  की  tz  होती  है  ।  18  साल  की  उश्र

 में  रिक्कू  होते  हैं
 प्रौढ़  17  साल  उन,

 की  सविस  का  पीरियड  होता  है  |

 नामेंली  35  WIT  40  साल  की  उनपर  मे  बीच

 में  उन  को  रिटायरमेंट  मिल  जाता  है  WT

 उस के  बाद  उन  को  100
 रुपये  से  150 Fo

 पेंशन  के  मिलते  हैं  या  दूसरे  इमोलूमें  दस  बे:  नाम

 पर  उन  को  इतना  पैसा  दिया  जाता  है  ।

 जैसी  भोज  झौर प.मीशन्ड  भ्राफिस्स  जो

 हैं  वे  50  साल  बे:  नीचे  की  उदय  में  रिटायर

 होते  हैं  ।  ऐसी  स्थिति  में  वे  बच्चों  वा  लाइन-

 पालन  कसे  धार  सधते  हैं  ।  इस  का  नतीजा  मह

 होता  है  कि
 उन

 की  फैमिली  में  फ़स्ट्रशन
 पैदा  हो  आता  है  ।  श्राप  पग  जो  यह  उदान  है,

 यह  देश  का  क्रीम  है  झर  यह  बह  आदमी  है
 जिस  चे  भ्रपनी  जान  देश  की  रक्षा  के  (लिए

 झोंकने  के  लिए  arnt  किया  है  ।  दूसरी  तरफ

 हम  यह  देखते  हैं  कि  जो  (सिविल  सर्विस  वले

 लोग  हैं,  वें  55  Mt  58  साल  की  उग्र  में

 रिटायर  होते  हैं  ।  ब्रिंगेश्यिर  रक  का  जो

 धप्राफिसर  होता  है  ध्राई०ए०एस०  श्रा(फसर

 होता  है,  दह  55  Wt  58  साल  की  -क  में

 रिटायर  होता  है  कौर  सब  से  खराब  बात

 तो  यह  है  कि  जब  यह  जवान  35,  40  की

 उम्र  में  रिटायर  होता  है,  तो  उस  मे  जो  बच्चे

 होते  हैं  वे  इतने  बड़े  नहीं  हो  पाते  हैँ  -  वे
 नौकरी  कर  के  कुछ  कमा  सकें  जबकि  ।
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 तरफ  यह  स्थति  हैं  शि  जो  सिविल  सर्विस

 का  म्रदमी  है  या  जो  बैंक  का  चपरासी  है,

 ह  जब  रिटायर  होता  है,  तो  उस  के  बच्चे

 बड़े  हो  जाते  हैं  कौर  अपनी  एजूकेशन  खत्म

 कार  के  सर्विस  मं  लग  जाते  हैं  प्रीर  वह  जो

 मादी  है,  ही  हेज  समथिंग  टू  काउंट  भ्रमों  |

 ,  जवानों  के  बच्चे  इतने  बड़े  नहीं  हो  पाते  हैं

 चॉइस  से  बहुत  बड़ा  फ़ेडरेशन  जवानों  के  श्र-दर

 ललिता  है  ।

 एक  दूरी  प्राब्लम  जो  इन  लोगों  के

 सामने  me  हुई  है  वह  पैशन  लाज  की  है  ।

 जो  आज  से  बहुत  पहले  रिटायर  हुए  थे  AK

 जिन  को  सरिस  पुरानी  है,  उन  को  पैशन  कम

 मिलती है  प्रौढ़  उस  के  बाद  लेटर  इमसी  में  जी

 आदमी  रिटायर  हुए  हैं  उन  की  पैंशन  फ्रॉम

 इम  टु  टाइम  रिवाइज  होती  रही  है  लेकिन

 वह  जो  पैशन  रिवाइज  हुई  है,  वह  रिट्रोसपेविटव

 इफेक्ट  से  रिवाइज  नहीं  हुई  है
 ।

 मैं
 श्राप

 को

 एक  कर्नल  का  उदाहरण  देना  चाहता  हूं  ।

 गक  करनेल  जो  कुछ  साल  पहले  रिटायर

 हुजरा  था,  उस  को  400  रुपये  पैशन  के  मिलते

 हैं  लेकिन  एक  केवल  जो  अब  रिटायर  हो  रहा

 है,  उस  को  1000  रुपये  पेंशन  मिलेंगे  ।

 दोनों ही  कर्नल हैं  ।  एक  ही  कैडर के  हैं  प्रौढ़

 दोनों ने  एक  सी  ही  सर्विस  की  है  परप  ऐन्ट्री
 के  लिए,  लेकिन  यह  डिस्पेरिटी  है  ।  इसलिए

 मेरा  सुझाव  यह  है  कि  इस  तरह की  उिसपेरिटी

 को  दूर  करनें  के  लिए  एक  पेंशन  कमीशन

 Fesrat  जाना  चाहिए  ।'

 ४,
 '  इस  के  साथ  ही  साथ  एक  यह  निवेदन

 करना  &  कि  जो  फार्मों  वालों  की  विंडोज  हैं,

 1-1-64  में  एक  यह  कनून  पाया  कि  जो

 फार्मों  का  जवान  मर  जाता  है  नवीन  नाट

 इन  सर्विस,  तो  उस  की  fast  को  फैमिली

 कन  लागू  रहेगी,  लेकिन  1-1-64  से  पहले

 की  जो  पेन्शनर  है,  उन  के  लिए  ऐसा  कोई

 कानून  नहीं  हैं  कि  उन  की  फैमिली के  उनके
 खत्म  होते  के  बाद  उन  को  पैसा  मिले  ।

 न्र  के  खत्म  होने  के  बाद  उन  की  फैमिली

 को  पैसा  नहीं  मिलता  है  । कौ  विंडो  इज  विंडो । ।
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 से  पहले  की  जो  किो  हैं,  उन  को

 16  साल  हो  गये  हैं  कौर  प्र  कितने,  दिनों  की
 वे  att  मेहमान हैं  ।  तो  जब  1-1-64  के

 बाद  वालेਂ  जबानों  की  विंडोज  को  पेंशन

 मिलती  है,  तो  उन  पहले  तलो  को  भी  मिलती

 चाहिए  |

 इस  के  चलाना  अभी  आप  नें  पेंशन-स्केल

 बढ़ाए  हैं  इन्डिपेडेंस  के  फ्रीडम  फाइटर्स  के  ।

 तो  यह  जो  जवान  हैं,  ये  तो  उस  इंडिपेंडेंस

 को  कायम  रखने  वाले  हैं  ।  इन  के  पेंशन  कल्त

 को  भी  बढ़ाया  जाना  चाहिए

 एक  वात  और  कहना  चाहता  हूं  कि

 रावतभाटा  का  एटॉमिक  पावर  प्रोजेक्ट

 राजस्थान  में  हैं  कौर  यह  प्रोजेक्ट  करोड़ों

 रुपये  की  लागत  से  बनाया  गया  है  कौर  आज

 से  15  साल  पहले  इसका  धर्मी शन  किया  गया

 था  लेकिन हर  तीन  महीनें  के  इन्दर यह  फेल

 हो  जाता  है  कौर  नतीजा  यह  होता  है  कि  इस

 का  पर  डे  जो  40  लाख  यूनिट  का  श्र।ऊटपुट

 है  WIT  जो  यह  राजस्थान  को  देता  है  कौर

 जो  राजस्थान  की  खिवायरमेंटस  का  बन-

 qs  है,  नह  श्रबरप्टली बन्द  हो  जाता  है,  जिस

 के  क  रण  एग्रीकल्चर  के  लिए  क्रो  को  बिजली

 नहीं  मिलती  है  कौर  इंडस्ट्री  के  सामने  भी

 प्रचलन  जाती  है भ्र ौर  ATT  जानते  हैं  देयर

 इस  पावर  क्राइसिस  इन  राजस्थान  |  तो

 मेरा  निवेदन  यह  है  कि  गवर्नमेंट  इस  काम  को

 देखें कि  यह  15  साल  में  जो  हर  तीन  महीनें

 में  फैल  हो  जाता  है,  तो  इस  में  क्या  टेक्नीकल

 फला  है  ।  उस  फला  को  दूर  किया  जाए  और

 राजस्थान  को  पावर  क्राइसिस  से  बचाया

 जाएं  कौर  जो  करोड़ों  रुपयों  का  नुक्सान

 होता  है,  उस  से  भी  बचा  जाए  |

 बस  इतना  ही  मुझे  निवेदन  करना  था  ।

 श्री  कृष्ण  कुमार  गोयल  (कोटा)  1

 उपाध्यक्ष  महोदय,  जब  वित्त  मंत्नी  जी  ने

 mal  बजट  पेश  किया  था  AIT  उस  भाषण

 में  कुछ  एक्साइज  ड्यूटी ज  पर  छूट  दी  थी  शौर
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 [st  कृष्ण  कुमार  गोयल]

 कुछ  क़र  विदा  निया  था,  तो  बड़ी  खुशा  क

 साथ  खास  कर  सत्तारूढ़  दल  की  शरीके  ह
 की  वाजाया  गया  था  झर  राज  जब  इस

 usifsana  दिल  पर  बहस  चल  रही  है,
 तो  उसी  सत्ताधारी  दल  क़ी  कर  से  जो  अर्भ,

 माननीय  साहब  डागा  जी  ब  लि,  कदापि  जबान

 जितनी  साफ  होनी  चाहिए  थी,  क्रिटिकल  हनी
 alfa  थी,  उतनी  नहीं  थी  फिर  भी  जवा  न  से

 उन्हंने  इस  वात  को  रविवार  दिया  है  कि

 बजट  भाषण  के  यन्दर  वित  Fal  जी  ने  जो

 हमें  सुनिधि  दी  थीं  विशेषकर  के  मूल्यों  के

 शिथिलीकरण  के  बारे  में  उनसे  हमें  निराशा

 हुई  है।  बल्कि  उन्हंने  यहां  तक  भी  वहां  कि

 जो  कुछ  वित  मंत्री  जी  ने  कहा  था  उससे  वहं
 तक  कागे  वे  जाएंगे  |  खास  कर  उन्हं  कट

 ने  बजट  क़ी  बात  चला बी  ।  घाटे  का  बजट

 HIGH  1470  axis  रुपये  का  बनाया  है।

 यह  कहां  जा  कर  श्कील,  कहां  टक  Tear,

 यह  तो  समय  ही  बतायेगा  |

 यह  इस  से  ही  वात  साक  ह  जाती  है  कि

 OT  एक  महीने  के  श्रत्द र  कांप ग्रेस जन

 निराशा  शरन भव  करन  लगें  है  ।  VTA

 मह  गेंद,  यह  स्वाभाविक  है  कि  कांग्रेस  दल

 में,  खास  वर  के  जो  नबा  रात  पाया  है,  उस

 नये  रकत  ने  आशाएं  दी  है,  देश  की  जनता  को

 कहा  है  दि:  अब  हम  सत्ता  में  श्राये  हैं,  (हमारी
 सरकार  स्टेशन  हैं,  सवब  रारर्यी  में  हम्दो

 स्ट बिलटी  मिल  गयी  ४  फ्रव  हम.  ऊपने

 सायद  पुरे  करेगे  ।  खास  बर  रहने  दो  ही  तो

 वायदे  किये  हैं--एक  ्  के  रिधर्र:करण
 का  कि  जन  साधारण  को  जरूरत  की  चीजें

 fot  भावों  पर  मुहैरा  करायेंगे,  करते  भावों

 पर  दिखायेंगे  शरीर  दूसरा  वायदा  “होंने
 निया  था  लाएण्डप्ाड र  की  वना ये  नि  का  3
 ला  एड  कार्ड र  के  वारे  में  तो  मैं  इस  tne

 कुछ  नहीं  कहूंगा,  मृत्यी,  के  वार  में  वना

 चाहुंगा  ।  बया  एवं  ग्ह्वीने  दे  कन्दर  ही  देश

 की  रीति  इस  प्रकार  की  यही  वन  गयी  हूँ  ?

 जनवरी  में  ग्रा पने  श  सन  सभा ला,  18  जून

 JULY  24,  1980  [0.  3)  Bilt,  1980  to

 को  झपक  दट  HI  झ  .'र  ४.१७,  जल

 तीसरे  सतह  ने  क्दरम  हैं  ।  धन  स

 WUE  के  इन्दर  रूुधारण  वरुीं  की

 रमते  वहां  जा  कर  प्राची  है  ?  |

 च

 उपाध्यक्ष  जिगर  इन  स्मर  हुए  मूं
 फयदा  अगर  faze  की  जेव  में  जाद
 wigs  faa?  की  भ  1९ त्  eg  हैं।

 14.39  hrs,
 [SARE  Survras  ह,  उप,  ।  the  Chair}

 ज्ञानदा  मी  Lez  िलनेहूह’  उमर

 इसका  फरदा  दिस1*  क  त  मे  5  aa

 फसल  अच्छी  हुई  हर्ष  ।  राज  झट  UA

 किलो  घर  है  ।  उगर.  यह  बढ़ते  हुए  मू  रय

 शूर  न  दे  मृत्य  के  रुप  मेंडिस  को  सिल

 रये  हहे  तो  शूगर  दे  न  क़ो  फ्री  अच्छी  हुई

 oot  ल ेकिन  ce  ग्राफ  सीजन  में  किसान  के
 पास  न  गेहूं  है न भ्रौरर्च.जें  है।  राज  सब  खोजें
 जा  बर के  च्य्ापर पय  दे  गाम  में  जसा  हैं।
 इन  नस्टुत्रा <|/ हे  ह  हुए  मूल्य  किसी  विपत्ति
 को  था  उच्च  मध्यम  दम  की  तंग  बनने  वाले

 नहीं  हैं।  ये  (कह,  हूए  मृत्य  जन  रु धरण  दे
 और  लेर  फिल  बजारू  दें.  लोगों  को  जिजन

 की  जघी  हुई  भय  है  पिम्स  इनकम  है,  उनको

 परेशन  करहह  चित्त  मंत्नी  जी  मैं  faa  से

 तुलना  करने  हो  जाना  चाहता.  नाल  ना

 का  ही  मैरा  दृष्टि ।  cere  लेटिन

 राज  श्राप  झपते  मन  से  सोचें  थि  जिस  स्लथ

 जनता  पार्टी  क  रूल  था  उस  BRA  प्राइस

 था।  बाप  1977-78 कोर MIT  197  8७9  का

 होलसेल  प्रड़स  इन्सास  देखे  जो  कि  लगभग
 बरादर  बना  "हा  ।  चौधरी  चरण  शिट  जी
 eu  कराने  के  बाद  से  निष्पत्ति  रुप  से

 उसमें  श  तरी  इल्म  1  लेविस  श्राप  र्दयं  ही
 Zeal  Seen  कर  कव  जनवरी  के  अन्दर  जद

 सेझपने,  Vite  संभला  है  त्व  से  fae  क

 ।
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 से  होलसे  सैल  प्रेस  इन्डेक्स बढ़ा  है  कौर  खास

 कर  के  श्राप  बजट  पेंश  करने  के  बाद  से  कितना

 ce  ?

 श्राप  मेरे  पास  जो  होल पल  प्राइस  इडेक्स

 के  आंकड़े  हैं  बे  28  जून  तक़  के  हैं  ।''  सभापति

 जी  मुझे  यह  जानकारी  श्प्लिं  है  कि  सरकार  ने

 यह  बहुना लगा  क  र  के  किः  हम
 प्राइस  दुस्डेविस्.जे

 का  एक  नया  फार्मूला  बनाने  बाले
 है,  एक  नये

 ढंग  से  इ्डेक्क्सिज  तयार  करेंगे  इसको  छापना

 शौर  प्रकाशित  करना  वंद  कर  दिया  है  ।

 मैं  चाहुंगा  कि  वित्त  मंत्री  जी  झपने  उत्तर  में

 बताएं  कि  मेरी  सुचना  ठीक  है  या  नहीं  कि
 इस  प्रकार  के  "डिशीज  जो  समय  समय पर  इशु
 far  जाते  थें,  वीकली  किए  जाते  शे  उनको

 सरकार  ने  बन्द  करवा  दिया  है

 1970-71  का  बेस  यीअर  मात  कर

 28  जुन  क़ो  जो  होलसेल  प्राइस  इंडेक्स  था

 गहे  249.9  थ  उबकि  जिस  समय  बजट

 पेश  किया  गया थ  -बंद  242.7871  वेवल

 दस  दिन  के  इन्दर  बजट  पेश  करने  के  बाद  यह
 7.  2  बढ़  गया  ।  चित्त मंत्नी जी ने बजट जी  ने  बजट  पेश

 करते  हुए  कहा  थ.  कि  इससे  इमिटेशन  नहीं
 बढ़ेगा,  क्राइसिस  न्हीं  बढ़ेगी  ।  जब  उनकों

 चैलेंज  लिया  गय.  तव  उन्होंने  यहां  दक  कह
 दिया  था  कि  या  तो  &  सुफल  होउंगा  या  फ्र

 कुर्सी  से  हट  जाऊंगा।  मैं  रहो  चाहता  कि.  वह

 कुर्सी  से  हर्ट  अर न  में  ऐसा  कहने क  1दुस्साहस
 कर  सकता  ,  (इटरप्शंज )  में  य  ह  मानता

 हैं  कि  नित्त  मंती  जो  एव  यग्य  व्यतीत  हैं  ।

 उनकी  मजदू  मियां  हो  सकती  हैं  ।  वह  स्वय

 एक  अच्छे  अर्य  शास्त्री  है।  थर्यं  शास्त्री  होने
 के  नाते  वह  कैल्कुलेट  वारें  क्रि  झगर  सदन

 के  Beat  इतने  प्वाइंट  होल  सेल  डंडास  के

 अन्दर  बढ़  जाते है,  तो  यह  क्या  दर्शाता  है।
 8ंले  1977  में जब  जनता  का  शासन  कराया

 उससमययहइंडव्स  184.0  1  था।  जिस  समय

 ची  चरण  सिह  ने  बजट  पेश  feat  दो  साल  के

 वाद  मैच  1979  में  तो  यह  18 9  .  1  था ।
 यानी  लगातर दों  सांल  के  छन्द  र  इस  में  कवल
 पांच  पाइट  के  वृद्धि  हुई।  लेक्किन  14
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 जुन  यह  243  7  हो  गया
 |

 भीर  28  जून

 को  यानी  दस  दिन  के  बाद  इस  में  7  प्वाइंट्स
 की  वुद्धि  हो  गई।  इधर  दो  साल में  कवल  पांच
 प्लाट्स  का  बुद्धि  हुई  कौर  इधर  दस  दिन

 के  अन्दर  अन्दर  7  cages  की  दृति  हो
 गई ?  यह  किस  बात  का  ७  ह  ?।गवर्नमेंट
 को  दस  पर  गर्भ  रता  से  सोंचना  wifes  1  । जिस

 समय  काोर  शासन  में  झाई  जनवरी  !  9४0  में

 उस  समय  यह  इंड़वस  226.2  शा  शौर  याज

 यह  249.9 9  हो  गया  हैं,  उसको  क्रास  कर

 वाहे  इसके  लिए  feu  मंत्नी  जी  कुछ  भी

 कारण  बताएं  लेकिन  इस  बात  को  ती  वह
 स्वीकार  करेंगे  कि  यहं  जों  नृत्यों  में  वृद्धि  हो
 रही है  यह  खास  कर  उन  घरतुग्री के  मूत्योंमें
 हो  ग्हो[है  जिन  का  कम्दध  रुधिर  जनता

 से  है।  ह  एक  भ्विन्ता  का  विष्य  है।
 सरकार को  अर  से  इस  मृत्य  वृद्धि  को  रन  ने

 के  लिए  कोई भी  कदम  नही  उए  जा  २६  है  !

 !  [  झा पत ने  बजट  के  झज्जर  अनेक  प्रकार  की

 छूटें  देने  की  घोंषणायें  की  थीं  ।  मैं  पूछना
 चाहता  हूं  कि  जिन  चर तुझ ओं  पर  आपने  एक्साइज

 ड्यूटी में  छूटें  दी  थ।  या  जिन  वस्तुओं  पर  से

 (आपने  इनको  विदड़ा  किया  था,  व्या  उसका  लाभ

 उपभोक्ता  तक  पहुंचा  है  ?  दढ़ी  हुई  कीमतों
 में  इन  छूटों  क  वजह  से  बया  कोई  कमी  झाई

 है  या  इन  कीमतों  को  नीचे  लाने  के  far
 कोई  कदम  उठाए  गए  हैं  ?  बया  इन  छूटों  का

 लाभ  उपभोक्ता  को  मिला  है  ?  उपभोक्ता
 केवल  वहीं  मुख्य  नहीं  दे  रहे  है  जो  पटले  दे  रहे
 थे  बल्कि  आपके  sit  कीं  गई  इन  छूटों  की,
 घोषणा  के  बाद  वे

 मौर
 भी  ज्यादा  मृत्य!  उहीं

 बरप  के  दे  रह  हैं

 are  दिल्‍ली  के  बाजारों  मैसेज  (वर

 देव  लें  1  सब्जियों  का  व्या  होल  है  ?  कोई

 aaa  मगज  पांच  रुपये  किलो  से  कम  श्रमिकों

 महीं  मिलेगी  |  कोई  दाल  एसी  नहीं  है  नजिस  को

 गरीब  खाता  हो  तार  जो  पांच  डार  छ  :  रुपये
 |

 कलि!  से  कम  हो  ।  मसाले,  खाने  के  तेल,  इंजन

 [घिर  के  श्न्दर जो  लकड़ी  जलाने  के  काम  जाती

 है  या  कोयला--गैस  की  बात  बाप  छोड़  दे--
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 [त्री  कृष्ण  कुमार  गोयल]

 जितना  भो  वस्तुए  हैं  जो  दो  जूम  फोटो  खा  कर

 ज़िन्दा  रहने  के  लिए  प्रावश्यक  हैं,  उन  में  से

 एक  भो  वस्तु  ऐसी  नहीं  है  जो  कांग्रेस  के  शासन

 में  जाने  के  बाद  भ्रौर  खास  तौर  पर  बजट  पेश

 करने  के  बाद  सस्ती  हुई  हो  ।  इसके  विपरीत

 उनको  कीमतों  में  बहुत
 तेज

 गति  से  वृद्धि

 ही  हुई  है  ।

 मैं  ares  माध्यम  से  वित्त  मंत्री  का  ध्यान

 एक  श्रीबर  के  उस  समाचार  को  झोर

 ग्राकषित  करना  चाहता  हूं,  जिसमें  वस्तुओं

 के  भाते  में  विप्रो  को  Ale  इशारा  किया

 गया  है  :--

 “Unending  price  हों  एक

 Prices  of  all  essential  commodities

 —sugar,  pulses,  oils,  goaps,  vege-
 tables—have  registereq  further  im
 crease,

 Sugar  has  touched  an_  all-time

 high—Rs.  8  per  kilo—making  it

 beyond  the  reach  of  the  poor.  Gur

 price  has  also  aimost  doubled  in  the
 Jast  one  month  Loose  oil  costs  one

 The  Postman rupee  more  per  kilo.
 four  kilo  tin  priced  at  8८  65.89  just
 hefore  the  budget,  is  now  selling  at
 Rg.  70.65.
 0:1  tin  is  also  seven  rupees  more

 expensive  than  it  was  at  the  time  of
 the  budget,

 Prices  of  al]  the

 tered  an  increase  of  10  per  cent.
 Arhar  dal  and  the  poor  mang  _  dal,
 chana  cost  one  rupee  more  per  kilo
 after  the  budget.

 Popular  brands  of  soap—Lux,
 Hamam,  Rexona,

 10  paise  per  cake  Prices  of  deter-
 gents  have  also  06721  revised  to  meke
 time  of  the  budget  is  now  2८  14.20.
 the  one-kilo  box  more  expensive
 by  about  a  rupee.  The  two  and

 a  half  kilo  Vim,  priced  at  Rs.  13.10
 at  the  time  of  the  budget  is  now
 Rs.  14.20.

 JULY  24,  1980

 The  four-kilo  Kanodia

 da's—arhar,

 moong,  gram,  Rajma—have  _regis-

 Lifebuoy,  Rin,

 Sunlight—have  become  costlier  by

 (No.  8)  Bill,  1980  aby

 Baby  foods  are  another  item

 whose  prices
 are  going

 yp  almost
 daily.”

 These  are  the  expressions  made  by
 the  press.

 मैं  वित्त  मंत्री  से  यह  जानना  चाहता  हूं

 कि  जो  दिन-प्रति-दिन  वस्तुएं  श्रमिक  महंगी

 होती  जा  रही  हैं,  उसकी  रोक-थाम  के  लिए

 उन्होंने  क्या.  कदम  उठाये  हैं  1  वह  या

 सम्बन्धित  विभाग  यह  कह  कर  नहीं  बच

 सकते  हैं  कि  हम  तो  होडंजें,  प्राफिटियजें  भीर

 ब्लक-मार्केटियजਂ  को  जेल  में  डालने  क  लिए

 कानून  बना  चुके  हैं,  अब  यह  राज्य  सरकारों  का

 काम है  ।  एक  ण  दो  राज्य  सरकारों को  छोड़

 दीजिए,  अन्य  राज्यों  में,  जहां  वित्त  मंत्री

 महोदय  की  पार्टी  ने  स्पेशिलिटी  के  नाम  पर

 बोट  मांगे  थे,  उनकी  पार्टी  का  ही  शासन  है  ।

 उनके  वारे  में  वित्त  मंत्री
 का

 कया  कहना है
 ?

 इस  सम्बन्ध  में  उन्होंने  AIT  तक  क्या  किया

 है?

 मैं  वित्त  मंत्री  से  एक  सवाल  Alt  पुछना

 चाहता हुं
 ।  यह  ठीक  है

 कि
 गई  फसल  में

 शूगरकेन  का  उत्पादन  कम  हुमा  |  लेकिन

 जितना  शकर  का  उत्पादन  कम  EAI,  उसके

 मुकाबले में  शकर  की  कीमत  8 WIT  9  रु०

 के  बीच  में  हैं,  क्या  सरकार  उसको  जस्टिफाई

 करती।  है
 ?  मैं

 यह
 जानना  चाहता  हूं

 कि  प्राज

 तक  सरकार  ने  लोक स  भा  या  राज्य  सभा  में

 इस  बात  की  स्पष्ट  घोषणा  क्यों  नहीं  की  कि

 चाईं  डुठ  भी  कारण  रह  हों,  जब  कराने  ड्पूग्रल

 प्राइस  सिस्टम  लागू  किया  है,  उसके  वाद  वह

 फ्री-सेल  शूगर  के  लिए  रीजनेबलਂ  प्राइस  कया

 मानती है  ।  शुगर केन  महंगा  रहा  हो,  शुगर

 का  उत्पादन  कम  FA  हो,  लेकिन  स्वयं  केन्द्रीय

 सरकार  फ्री-सेल  शुगर  की  वाजिब  प्राइस

 क्या  मानती  है,  उसने  राज  तक  यह  घोषणा

 नहीं की  है  ।  न  हो  उसने यह  घोषणा  की  है

 कि  नगर  मूल्य  इससे  अधिक  बढ़े,  तो  सरकार

 कदम  उठौपयेगो  |

 मैं  एक  सवाल  सनौर  पूछना  चाहूंगा
 पब्लिक  डिस्ट्रीब्यूशन  सिस्टम  के  सम्बन्ध  में  ।

 (samara)  ,  ,  .मैं यट  जानना  चाहूंगा  कि
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 सार्वजनिक  वितरण  प्रणाली  की  बात  जनता

 सरकार  ने  भी  बहुत  की  Wie  बाप  भी  बहुत

 कर  रहे  हैं,  मैं  कटेगोरिकली  (छना  चाहुंगा

 कि  क्या  सरकार  मे  इस  के  लिए  इस  में  कोई

 फंड  एलींकेट  किया  है  ?  श्राप  एप्रोप्रिएशन  के

 नाम  से  हम  से  पैसा  ले  रहे  हैं  ।  श्राप  जितना

 मांग  रह ेहैं  उस  से  चार  सौ  करोड़  बौर  श्रमिक

 हम  दे  ने  के  लिए  तयार हैं  ।  कया  श्राप कह  सकते

 है  कि  पब्लिक  डिस्ट्रीब्यूशन  सिस्टम  को

 eat करने  के  लिए  श्राप ने  कोई

 रकम इस  में  प्रोवाइड की  है  ?  कही  रकम

 का  हवाला  नहीं  है  ।  सिविल  स्लाइज

 डिपार्टमेंट  ने  जो  अपनी  डिमांड  पेश  की  है

 उस  को  देख  कर  श्राप  को  दुख  होगा  कौर  मैं
 खास  कर  झपने  कांग्रेस  के  दोस्तों  से  कहना

 चाहुंगा  कि  आज  जिस  वात  को  प्रशासन  भ्र ौर

 सरकार  बार-बार  कह  रही  है  कि  सार्वजनिक

 वितरण  प्रणाली  को  हम  मजबूत  बनाएंगे  उस

 के  लिए  कितना  पेसा  इस  में  मांगा  है  ?  श्राप

 ताज्जुब  करेंगे  कि  इस  बजट  के  अंदर  ना फेड

 को  डेढ़  करीब  देने  का  तय  किया  है  ।  वह  भी  इस

 बात  के  लिए  कि  सोयाबीन  जो  खरीद  लिया

 है  उस  के  लास  को  पुरा करने  के  लिए  डत

 करोड़  रुपया  दिया  जायगा  |  यानी  नाइड

 की  हालत  सुधारने  के  वास्ते यह  नही  है  ।

 इसी  प्रकार  से  एन०सी  सीए फको  केवल

 90  लाख  रुपया  दिया  है  ।  कन्ज्यूमसं को-

 आपरेटिव को  केवल  साढ़े  सात  करोड़  रुपया

 दिया है  ।  इस  प्राविजन  को  रख  कर  सरकार

 विश्वास  दिलाना  चाहती  है  देश  की  जनता  को

 कि  हम  जो  जीवन  की  आवश्यक  वस्तुएं  है  उन

 को  गरीब  को  मुहैया  कराने के  लिए  अपने

 सिस्टम  को  मजबूत बना  रहे  हैं  ?  कोई इस  का

 mere  नहीं  है
 ।

 जिन  वस्तु ग्र ों
 को

 कभी  श्राप  ,
 ने  शामिल  किया  है  पब्लिक  डिस्ट्रीब्यूशन

 केअदर  उन  को  देखें
 ।

 मैं  एक  जानकारी  चाहूंगा,

 यद्यपि  बह  चीजें  इम्पीरियल  है,  जसे  माचिस

 है,  मैच  वापस  की  कितनी  डिमांड  है  जो  श्राप

 डिस्ट्रीब्यूटर  करने  जा
 रहे  हैं

 ?  एक्सरसाइज

 बुक्स  हैं,  कितनी  डिमांड प्राय  के  सामने  भाई
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 है  Wiz  कितनी  डिमांड  को  श्राप  मीट  करने

 वाले हैं  ?  सोप  है,  सोप  की  कितनी  डिमांड

 है
 जो  गप  देने  वाले हैं  ?  ये  सब  बेग  टिप्स  हैऔर.

 केवल  कागज  के  ऊपर  कार्यवाही  है
 ।

 सचमुच
 में  स्थिति  यह  है  कि  कहीं  पर  भी  पीली

 डिस्ट्रीब्यूशन  सिस्टम  के  नाम  से  कोई  कार्य-

 वाही नहीं  हो  रही  है  ।  यहां  तक  कि  शव कर

 भी  राज  डिस्ट्रिक्ट  केन्द्रों  को  नही  पहुंच

 पा  रही  है।  मैं  तो  एक  जानकारी  चाहुंगा  कि

 क्य  यह  सरकार  जो  अपने  श्राप  को  समा  जवाद

 का  बड़ा  भारी  नेता  कहती  है,  राज  सीमेट,

 कैरोसिन,  पेट्रोल,  गैस  ये.  जो  प्राफिटेबल

 श्राइटग्स  है  जिन  पर  काफी  मुनाफा  होता  है,

 इन  श्राइटग्स  के  लिए  यह  फैसला  करने  जा

 रही  है  कि  इन  सारी  वरतुझ्नों  को  प्राइवट  एजेंसीज

 के  हाथ  से  ले  कर  वेवल  कोआपरेटिव  सेक्टर

 को  देंगे  ?  फिर  बप  आशा  कर  सकते  है

 कोआपरेटिव  सेक्टर  से  कि  जिन  वरतुझ्नों  मे  उन

 को  नुकसान  होने  वाला  है  उस  नुकसान  की

 qf  वह  इन  प्राफिटेबल  श्राइटग्स  से  कर

 सकते  हैं  ।  लेकिन मैं  सोचता हूं  कि  इस  प्रकार  *

 की  कोई  योजना  नही  है  ।  उपभोक्ता  अपने

 रहम  पर  है  ।  सरकार  अपने  श्राप  को  निराश

 महसूस  कर  रही  है  ।  हाथ  पर  हाथ  धरे  चली

 जा  रही  है  कौर  सारी  वश्तुभ्नो  के  दाम  बाजार

 के  कौर  मनमाने  ढंग  से  बढ़ते  चले  जा  रहे है  |

 आप  कोई  सहारा  नही ंदे  सकते  |  जितनी  अच्छी

 बरसात  इस  साल  हिन्दुस्तान  में  हुई  है  जसी

 कि  रिपोर्ट  श्री  रही  है  उस  से  नेचुरल  कोती  में
 बाजार  गिर  जाने  चाहिए  ।  लेकिन  दुख  है

 कि  राज  वस्तुआं  के  भाव  न  गिर  कर  बढ़ते

 चले  जा  रहे  हैं  ।  इन्हीं  शब्दों  के  साथ  में  अपनी

 बात  समा'त  करता  हूं  ।

 SHRI  8.  ?.  BANATWALLA  (Po-

 nnani):  Sir,  the  Appropriation  (No.  3)
 Bill,  1980  is  before  the  House.  ।
 shall  defer  my  comments  on  fiscal
 measures  and  economical  policy  till

 the  consideration  of  the  Finance  Bill
 is  taken  क  Here  I  shall  confine

 myself  only  to  some  of  the  important :
 points.  There  are  about  2.48  lakhs  of

 extra-departmental  employees  of  the
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 Posts  &  Telegraphs  Department  in
 this  country.  Their  emoluments;  range
 from  a  meagre  2  85  to  Rs.  170  per
 month.  Technically  speaking,  they
 are  part-time  employees  and  are  sup-
 posed  to  be  not  working  for  more
 than  five  hours  in  a  day.  However,
 the  actual  position  is  that  they  put  in

 the  same  amount  of  work  as  regular
 employees  but  draw  meagre  emolu-
 ments  and  are,  not  entitled  to  any
 service  benfits  on  the  ground  that

 they  are  engaged  mainWy  in  rural,
 areas  where  post  offices  and  telegraph
 offices  are  not  remunerative.  Thus  is

 discrimination  and  exploitation.  I

 must,  therefore,  urge  on  the  Govern-
 ment  that  expeditious  steps  should  be
 taken  to  departmentalise  al]  Extra-

 Departmental  employees  in  the  Posts
 and  Telegraph  Department  of  our

 country.

 A  number  of  States  are  once  again

 victims  of  ravages  of  floods.  Floods
 have  occurred  in  the  States  of  Assam,
 Bihar,  Gujarat,  Haryana,  Himachal

 Pradesh,  Karnataka,  Kerala,  Punjab,
 Uttar  Pradesh,  West  Bengal  and
 Delhi.  -  admitted  by  the  Govern-

 ment,  15,36,145  people  have  been
 affected  with  a  total  damage  ७  crops,
 houses  ang  public  utilities  amounting
 te  8८.  45,17,47,000/-.  These  रि००0

 havocs  are  attributed  to  two  causes,
 viz,  swelling  of  rivers  beCause  of

 heavy  downfall  and  the  consequent
 inevitable  excess  discharge  from  the
 reservoirs.  But  I  submit  that  there
 are  several  man-made  causes  also.
 Tnere  is  a  great  need  to  pay  proper
 attention  to  these  man-made  factors
 such  as  ill-planned  or  badly  designed
 protection  works,  bunds,  embank-

 ments  and  other  structures  constructed

 without  considering  the  larger  river
 flow  and  the  sub-standard  materials

 and  poor  construction  works  because
 of  corruption.  I  hope  these  factors
 also  will  receive  dug  consideration  in

 the  formulation  of  a  comprehensive
 policy  with  respect  to  meeting  these
 flood  havocs,

 Thete  is  also  neeq  for  speedy
 central  assistance  to  al]  the  flood-hit  ,

 JULY  24,  1980  (No.  3)  Bill,  1980  268

 States.  The  two  States  that  are

 always  worst  hit  by  these  floody  are

 Gujarat  and  Kerala.  According  to
 the  admission  of  the  Government,
 Gujarat  has  suffered  a  losg  of  over
 Rs.  24,29,18,000/-.  In  the  recent  un-

 precedented  floods  in  Kerala,  nearly
 42  human  lives  have  been  lost  with

 14,236  houses  destroyed  and  22,575
 damaged.  A  preliminary  estimate  of
 loss  is  over  2  20,56,00,000  or  about
 Rs.  21  crores.  The  Kerala  Govern-
 ment  has  approached  Government  of
 India  for  immediate  non-plan  central
 assistance  to  the  tune  of  Rs.  15  crores,
 I  hope  that  this  particular  matter  will

 receive  serious  and  immediata  atten-

 tion  of  the  Government.  I  must  again
 emphasise  that  the  assistance  that  is

 sought  by  Kerala  and  that  should  be

 given  to  the  Kerala  Government,  is
 in  the  nature  of  non-plan  relief  grant.

 15.00  hrs.

 Mr.  Chairman,  Sir  I  may  refer  also
 to  the  draft  Annua]  Plan  for  Kerala
 for  1980-81.  It  envisages  a  tota]  out-

 lay  of  Rs.  265.40  crores.  Later,  because
 of  the  discussion  with  the  Deputy
 Chairman  of  the  Planning  Conmis-

 sion,  there  was  a  revision  of  the  Plan

 outlays  and  it  now  stands  at  Rs.  290.41
 crores.  But  even  for  sustaining  a
 Plan  of  the  original  size  of  23  265.40

 crores,  the  Kerala  Government  is
 committed  to  resource  mobilisation  to

 the  extent  of  2  22.50  crores.  The

 State  has,  therefore,  made  a  special
 appeal  to  the  Planning  Commission
 to  ganction  additiona]  Centra]  assist-
 ance  of  Rs.  17.50  crores  from  its

 Special  Problems  fund  in  addition  to

 the  earmarked  assistance  of  Rs.  10

 crores  for  specific  3chemes  under  the
 new  priority..  I  must  urge  upon  the

 Planning  Commission  that  the  deve-

 lopmental  and  the  financial  problems
 and  needs  of  the  Kerala  Government
 should  be  seriously  considered  and

 more  Central  assistance  should,  there-

 fore,  be  readily  provided,

 Mr.  Chairman,  Sir,  the  question  of

 augmenting  the  flowg  of  the  -
 18  not  only  serious  but  brdoka  no
 further  delay  in  its  solution.  The



 259.0  Appropriation

 proposed  construction  of  the  Brahma-

 putra-Ganga  link  canal  which  is

 expected  in  size  to  be  six  time3:—the

 length  of  the  Suez  canal  and  half  a

 mile  in  breadth  is  a  Herculian  task.
 I  must  emphasise  upon  the  Govern-

 ment  the  need  to  see  that  our  differ-

 ences  with  Bangladesh  are  sorted  out

 and  solved  as  early  as  possible.  Since
 75  per  cent  of  the  flow  of  the  Ganga

 is  from  Nepal  and  since,  as  I  under-

 stand,  it  was  agreed  in  the  17th

 meeting  of  the  Indo-Bangladesh  Joint
 Rivers  Commission  that  Nepal  may  be

 approached  for  necessary  data  and

 information,  I  must  urge  upon  the
 Government  that  the  vexed  question
 of  association  of  Nepal  with  augmen-
 tation  studies  be  tackled  in  a  prag-
 matic  manner  with  necessary  accom-
 modation.  ।  should  be  ghorn  of  all

 rigidities  and  we  should  try  to  obtain
 the  earliest  solution  for  mutual
 benefits.  ।  43  necessary  that  our

 Government  should  not  adopt  unneces-

 sary  impractica]  rigidities  in  this  parti-
 cular  matter.

 Mr.  Chairman,  Sir,  there  is  one

 more  point  I  had  to  make  and  that
 was  with  respect  to  the  change  in  the

 practice  of  appointing  the  Chiet
 Justices  of  High  Court.  However,
 today  we  had  the  Call  Attention  on
 this  and  the  matter  was  clarified  by
 the  hon.  Minister  for  Law  and  there-

 fore,  J  will  not  go  into  that  particular
 point.

 Sir,  the  problem  of  inter-State  wage

 parity  has  assumed  serious  significance
 especially  for  Kerala  which  is  a  very

 industrially  backward  State.  As  थ
 result  of  higher  wage  rates  in  the
 bidi  ‘industry  in  Kerala,  the  bidi

 manufacturers  in  Kerala  are  not  in  a

 position  to  compete.  with  the  manu-
 facturers  in  the  neighbouring  States.

 As  a  result,  we  find  a  shift  in  the  bidi

 industry  from  Keralg  ७०  other

 neighbouring  States.

 Similarly,  consequent  to  the  imple-
 mentatioh  of  the  minimum  wage  laws
 in  the  cashew  industry,  the  cashew

 processors  find  it  cheaper  to  get  the
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 raw  nuts  processed  in  the  neighbour-

 ing  States.  This  hag  led  40  the  smug-

 gling  of  the  raw  nuts  from  Kerala

 and  also  it  threatens  the  closure  of
 ‘several  factories  in  Kerala.  It  is,

 therefore,  a  serious  question,

 Then  again,  because  of  the  imple-
 mentation  of  minimum  wage  laws  in
 the  handloom  sector,  the  handloom

 products  of  Kerala  are  not  in  8

 position  to  compete  in  any  market

 anywhere  in  India,  or  even  in  Kerala
 itself,

 PROF.  ?.  ४.  RANGA  (Guntur):

 Why  so?

 SHRI  ४  1.  BANATWALLA:  Be-

 cause,  as  I  said,  minimum  wages  are
 ensured  to  the  handloom  workerg  in

 Kerala,  which  is  not  done  in  the  other

 neighbouring  States.  This  pushes  up
 the  cost  in  Kerala  as  compared  to  the
 other  States.  Kerala  should  not  pe
 punisheq  for  being  progressive  in
 matters  of  labour  laws  and  in  ensur-

 ing  that  the  workers  receive  their

 legitimate  dues.

 Similarly,  in  Kerala  minimum

 wage;  have  been  fixed  for  employ-
 ment  in  fish  peeling  and  fish  canning,
 freezing  and  exporting  of  sea  food
 and  frozen  legs.  पा  has  led  to  the

 steady  migration  of  the  industry  from

 Kerala,

 Kerala,  as  1  said,  is  an  industrially
 backward  State.  Therefore,  this

 question  of  inter-State  disparities  in

 wages  has  become  very  serious  in
 Kerala.  ।  urge  upon  the  Government
 to  redouble  its  efforts  to  arrive  at  an

 early  solution.

 Finally,  just  a  few  wordg  more.  It
 is  highly  regrettable  that  India,  while

 participating  in  the  Twentysecond
 Olympics  in  Moscow,  faileq  to  express
 its  protest  against  the  Soviet  military
 intervention  in  Afghanistan.  Nearly
 16  countries  while  participating  in  the

 opening  ceremony,  marched  without

 theiy  national  flags  and  carried  the

 Olympic  flag  instead,  and  ten  of  these
 countries  were  represented  by  solitary
 flag  bearers  as  a  token  protest  against
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 the  said  intervention.  I  am  sorry  that

 we  have  not  been  able  ७0  express  our

 res2ntment  and  our  disapproval

 against  Soviet  military  intervention  in

 Afghanistan  where  the  situation  was

 such  that,  Soviet  soldiers  did  not  hesi-

 tate  even  to  massacre  school  girls  on

 the  streets  of  Kabul.  When  such  wa;

 the  condition,  we  totally  failed  at  the

 time  of  this  Twentysecond  Olympics

 in  Moscow’  to  given  even  a  token

 expres3ion  to  our  resentment  in  keep-

 ing  with  our  policy  of  nonalignment.

 SHRI  JYOTIRMOY  BOSU  (Dia-

 mond  Harbour):  This  is  a  unique

 year  in  that  no  less  than  25  Demands,

 including  the  Demands  of  the  Lok

 Sabha,  the  Rajya  Sabha  and  the
 President’;  Secretariat  have  been

 guillotined.  Once  a  year  the  House

 gets  an  oportunity  to  discuss  a  Minis-

 try.  This  year  it  has  been  done  in
 such  a  manner  that  the  ruling  class

 cannot  afford  to  listen  to  even  mini-
 mum  criticism  of  their  activities  and
 the  blunders  that  they  have  been

 -
 committing,  and  they  have  managed
 to  ensure  that  these  are  guillotined.

 ।  an  not  going  to  touch  upon  the
 election  manifesto  of  the  ruling  party.
 Mr,  Venkataraman  know  al]  about  it.

 He  knows  the  gama  of  politics,  how
 to  rule  and  how  to  remain  in  power.
 Sugar—Rs.  9  a  kilo,  it  will  be  Rs.  10

 tomorrow,  and  day  after  tomorrow
 Rs  11.  He  says:  ‘we  shall  take  care
 of  that.”  Edible  oils—while  the  inter-
 national  price  is  Rs.  450  a  quintal,  we
 are  paying  here  Rs.  1500  a  quintal.
 Increased  cost  of  transport—they
 have  taxed  Rs.  2100  crores  in  fuel
 and  fertiliser—Rs.  600  crores.  1  will
 ail  spiral  down;  Mr  Venkataraman,
 however  clever  and  cunning  you  may
 be,  it  does  not  take  time  to  discover
 this;  it  will  ultimately  land  on  the
 common  man.  And  we  shal]  see  how
 you  face  the  electorate  in  the  next
 elections.  Central  excise  910116---

 Rs.  6500  crores.....  (Interruptions).

 MR.  CHAIRMAN:  I  will  request
 the  members  not  to  interfere  when
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 Mr.  Bosu  is  speaking.  Mr.  Bosu,  ।

 wil!  bring  to  your  notice  one  thing.

 SHRI  ८.  LAKKAPPA  (Tumkur):

 He  shoulq  also  confine  to  the  Rules

 of  Procedure.

 MR.  CHAIRMAN:  I  am  doing  the

 name  thing.

 Mr.  Bosu,  you  may  please  hear

 what  I  am  reading  from  the  Rules  of

 Procedure:

 “The  debate  on  an  Appropriation
 Bill  shall  be  yestricteg  to  matters

 of  public  importance  or  administra-

 tive  policy  implied  in  the  grants
 covered  by  the  Bill  which  have  not

 already  been  raised  while  the  rele-

 vant  demands  for  grants  were  under

 consideration.”

 SHRI  JYOTIRMOY  BOSU:  Exactly.
 I  have  done  that.  Please  do  not  inter-

 rupt  me  unnecessarily.  The  Central

 Excise  grant  amounting  to  Rs.  6500

 crore3,  there,  Mr.  Venkataraman,  your
 establishment  and  administrative
 structure  is  terribly  under-staffed
 when  compared  to  the  direct  taxes

 organisation.  The  relief  that,  you
 have  given  is  Rs.  35  crores.  I  would

 like  to  know  whether  the  20  per  cent
 relief  that  you  have  given  to  Campa
 Cola  has  been  passed  on  to  the  consu-
 mers?

 MR,  CHAIRMAN:  Mr.  Bosu...

 SHRI  JYOTIRMOY  BOSU:  You
 don’t  keep  on  interrupting.

 MR.  CHAIRMAN:  This  ig  not  the

 way  to  deal  with  the  Chair.  I  am

 referring  to  the  Rules  and  you  have
 to  follow  the  rules.

 SHRI  JYOTIRMOY  BOSU:  ।  am

 speaking  within  the  Rules.

 MR.  CHAIRMAN:  Please  follow  the
 rules.

 SHRI  JYOTIRMOY  BOSU:  ०
 gressman  in  the  Chair.

 MR.  CHAIRMAN:  The  ०  ।

 be entitled  to  take  all  the  necessary
 action  against  you.  This  is  not  the

 way.
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 SHRI  JYOTIRMOY  BOSU:  I  am

 telling  you,  you  take,  (Interruptions)

 SHRI  SATISH  AGARWAL:  He  has
 been  referring  to  certain  excise

 levies.

 MR.  CHAIRMAN:  Let  him  उधर  that
 much.  ।  shall  have  no  objection,  But
 if  he  is  trying  to  impose  his  authority
 On  the  Chair,  it  is  not  good,  it  is  not

 in  the  interest  of  the  members.

 THE  DEPUTY  MINISTER  1  THE
 MINISTRY  OF  FINANCE  (SHRI
 MAGHANBHAI  BAROT):  I  say  that

 the  remark  made  by  the  hon.  Mem-
 ber  namely?  ‘Congressman  in  the
 Chair’  must  be  withdrawn.  What
 business  has  he  got  to  say  as  to  who
 is  in  the  Chair?

 SHRI  JYOTIRMOY  BOSU:  I  will
 not  withdraw.  (Interruptions).

 PROF.  MADHU  DANDAVATE

 (Rajapur):  That  was  a  factua]  state-
 ment...

 MR.  CHAIRMAN:  I  expect  that  the
 senior  members  will  help  to  maintain

 the  dignity  and  decorum  of  the  House.

 Otherwise,  it  is  not  in  the  interest  of
 the  members  concerned.

 SHRI  JYOTIRMOY  BOSU:  I  shall
 show  you  respect,  Mr.  Chairman,  but

 you  must  deserve  it  also.

 MR.  CHAIRMAN:  It  is  not  the

 respect  that  you  are  showing  to  the

 individual,  you  are  showing  it  to  the
 Chair.

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Finance  Minister,  Kindly  tell  us  whe-
 ther  the  20  per  cent  excise  relief  that

 you  have  given  to  certain  types  of

 beverages  like  Campa  Cola  has  been

 passed  on  to  the  consumers  or  it  is

 being  swallowed  “  the  privileged
 classes.  How  much  refund  has  been
 allowed  to  Campa  Cola  people?  Is  it

 not  amounting  to  more  thn  crore  and
 a  half  rupees?  Would  he  cover  it  in
 his  reply?  (Interruptions).

 SHRI  ।  LAKKAPPA  (Tumkur):
 He  is  going  out  of  the  scope  of  the

 debate,  (Interruptions)
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 MR,  CHAIRMAN:  The  Chair  would
 be  interested  in  helping  all  the  mem-
 bers  to  make  their  points  in  the  House.

 But,  at  the  wame  time,  the  प०ण६९  1

 sometimes  agitated  when  the  points
 are  repeatedly  raised  in  the  House.  I

 would  like  to  bring  to  the  notice  of

 the  hon.  senior  member  not  to  repeat
 the  points  extensively.  If  you  refer
 to  certain  points,  the  Chair  would

 certainly  have  no  objection.  But  if

 you  gO  On  repeating  them,  that  is  not
 in  order.  I  would  request  the  senior
 members  to  help  the  Chair  and  the

 HouSe,  and  everybody  here,  to  see

 that,  the  minimum  time  that  is  avail-

 able  to  us  53  properly  utilised  anq  it  is
 utilised  for  discussing  the  new  points.

 SHRI  SATISH  AGARWAL:  I  am

 One  with  you’  with  regard  to  the
 observation  made.  But  I  would  like
 to  know  from  you,  for  my  own  con-

 sumption,  as  to  who  referred  on  the
 floor  of  the  House  that  an  amount
 of  Rs.  1.60  crores  has  been  refunded
 to  Campa  Cola  people.  How  is  it  a

 repetition?  It  is  for  the  Government
 to  reply.

 MR.  CHAIRMAN:  10.  Agarwal,
 you  will  kindly  bear  with  me  that  it
 is  not  that  every  new  point  has  to  be

 raiseq  or  not  to  be  raised  i  the
 House.  Now,  if  a  demand  comes  up
 for  discussion  and  all  the  points  which
 could  have  been  discussed  about  that

 have  not  been  discussed,  if  you  take
 a  demand  like  that...

 SHRI  6  1.  BANATWALLA:  All

 the  points  ‘“‘which  have  been  discusedਂ
 not  “could  have  been’  discussed”,

 Kindly  correct  yourself.

 MR.  CHAIRMAN:  Then  all  the
 time  available  to  us  will  not  be  suffi-
 cient.  You  make  use  of  time  for

 making  points,  not  for  alleging  any-

 thing  against  the  Chair.  It  is  not

 good  to  quarrel  with  the  Chair.

 SHRI  JYOTIRMOY  BOSU:  I  would

 go  to  Grant  Nos.  86  and  88  relating  to

 the  Department  of  Tourism  ang  Civil
 Aviation.  The  amount  voted  by  Par-
 liament  ७  Rs.  61.67  lakhs  in  one  case
 and  Rs.  °33,92,85,000  (Revenue)  and
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 2  59,52,50,000  (Capital)  in  the  other
 case.  Let  us  deal  with  this  subject
 first.  This  is  a  matter  relating  to
 demands  of  the  Department  which
 have  been  guillotined  and  no  debate
 has  taken  place.  The  hon.  Minister,
 Mr.  -  ।.  Sharma,  is  here  fresh  with

 al]  the  memories  after  returning  from
 London.  I  am  quite  gure,  he  will  be
 able  to  give  a  befitting  reply  to  the

 things  I  wish  to  say.

 The  Air  India  has  become  the

 biggest,  the  densest,  cesspool  of  cur-

 ruption.  If  you  read  the  Report  of
 the  Public  Undertakings  Committee,
 you  will  get  an  insight  of  Air  India.
 The  biggest  gainer  is  Mr.  Joginder
 Sangar,  a  Genera]  58185  Agent,  draw-

 ing  a  cut  of  13  per  cent...  (Interrup-
 tion).

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  AND  TOURISM
 AND  CIVIL  AVIATION  (SHRI  A.  P.

 SHARMA):  Sir,  under  rule  353,  Mr.

 Jyotirmoy  Bosu  hag  given  notice  to
 raise  certain  points.  He  is  referring
 to  the  demands  of  the  Civil  Aviation

 Ministry  which  have  been  guillotined.
 I  would  simply  draw  your  attention
 to  the  third  line  of  his  letter.  He  has

 stated,  “I  shall  be  bringing  an  allega-
 tion  that  has  been  brought  to  my
 notice.”  1t.  Bosu  is  not  bringing  an

 allegation  himself.  He  is  ‘going  to
 make  certain  allegations  which  have
 been  brought  to  his  notice.

 SHRI  JYOTIRMOY  BOSU:  What

 does  it  matter?

 SHRI  -.  P.  SHARMA:  0  course,
 he  is  free  to  bring  any  allegation  he
 likes...

 SHRI  5  LAKKAPPA:  No,  he  can-
 not  bring  whatever  he  likes.

 SHRI  A.  ए.  SHARMA:  ।  maintain
 that  Mr,  Bosu,  an  Hon.  Member  of
 «iis  House,  is  free  to  bring  any  alle-

 gation  against  the  Civil  Aviation  and
 Tourism  Ministry;  he  will  be  abso-

 Jutely  within  his  rights.  But  he  must
 make  the  allegation:  he  should  not

 say  ‘I  will  be  bringing  an  allegation
 that  hag  been  brought  to  my  notice’.
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 He  has  to  make  the  allegation  and

 he  hag  to  take  the  consequences  '  ०
 that  allegation.

 SHRI  MAGANBHAI  BAROT:  He
 cannot  be  ag  carrier  of  allegations.

 SHRI  :  ?.  UNNIKRISHNAN:  We
 take  jit  that  the  Hon.  Member  is  tak-

 ing  full  responsibility  for  the  allega-
 tion  that  he  has  made,

 MR.  CHAIRMAN:  I  could  not  hear
 the  last  part.  will  you  please  repeat
 it?  What  js  the  operative  portion?

 SHRI  -.  P,  SHARMA:  1.  Bosu

 says  he  is  going  to  bring  g_  certain

 allegation  ‘that  has  been  brought  to
 his  notice’.  ।  a0  saying  he  cannot  say
 that:  if  he  is  going  to  bring  any  alle-

 gation  then  he  should  take  the  res-

 ponsibility  for  the  allegation.

 MR.  CHAIRMAN:  There  is  a_  pro-
 cedure  given  in  Rule  353  and  it  re-

 quires  that  he  should  give  notice  to
 the  Hon.  Speaker  and  he  _  should
 inform  the  Hon.  Minister  also  that  he

 is  going  to  raise  certain  objectionable
 points  in  the  House  or  that  he  is

 levelling  allegations  against  some-
 body  in  the  Ministry  or  against  a
 Member  or  against  a  Minister  and,
 after  obtaining  permission  he  can  do
 that.  He  has  given  a  letter  ७०  the
 Hon,  Speaker  and  the  Hon.  Speaker’s
 order  is  like  this:  ‘Shri  Jyotirmoy
 Bosu  has  given  notice  that  he  would
 make  some  allegations  and  would  lay
 on  the  Table  certain  documents  dur-

 ing  his  speech  on  the  Appropriation
 (No,  3)  Bill,  1980.  In  accordance  with
 the  well  established  practice,  the
 Member  should  take  the  responsibility
 for  the  allegations  to  be  made  by  him.’
 As  regards  the  papers  to  be  laid
 on  the  Table,  these  will  be  examined

 and,  thereafter,  I  will  decide  whether

 they  should  be  treated  as  laid  on  the
 Table’.  (Interruptions).  Copies  of  the
 documents  given  by  Shri  'Bosu  shave
 been  sent  to  the  Minister  of  Tourism
 and  Civil  Aviation.

 SHRI  MAGANBHAI  BAROT:  ४ जिए,
 I  think  I  may  be  allowed...  (Interrup-
 tions)  ।  am  intervening  on  a  point



 277  Appropriation  SRAVANA  2,  1902  (SAKA)  [h0.  8)  Bill,  1980  278

 of  order...  (दा८६677']2690705/ ,  You  are  a
 senior  Member  and  many  a  time  we
 are  reminding  you  that  you  are  a
 senior  Member.

 Rule  353  says:  ‘No  allegation  of  a

 defamatory  or  incriminatory  nature
 shall  be  made  by  a  member...’.  There
 is  no  reference  to  his  having  heard

 indirectly  or  directly  through  some-

 body  or  to  his  passing  on  the  infor-
 mation  of  somebody.  If  it  is  an  alle-

 gation,  the  allegation  must  be  by  the
 Hon.  Member  hemself.  That  ig  pre-
 cisely  what  the  Hon.  Civil  Aviation
 Minister  has  said.  (Interruptions).

 Let  him  make  the  allegation.

 SHRI  5.  P.  UNNIKRISHNAN  (Ba-
 dagara):  Sir,  this  oint  of  order  has

 already  been  disposed  of  by  you.

 SHRI  MAGANBHAI  BAROT:  No.
 Let  him  make  the  allegation—and  not

 carry,  like  a  postman,  somebody’s  alle-

 gation,

 MR.  CHAIRMAN:  ।  take  it,  Mr.
 Bosu  is  levelling  this  allegation  with

 responsibility.

 You  say  ‘Yes’  Mr.  Bosu?

 SHRI  JYOTIRMOY  8050,  Yes:  I
 can  give  it  in  writing,

 SHRI  प.  LAKKAPPA:  800  Rule
 353  clearly  says  that  no  allegation.
 if  there  is  an  imputation  or...

 (Interruptions).

 I  am  not  holding  a  brief  for  any-
 body.  Why  can’t  you  listen  to
 me?  (Interruptions).

 MR.  CHAIRMAN:  1.  Shastri,  11

 you  want  this  matter  to  be  finished  in
 no  time  and  you  want  that  he  should

 continue,  let  me  hear  him  and  then

 say  whatever  I  have  to  say.

 SHRI  A.  ?.  SHARMA:  I  was  making
 the  point...(Interruptions)  By  your
 laughing,  my  point  is  not  going  to  be

 overlooked,

 SHRI  JYOTIRMOY  BOSU:  Some

 people  are  laughing.

 SHRI  A.  P.  SHARMA;  You  are  one
 of  them.

 I  was  making  the  point  that,  in
 his  letter,  he  hag  very  clearly  stated
 that...  (Interruptions).

 MR.  CHAIRMAN:  Please  take  your
 seats.  I  will  have  to  decide  this.  I

 will  ask  you,  if  I  require  your  help.
 If  I  require  it,  I  will  certainly  ask  you.

 SHRI  -  P.  SHARMA:  In  his  letter
 he  has  stated  that  he  shall  be  bring-
 ing  an  allegation  that  has_  been

 brought  to  his  notice.  He  has  said, “  . , , द1181  has  been  brought  to  my
 notice...”  I  am  saying  that  he  can-

 not,  as  my  friend  has  stated  now,

 carry  somebody’s  allegations.  Mr.

 Jyotirmoy  Bosu  must  make  the  alle-

 gation  himself  and  take  the  responsi-
 bility  for  it.

 MR.  CHAIRMAN:  I  should  say  on
 this  point,  viz.  bringing  allegations
 against  a  person  or  levelling  allega-

 tiong  against  a  person  or  charging  a

 person  with  something,  that  there  may
 be  difference  in  using  the  phraseology
 or  the  words,  but  in  a  sense  they  are
 the  same  thing.  At  the  same  time,
 the  hon.  Member  was  asked  whether
 he  was  prepared  to  take  full  responsi-
 bility,  and  he  says  that  he  is  prepared
 to  take  full  responsibility.  All  other
 formalities  which  should  have  been

 fulfilled,  according  to  me,  have  been

 fulfilled,  and  hon  Speaker  has  allow-
 ed  him  to  raise  it.

 SHRI  A.  P,  SHARMA:  Responsibi-
 lity  for  making  the  allegations.  That

 means,  1.  Bosu  is  making  the  allega-
 tions,  He  is  not  carrying  somebody
 else’s  allegation.

 MR.  CHAIRMAN.  If  1  Bosu  has
 been  informed  about’  certain  things
 and  on  the  basis  of  that  information
 he  is  saying  something,  the  rules  re-

 quire  that  he  should  have  investigated
 into  the  matter  and  he  should  have
 come  to  a  particular  conclusion;  and

 having  come  to  the’  conclusion  that
 what  is  going  to  state  in  the  House

 15  correct,  he  should  state  in  the  House.
 I  had  asked  him  whether  he  was  pre-
 pared  to  take  the  responsibility,  and

 silently  he  moveg  his  head  to  say  that
 he  was...



 279  Appropriation

 SHRI  JYOTIRMOY  BOSU:  ।  5810.0

 it,  I  stand  by  it.

 MR.  CHAIRMAN:  ...and  afterwards
 he  has  said  that  he  takes  the  respon-
 sibility.  In  view  of  all  these  facts,  I

 think,  it  would  not  be  possible  to...

 (Interruptions)

 SHRI  MAGANBHAI  BAROT:  Sir,  ।

 want  to  bring  this  to  your  notice.  If

 1.  Jyotirmoy  Bosu  says  that  he  _  1185.0
 heard  somebody  say  this  or  that  some-

 body  has  told  him  this...  (Interrup-
 tions)  The  question  is  who  is  the
 author  of  the  allegation.  If  Mr.  Bosu

 says,  ‘I  make  the  allegation’,  then  he
 is  the  author  of  the  allegation.  It  1s
 another  matter,  being  q  carrier  of  the

 allegation;  jn  that  case,  he  will  say,
 “I  only  reported  what  I  learnt’,  “I

 only  conveyed  to  the  House  what  was

 alleged  somewhere”.  Here,  the  rules

 require  that  he  should  be  the  author
 of  the  allegation.  Let  him  be  the
 author.  Then,  we  shall  face  it.

 SHRI  RAVINDRA  VARMA:  This
 is  a  matter  of  procedure;  this  is  some-

 thing  which  affects  the  procedure  11
 this  House  It  has  to  go  by  the  _  pre-
 cedents  of  the  past.  The  rule  has  been
 read  out  by  the  hon.  Minister  who
 raised  the  point  of  order  more  than
 once.  It  clearly  states:

 “No  allegation  of  a  defamatory  or

 incriminatory  nature  shal]  be  made

 by  a  member  against  any  person  un-

 less  the  member  has  given  previous
 intimation  to  the  Speaker  and  also
 to  the  Minister  concerned,  so  that
 the  Minister  may  be  able  to  make  an

 investigation  into  the  matter  for  the

 purpose  of  reply.”

 In  this  case,  the  hon.  Member  has
 written  to  the  Speaker  as  demanded
 by  this  rule,  and  he  has  informed  the

 Speaker  that  the  proposes  to  make  an

 allegation.  When  he  writes  to  the

 Speaker...  (Interruptions)

 SHRI  A.  ?.  SHARMA:  Let  him  say
 so,  that  he  is  making  the  allegation.
 (Interruptions)

 SHRI  RAVINDRA  VARMA:  _  This
 is  a  serious  matter  affecting  the  rights
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 of  the  House.  This  cannot  be  settled

 by  shouting

 MR.  CHAIRMAN:  1.  Ravindra

 Varma,  I  have  followed  you...

 SHRI  RAVINDRA  VARMA:  The
 hon.  Minister  can  repeat  his  argument,
 but  you  cannot  hear  me  even  once!  i
 will  sit  down  if  you  ask  me  to.  ।  e०
 not  want  to  defy  you

 MR.  CHAIRMAN:  1  you  have  any-

 thing  more  to  say,  I  will  be  pleased
 to  hear.  I  have  only  said  that  I  have
 followed  what  you  wanted  to  say

 SHRI  RAVINDRA  VARMA:  ।  was

 saying  that,  therefore,  as  provided  for
 in  the  rules,  the  hon.  Member  has
 written  to  the  Speaker  giving  intima-
 tion  of  his  intention  and_  providing
 such  material  as  is  necessary  to  enable

 the  Speaker  decide  whether  it  should
 be  permitted  or  not,  and  the  Speaker,
 after  looking  into  it,  has  permitted  a
 reference  to  it  on  the’  baSis  of  the
 letter  he  has  written  to  the  Speaker.

 The  rule,  you~  will  see,  has  two

 provisos  under  which  the  Speaker  is

 competent  to  refuse  him  permission  to
 make  such  a  reference.  One  is_  that

 ‘if,  in  the  opinion  of  the  Speaker  such

 allegation  js  derogatory...  (Interrup-
 tions)  --प  have  my  right  to  speak—to
 the  dignity  of  the  House  and  the  other,
 that  no  public  interests  is  served  by

 making  such  allegation,

 The  hon.  Speaker,  I  presume,  __  Sir,
 as  you  do,  has  gone  into  it  and  then

 given  the  permission,  Therefore,  it
 is  very  clear  that  the  conditions  laid
 down  in  the  rule  have  been  fulfilled

 by  the  hon.  Member  and  the  Speaker
 has  given  his  ruling  on  that,

 SHRI  5  LAKKAPPA  (Tumkur):
 To  interpret  the  provisions  of  Rule  353,
 Rule  353  clearly  says  that  a  member

 who  makes  an  allegation  against  a

 person  should  have  the  knowledge  and
 he  is  taking  full  responsibility  for
 that.  My  friend,  Mr.  Varma  says  that
 he  is  making  the  allegation  eccording
 to  rules  and  as  per  the  letter  he  has
 written  to  the  Minister,  You  know,

 Sir,  what  he  has  written  to  the  Min-

 ister?  He  has  stated...
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 SHRI  NIREN  GHOSH  (Dum  Dum):
 He  ig  challenging  your  ruling.

 a  HON.  MEMBER:  How  can  it  be

 allowed?

 SHRI  ८.  LAKKAPPA:  He  has  ad-
 dressed  to  the  Minister,  ‘I  shall  be

 bringing  in  allegations  that  have  been

 brought’  to  my  notice  by  somebody...’
 ‘Sir,  it  is  all  hearsay.  It  is  hyotheti-
 cal  and  it  is  not  direct.  Therefore,
 the  spirit  of  rule  353  has  not  been

 complied  with.  I  can  understand  a
 member  cleverly  interpreting  and

 playing  ag  fraud  not  only  on  the  floor
 of  the  House  but  also  on  the  Chair

 by  interpreting  it  in  a  different  man-
 ner  and  thereby  he  may  get  away  and

 escape  from  the  responsibility.  He
 is  a  responsible  member,  I  hope  he

 will,  i  all  sense  of  responsibility,
 withdraw  and  he  cannot  make  such  an

 allegation  against  any  individual  with

 vengeance  or  motive.  Therefore,  he
 will  not  come  within  the  purivew  of
 Rule  353  and,  therefore,  no  permission
 should  be  given  and  jf  such  a  thing  is

 brought  out,  we  will  protest  against
 it  and  it  should  be  expunged.  No  alle-

 gations  should  be  recorded  on  the
 basis  of  somebody  saving  something.

 SHRI  SATISH  AGARWAL:  ।  d०
 not  agrce  with  Mr.  Ravindra  Varma
 that  any  permission  is  required  from
 the  Speaker.  The  second  part  is  only
 prohibitory  and  the  first  part  is  per-
 missive  16  says  ‘by  intimating  to  the

 ‘Speaker  and  giving  a  copy  to  the  Min-
 ister  so  that  he  may  be  able  to  make

 an  investigation  into  the  matter  for
 ‘the  purpose  of  a  reply.’...

 SHRI  5.  LAKKAPPA:  What  is  the
 intimation  he  has  given?  That  he  got
 the  information  from  somebody.  He

 has  got  no  knowledge  about  jt.  Let

 him  take  the  full  responsibility  for
 the  allegation.

 SHRI  SATISH  AGARWAL:  ।  arn
 not  18117 है  the  responsibility  of  1.
 Bosu  or  Mr.  Lakkappa.  What  I  wish
 to  submit  is  that  it  ig  very  important
 with  regard  to  the  procedure.  Para  (1)
 simply  says  intimation  to  the  Sp.aker
 with  a  copy  to  the  Minister  so_  that
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 he  may  be  able  to  reply.  Para  (2)
 says  that  the  Speaker  may  prohibit
 at  any  point  of  time—even  prior  and
 later  on  also,  during  the  debate,  That

 authority  is  there  in  the  Speaker  to

 prohibit.  Supposing  he  does  not  pro-
 hibit,  that  which  is  not  prohibited  is

 permitted.  So,  Speaker’s  permission
 is  not  at  all  required.  Simple  intima-
 tion  is  enough  under  the  rules.

 SHRI  ८.  LAKKAPPA:  Making  such

 derogatory  remarks  on  the  floor  of  the
 House  is  prohibited.

 MR.  CHAIRMAN:  I  have  followed
 all  the  arguments  put  forth  ४  the

 Members.

 I  am  giving  my  final  decision  on  this
 in  consonance  with  the  decision  given

 by  the  hon.  Speaker.  Hereafter,  I
 will  not  hear  any  arguments  on  this

 point,

 The  allegation  which  1r.  Bosu  wants
 to  bring  before  this  House  ig  the  alle-

 gation  about  which  he  is  ready  to  take

 the  responsibility.  He  has  said  50

 specifically  in  the  House.  No  Member

 is  expected  to  be  present  at  all  the

 places  where  objectional  thing  hao-
 pens.  So,  they  may  not  have  the
 first-hand  information,

 The  information  wou'd  be  given  to

 them  by  somebody  and,  on  the  basis

 of  that  information,  they  would  ४

 coming  before  the  House.  But,  at  the

 same  lime,  to  keep  the  record  correct
 and  straight,  :  would  state,  the  Mem-

 ber  who  wants  to  allege  anything
 against  anybod~  has  to  investigate  into
 the  matter  gnd  has  to  come  to  a  con-
 clusion  that  whatever  he  is  going  to

 speak  in  the  House  is  corect,  and  has
 to  be  ready  to  take  the  responsibility
 for  811  that  he  15  saying  in  the  House.

 Onl,  then  he  can  come  here  The
 first  part  is  that  the  matter  has  to

 come  before  the  hon.  Speaker.  The
 hon,  Speaker  has  to  see  everything

 tha;  the  hor.  Member  wants  to  say.
 After  the  hon,  Speaker  goeg  through
 the  record  that  is  produced  before
 him  and  after  having  heard  and  hav.

 ing  gone  through  the  record,  he  comes
 to  the  conclusio1  whether  the  matter
 can  come  before  the  House  or  not.
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 Generally,  the  permission  is  grant-
 ed.  But,  if  the  hon.  Speaker
 thinks  that  no  purpose  is  going
 to  be  served  and  the  dignity  of
 the  House  will  not  be  maintained  if
 that  kind  of  allegation  is  brought
 before  the  House,  he  may  refuse  per-
 mission.  -०  regards  the  secong  part,
 what  Mr.  Agarwal  8810.0  is  correct.  Here
 the  matter  was  brought  to  the  notice
 ef  the  hon.  Speaker  who  probably,  has

 personally  gone  through  the  document.

 SHRI  A.  P,  SHARMA:  Kindly  read

 that,

 MR,  CHAIRMAN:  The  hon.  Speaker
 hag  said  that  “  8n  allowing  this  objec-
 tion  to  be  raised.  But,  I  am  not  allow-

 ing  the  documents  to  form  part  of  the

 record.  I  wil  scrutinise  the  docu-
 ments  and  I  will  come  to  q_  conclu-
 sion.  He  has  applied  his  mind  and
 he  has  found  that  there  is  a  prima
 facie  case  only  for  allowing  him  to

 Yaise  an  issue—not  the  prima  facie
 case—anqd  So  the  issue  is:  to  raise  a

 prima  facie  case,  and  nat  what  he  says.
 That  is  why  I  am  allowing  Mr.  Bosu
 to  speak  out.  1  will  state  further
 that  while  making  certain  allegations,
 let  us  do  jt  in  such  a  fashion  ag  to
 show  that  we  are  interested  jin  cor-

 recting  if  something  wrong  has  taken

 place,  not  with  any  intention  of  alleg-
 ing  something  against  somebody.
 While  doing  that  there  is  8  procedure
 followed  in  the  House.  Generally,  we

 don’+  mention  the  name  of  the  officers;
 when  there  is  a  criticism  against  the

 policy,  it  is  the  responsibility  of  the

 Minister;  if  there  is  criticism  against
 some  officer,  then  we  do  not  mention
 his  name  but  we  mention  his  designa-
 tion  so  that  unnecessary  publicity  is

 not  given  but,  after  coming  to  the
 conclusion  that  what  is  stated  in  the
 House  15  correct,  a  lot  of  publicity  can

 be  given.  When  the  hon.  Member  is

 just  trying  to  raise  thig  issue,  he  will
 follow  these  norms.

 SHRI  MAGANBHAI  BAROT:  |  एए 8111
 to  understand  this.  Many  members

 feel]  that  this  ig  what  ।  have  and  I  am

 alleging  in  the  House,

 1r.  CHAIRMAN.  He  takes  the  res-
 ponsibility.
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 SHRI  MAGANBHA]  BAROT:  But  ४

 the  information  is  correct, or  other-

 wige,  the  responsibility  is  not  mine.  I

 am  only  a  spokesman.

 MR.  CHAIRMAN:  There  are  other

 procedures  which  can  be  followed  in

 order  to  correct  the  Member  also.

 SHRI  JYOTIRMOY  BOSU:  Any  way
 I  am  quite  amused  to  hear  the  argu-
 ments  because  it  hag  happened  a  nuin-
 ber  of  times  before.  I  should  know

 why  they  are  so  much  identified  with
 this.  ।  am  bringing  a  serious  charge.

 28.  CHAIRMAN:  We  are  not  here
 for  amusement.  We  are  here  for  wor-

 king.

 SHRI  JYOTIRMOY  BOSU:  I  am  one
 with  you.  I  am  now  coming  to  Air-
 India.  "11115  wag  examineg  in  depth

 by  the  Public  Undertakings  Commit-
 tee.  [  तांत  1101.0  revea]  certain  things
 in  the  interest  of  the  country.  I  am

 not  going  to  reveal]  anything  that  was
 recorded  in  the  evidence.  But,  it  has
 come  out  in  the  press  only  a  few  days
 ago.  Therefore  certain  clarifications
 are  necessary.  I  have  collected  certain
 material  afresh.  What  is  happening?
 The  General  Sales  Agency  is  the  real

 gold  mining  in  Air-India.  The  man

 has  called  himself.as  Joginder  Sanger
 who  operates  in  different  names  1

 95.  in  Delhi  and  in  Punjab.

 MR  CHAIRMAN.  You  mention  de-

 signation.

 SHR]  JYOTIRMOY  BOSU:  ।  have

 mentioneg  that.  In  addition,  1  am
 told—Mr.  Minister,  say  ‘yes’  or  ‘0'
 he  is  trying  to  get  agency  in  Rajas-
 than  and  North  India  and  for  South
 India  also.  That  means  there  isa

 feeling  that  in  Air-India  this  man  is

 getting  qa  commission  of  13  per  cent
 on  each  __  ticket.  1  regard  to

 GSA,  for  cargo,  the  Air  India
 has  got  a  banking  of  3  months
 of  cargo,  which  they  cannot  tackle.

 They  are  chartering  from  other  com-

 panies.  But  they  have  to  engage  a

 genera]  sale  agent  for  enhancing  the
 business.  They  cannot  handle  but

 they  pay  another  18  per  cent  commis-
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 sion,  For  what  consideration,  the
 Minister  should  convey  it  to  the  House.

 Only  the  other  day  he  has  been

 wppointed  as  the  General  selling  agent
 for  cargo  also.  For  what  considera-

 tion,  Mr.  Chairman,  Sir?  I  would
 ask  the  Minister  to  clarify  before  this

 House,  Yoy  have  got  a  biggest  patron
 of  this  man.  Here  is  a  person  called
 I.  9.  Sethi,  Dy.  Managing  Director.  I
 am  quoting  from  a  public  document.

 »This  is  the  58rd  Report:  of  the  Public

 Undertaking  Committee,  I  am  read-

 ing  this  from  page  48.  Mr  Lakkappa
 was  a  member;  he  was  a  signatory  to
 this  report.  (Interruptions).

 SHRI  5.  LAKKAPPA:  He  was  the
 Chairman.  I  was  a  member  of  __  that

 committee.  I  do  not  remember...

 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Now,
 what  I  say  is  this...

 SHRI  SATISH  AGARWAL:  You
 should  be  proud  of  exposing  such

 things.

 SHRI  JYOTIRMOY  BOSU:  How

 corrupt  is  this  man,  he  is  remaining
 untouched;  he  is  flourishing  in  his

 position,  flourishing  in  his  money-
 collecting  racket.  I  want  the  Minister

 to  say  ‘yes’  or  ‘no’  to  this...

 MR.  CHAIRMAN:  Come  out  with
 facts.

 SHRI  JYOTIRMOY  'BOSU:  ।  am

 coming  to  it.  Kindly  don’t  disturb
 me.  Page  48  says  this.  It  js  said  here

 very  clearly,  It  says:  ‘Misuse  of

 authority’.  It  says:

 “An  instance  of  acceptance  of
 lavish  hospitality  both  in  India  and
 outside  by  a  senior  executive  from

 parties  having  business  connections
 with  Air  India  which  came  to  the
 notice  of  the  Committee  is  dealt

 with  below;

 (i)  In  1975,  Shri  Sethi  took  his

 family  to  London...”—on  a  free

 pass,  of  course.—

 Then  it  says:

 “.,..Where  they  stayeq  in  an

 apartment  owned  by  one  Mr.  Iqbal

 SRAVANA  2,  1902  (SAKA)  (No.  3)  Bill,  1980  286

 Ghai,  Shri  Ghai  holdg  a  Travel  Ser-
 vice  Contract  with  Air  India  at  the

 Gaylords  Restaurant,  London,  where
 Air  India’s  passengers/clients  are
 entertained.

 (ii)  In  1976,  Shrj  Sethi  took  hisਂ
 wife  and  stayed  in  a  Villa  in

 Spain,  owned  by  one  1.  Frank
 Kozareck”—

 I  will  tell  you  who  this  Frank  Koza.
 reck  ।

 “...who  is  currently  holding  the

 following  positions:

 (a)  Director,  Indamer  e0.  Pri-

 vate  Lid  Bombay.

 (b)  Director  of  Afghan  Indus-

 tries  Incorporated,  Kabul.

 (c)  Director  of  Operations...’

 etc.  etc.

 Then  is  says:

 “Besides,  Mr.  Kozareck  has  a  con-

 tract  with  the  US.  Air  Force  for
 the  maintenance  in  West  Germany
 of  the  U.S.  Air  Bases  for  jet
 fighters.  .”

 He  has  also  some  collaboration  with
 another  company.  Now,  this  Frank
 Kozareck  is  g  retired  Air  Force  colo-

 ne]  and  he  is  मं  the  pay-roll  of  0...

 penetrating  into  the  vital  sectors  of
 our  Air  India,  because  Air  India  at

 the  time  of  war  had  carried  sensitive
 materials  from  abroad  We  have  got
 details;  I  will  not  go  into  them.

 SHRI  LAKKAPPA:  Let  him  say

 who  was  the  Chairman  of  the  Com-
 mittee...  . #०प  cannot  hoodwink  all  the

 people.

 SHRI  JYOTIRMOY  BOSU:  Then  it

 says: ।

 “In  1977  Shri  Sethi  took  his  family
 to  USA  and  stayed  in  New  York
 and  Orlando,  In  New  York  they

 were  the  guests  of  Pierre  Hotel,
 which  has  business  deals  with  Air
 India...On  one  occasion  Shri  Sethi

 stayed  at  Maurya  Hotel  as  the  per-
 sonal  guest  of  Mr.  Prem  Kapoor
 who  was  at  that  time  President  of
 ITC—that  is  India  Tobacco  Com--

 pany—
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 “Hotel  Division.  He  was  given  a
 suite  for  five  days  for  which  the
 normal  charges  are  Rs.  900  per  day,
 Shri  Sethi  claimed  full  out-station
 allowance  for  visit.  It  appears  that
 the  hotel  gave  hosptaltyi  ७०  Shri

 Sethi  as  they  wanted  to  get  more
 business  from  Air  India....

 Shri  Sethi  has  explained  that
 it  has  been  the  practice  whereby
 executives...”  etc.  etc.

 Then,  there  is  another  instance,
 The  Committee  recommended  the
 matter  to  be  enquired  into  throughly.
 Now  I  demand  that  the  matter  be

 enquired  ino  by  the  Central  Vigilan-
 -ce  Commission  because  he  managed
 the  matter  with  the  CBI.

 I  will  come  to  another  point  con-

 cerning  serious  mal-practices  by
 Sangar.  I  wish  the  Foreign  Minister
 was  here  because  the  African  coun-

 tries,  at  least  eight  of  them,  are  very
 much  agitated  about  the  serious  mal-

 practice  of  siphoning  out  of  their

 money  abroad  through  undercutting
 in  tickets,  Sangar  pays  र  dollars
 and  pound  sterling  to  parties  in
 African  countries  and  buys  air

 tickets.  MCOs  (Miscellaneous  Car-

 riage  Orders)  in  their  much  fluctua-

 ting  currency.  The  international  law

 prohibits  this.  None  can  get  refund
 for  unused  tickets  outside  the  coun-

 try  where  the  _  ticket  is  bought,
 Sangars  bring  the  tickets  and  MCOs
 to  UK,  USA  etc.  and  get  payment  in

 dollars  and  pound  sterling  from  Air
 India  and  sometimes  py  re-routing
 those  tickets.  This  is  all  done  under

 arrangement  and  direct  consent  of

 Mr,  I.  9.  Sethi  about  whom  ।  118€

 just  now  mentioned.  2e  still  re-
 mains  untouched,  The  discount  amount
 I  am  told,  is  as  high  as  40  per  cent,
 One  senior  Deputy  Managing  Direc-

 tor,  Mr.  Sharma,  who  objected  to
 this  practice  was  over-ruled.  The

 African  countries  where  this  mal-

 practice  is  done  by  Sangars  using
 Air  India  are  Kenya,  Tanzania,
 Zambia,  Zaire  Nigeria,  Iran  and
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 Sudan,  Air  India,  a  national  flag  car-

 rier,  is  being  used  for  dirty  work.
 Air  India  is  losing  to  the  extent  of
 13  per  cent  as  also  the  forign  exchange
 on  those  tickets.  ।  want  the  hon,
 Minister  to  enquire  into  this  and  tell

 us  whether  Sangars’  offices  were  raid-
 ed  and  foreign  currency  and  blank
 tickets  of  fake  airlines  were  seized
 or  not  by  the  Enforcement  Directora-
 te  or  some  other’  agencies  of  the
 Government.  Further,  whether  the

 Manager,  who  happened  to  6  15

 nephew,  was  also  arrensted  and  fined

 Rs,  10,000.  ।  would  like  to  ask  the
 hon.  Minister  whether  Sangar  and
 Sethi  had  arranged  complimentary
 tickets  for  the  mother-in-law  and
 sister-in-law  of  an  ex-MP  and  for
 full  lodging  and  other  expenses’.  in

 Europe  and  London.

 Here,  nothing  short  of  an  enquiry
 by  the  Interpol  about  this  inter-
 national  racket  which  is  spoiling  the
 name  of  this  country,  because  Air

 India  is  a  national  flag  carrier  of  this

 country,  will  do,  We  should  re-

 quest  the  Interpo]  to  institute  an

 enquiry  and  Sethi  should  6८  im-

 mediately  suspended  and  the  enquiry
 should  be  held  by  the  Central  Vigi-
 lance  Commission.

 Then,  Sir  I  would  like  to  give  you
 further  details  about  Frank  Kozar-
 eck’s  brother,  Joe  Kozareck,  who  has
 featured  in  another  well  known  com-

 pany,  ।  have  gol  all  the  documents

 now  in  my  hand.

 MR.  CHAIRMAN:  This  is  not  a
 court  of  inquiry.  Your  have  mentioned
 the  matter,  it  is  mot  necessary  for

 the  House  to  know  all  these  details. .

 SHRI  JYOTIRMOY  BOSU:  Why
 (Interruptions),  With  all

 modesty,  I  would  say,  you  are  mis-

 taken....

 MR.  CHAIRMAN:  You  will  not  be
 able  to  cow  me  down  with  that  kind

 of  statement,  At  this  stage  we  con-
 sider  the  administrative  policy  or

 anything  of  public  importance.  We
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 do  not  consider  individual  cases.  How

 fan  you  go  on  giving  all  the  details?

 SHRI  JYOTIRMOY  BOSU:  ।  -

 mand  that  the  Interpool  be  requested
 to  enquire  into  this  racket.

 ।ा  ।  :.  UNNIKRISHNAN

 ({Badagara):  I  am  on  a  point  of  order
 under  Rule  218  read  with  Rule  353.

 MR.  CHAIRMAN:  You  read  clau-
 se  (4),

 SHRI  ।.  P.  UNNIKRISHNAN:
 Clause  (4)  says,  “The  debate  on  an

 Appropriation  Bill  shall  be  restricted
 10  matters  of  public  importance’  ०

 administrative  policy.  (Interrup-
 tions)  Please  let  me  also  complete  it;
 let  there  be  no  running  commentry
 from  the  Chair.  it  has  not  been  the

 practice  ।  am  again  reading  it.  ।

 says,  “The  debate  on  an  Appropria-
 tion  Bill  shall  be  restricted  to  mat-
 ters  of  public  importance  or  adminis-
 trative  policy  implied  in  the  grants
 covered  by  the  Bill  which  have  not

 already  been  raised  while  the  relevant
 demands  for  grants  were  under  con-
 sideration”.  Now,  ”.  Jyotirmoy

 Bosu,  after  going  through  the  proce-
 dural  formalities  hag  come  to  ws  re-

 garding  the  Ministry  of  Tourism  and
 Civil  Aviation  of  which  the  demends
 fer  grants  were’  guillotined.  Now,

 exactly  what  he  was  trying  to  gay,  as
 far  ag  I  have  understeod  him,  was
 that  it  is  a  matter  of  great  adminis-
 trative  policy,  (Interruptions)  The
 Air  India  is  a  public  corporation.
 (Interruptions)  If  a  loot  is  going  in

 the  Air  India  which  causes  a_  1055
 to  public  revenue  and  loss  of  foreign
 exchange  it  is  a  matter  of  relevant

 public  importance,  I  would  urge  you,
 please  do  not  be  restrictive  on  this,
 because  it  is  a  vital  matter.  Viola-
 tion  of  law  involves  a  loss  of  foreign
 exchange  led  by  the  law  enforcing
 agency  which  has  been  brought  ७०

 the  notice  of  the  House,  If  he  wants
 to  say  &nythmg  in  this  connection,  he
 is  certainly  within  legitimate  right
 under  the  Rules  of  the  House  to  have
 his  say,  We  are  also  interested  in
 this.  You  cannot  enforce  a_  blanket
 cestriction  on  this,  (Interruptions).
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 MR.  CHAIRMAN:  1  hope  that  thig
 is  not  a  matter  of  administrative

 policy  as  such;  it  may  be  a  matter,  of
 public  importance.  I  am  allowing  him
 to  state  all  these  facts  and  आ  brief.
 But  if  you  are  going  to  give  all  the

 details,  it  is  not  a  court  ०  inquiry;
 you  are  making  it  a  court  of  inquiry
 (Interruptions) .

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 MAGANBHAI  BAROT):  Since  the
 hon.  member,  Shri  Jyotirmoy  8०

 is  making  his  point  I  also  want  to

 say  one  thing.  (Interruptions)  ,

 SHRI  JYOTIRMOY  BOSU:  Under
 what  rule,  he  has  to  make  his  point?

 SHRI  MAGANBHAI  BAROT:  We
 have  a  right  to  know  whether  the

 hon.  member  18  not  making  all  these
 things  a  part  of  his  speech,  but  as
 the  Chairman  of  the  Committee  in

 which  he  presided,  he  is  reading  the

 Report  thereof,  (Interruptions).  He
 was  the  chairman  of  the  Committee

 whose  Report  he  wag  referring  to,  ।
 want  to  say  one  thing  against  this

 Report  (Interruptions).  Let  me  say,
 Sir,  let  me  make  my  point,  Mr.  Unni-

 krishnan  has  made  the  point.  I  want
 to  make  a_poin.t  (Interruptions) ,
 When  this  Committee’s  Report  was

 being  published,  the  Chairman  of
 Air  India  publicly  contradicted...
 (Interruptions).  I  want  to  know  this

 fact;  I  want  to  make  only  one  point,
 a  simple  point  01.  ,  (Interruptions),  I
 don’t  want  to  sit  down,  I  want  to

 say,  the  report  which  is  being  quoted,
 he  is  the  author,  he  is  the  Chairman
 of  that  Committee;  and  the  then

 Chairman  of  Air  India  came  _  out
 with  an  article  contradicting...
 (Interruptions).  No  action  has  been
 taken  (Interruptions) ,

 PROF.  MADU  DANDAVATE:  I  am

 rising  on  a  point  of  order,  Clause

 (4)  of  Rule  218  is  the  very  clause
 which  you  have  referred  to.  There
 are  two  elements  in  that:  whether  it
 is  a  matter  of  public  importance  or
 administrative  policy.  I  do  feel  that



 ag!  Appropriation

 +  [?70.  Madhu  Dandavate]

 this  is  a  matter  of  public  importance,
 (Interruptions).  How  matters  are  go-

 ing  on  and  all  that  are  very  impor-
 tant  and  therefore  it,  perfectly  fits  into
 this  particular  clause  4  of  Rule  218.

 (Interruptions) ,

 SHRI  5  LAKKAPPA:  One  minute
 Sir.  (Interruptions) ,

 MR.  CHAIRMAN:  It  is  not  neces-
 sary,  (Interruptions).

 SHRI  :  LAKKAPPA:  According
 to  hig  notice,  he  hag  to  make  an  al-
 legation......  (Interruptions).  If  he

 is  reading  the  report  of  the  Public

 Undertakings,  Committee,  as  Chair-
 man  of  that  Committee,  ।  may  say
 that  allegations  have  been  made  _  1

 that  report  and  they  have  been  deni-
 ed  and  a  rejoinder  has  been  given  by
 Tata  and  already  the  public  had  seen

 it,  If  he  wants  to  make  allegations
 again,  notice  to  the  Speaker’  should

 be  given,  notice  to  the  Minister  should
 be  given  and  the  Minister  has  to  get
 information.  He  should  not  be
 allowed  to  read  from  _  that  report..
 (Interruptions).

 AN  HON.  MEMBER:  Are  you  a

 spokesman  for  Tatas?

 SHRI  5  LAKKAPPA:  Weare

 saying  this  because  he  has  not  101-
 lowed  the  procedure.  Let  him  write
 first  and  obtain  permission  and  then
 let  him  make  _  allegations..  (In-
 terruptions),

 MR,  CHAIRMAN:  I  am  not.  dis

 allowing  him  from  _  189151718.0  this
 matter.  What  I  am  saying  is  this.  If

 you  are  going  to  speak  about  this
 matter  in  this  fashion,  at  such

 length,  it  is  not  a  court  of  enquiry
 we  are  holding  here.  You  have  men-
 tioned  some  matters;  you  can  mention
 all  the  relevant  points  but  ४  you
 want  to  take  the  entire  time  of  the

 House,  you  cannot  be  allowed  and
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 you  are  not  the  only  one  Member,
 I  am  asking  him  to  be  brief.

 SHRI  :  LAKKAPPA:  On  the

 Appropriation  Bill  the  scope  is  very

 limited;  you  cannot  allow  all  things.

 SHRI  JYOTIRMOY  BOSU:  Now  I

 woud  like  to  ask  the  hon.  Minister.

 MR.  CHAIRMAN:  Do  not  ask  the

 Minister,  please  address  the  Chair.

 SHRI  JYOTIRMOY  BOSU........

 Through  you.

 MR.  CHAIRMAN:  It  ‘  not  a

 question-answer  seSion  that  is  going
 on,

 SHRI  JYOTIRMOY  BOSU:  May  I

 ask  the  hon.  Minister  through  you,
 during  Mr.  Sanger’s  visit  to  Delhi
 who  were  the  persons  in  authority
 whom  he  had  met?  The  hon.  Minis-

 ter,  Shri  A.  P.  Sharma  visited  London.
 How  many  discussions  did  he  have
 on  business  with  people  there?  I
 would  like  to  be  enlightened  on  this.

 I  am  only  wanting  to  ask:  In  spite
 of  serious  _  strictures  given  by  the
 Public  Undertakings  Committee,
 which  is  a  Committee  of  both  Houses
 of  Parliament,  why  this  person,  Mr.

 ५.  ?.  Sethi,  has  been  kept  untouched?
 Is  it  because  of  the  fact  that  he  is  a

 convenient  penson  for  people.  in

 authority?

 I  would  like  to  ask  Mr.  Venkata-

 raman  one  thing.  How  are  you
 allowing  customs  exemption  for  air-

 craft  that  are  being  imported?  Con-
 fiscated  aircraft  are  being  allowed  to

 be  brought  in,  aircraft  belonging  to
 Thomas  Moujai  &  e०.  I  will  furnish

 you  with  all  the  details  in  g  short
 time.

 SHRI  ANANDA  GOPAL  MUKHO-
 PADHAY  (Asansol):  Mr.  Chairman,
 the  hon.  Member  has  quoted  from  the

 report  of  the  Public  Undertakings

 Committee,  of  which  he  was  the
 Chairman.  What  action  was  taken  on
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 that  report  by  the  Government  of  that
 time?...  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Ona

 point  of  order.  I  have  written  to  the

 Speaker;  I  am  giving  this*®  at  the

 Table,  for  examination,  ag  you  direc-

 ted.

 MR.  CHAIRMAN:  That  will  not
 form  part  of  the  record;  after  the
 hon.  Speaker  takes  ag  decision  it  will
 form  part  of  the  record;  he  would
 decide  whether  it  should  be  included
 0  not,

 Now,  Shri  Ramavatar  Shastri.  Your

 notice  was  received  very  late;  some
 concession  was  given  to  you;  you
 should  reciprocate  and  be  brief.

 थी  रामावतार  शास्त्री  (पटना)

 सभापति  जी  मैं  तीन  सवाल  उठाना  चाहता

 हुं
 ।

 एक  सवाल  है  गन्दी  बस्तियों के  सिलसिले

 Fa
 उससे  उत्पन्न  स्थिति  ।  दूसरा  सवाल  है--

 पांडे जी  आपके  मंत्रालय  से  सम्बन्धित  सवाल

 है:  -बाढ़  से  कटाव  पीड़ितों  को  बचाने  का

 सवाल  क्योंकि  इसके  बारे में  आपके  मंत्रालय

 में  भी  विचार  नहों  हुभा है  ।  तीसरा  सवाल

 मैं  उठना  चाहता हूं,  हिन्दुस्तान में  जो  नारा

 दिया  जा  रहा  है  कांग्रेस  की  तरफ  से  कौर

 सरकार  की  तरफ  से  कौर  कभी  श्रम  मंत्नियों

 का  जो  सम्मेलन  हुआ  था  वहां  भी  यही  नारा

 दिया  गया  था  कि  सरकार  कम  से  कम  एक

 व्यक्ति  को  एक  परिवार  में  से  नौकरी  देना

 चाहती  है,  उसका ।

 16.00  hrs.

 जहां  तक  गन्दी  बस्तियों  का  सवाल  है

 यह  बहुत  बड़ा  सवाल  है  ।  इससे  जो  सम्बन्धित

 मंत्रालय
 है  उस  पर  बहस  नही  हुई  है

 ।  इन

 तीनों  सवालों  से  सम्बन्धित  मंत्रालयों  पर

 बहस  नहीं  हुई  है  स्लम्ज  का  हत  बड़ा  सवाल

 है  ।  बड़े  से  ले  कर  छोटे  शहर  तक  सभी  ज  गह

 गन्दी  बस्तियां
 हैं  वहां  की  स्थिति  बड़ी ही

 *The_  Speaker  subsequently  not

 having  accorded  the  necegsary  per-
 mission,  the  document  was  not  treated

 as  laid  on  the  Table.

 SRAVANA  2,  1902  (SAKA)  (No.  3)  Bill,  1980  294

 नारकीय  &  1  ऐसी  बात  नहीं  है  कि  केवल  बड़े

 बड़े  शहर  ही  इससे  पीड़ित हैं.  जेसे  दिल्‍ली,

 बम्बई,  मद्रास,  कलकत्ता  ।  इनके  अलावा

 जितनी  भी  हमारे देश  की  राजधानियां हैं

 या  दूसरे  शहर  हैं  घौर  नीचे  के
 स्तर

 पर
 चले

 जाएं,  वहां  भी  इन  गन्दी  बस्तियों का  सवाल

 है  ।  पहले  जो  चार  मेट्रोपोलिटन  सिटीज  थीं

 उनकी  ही.  जवाबदेही  केन्द्रीय  सरकार  की

 थी  ।  लेकिन  प  राज्यों  की  सरकारों  के

 जिम्मे  यह  सारा  काम  सु  कर  दिया
 गया

 है  कि  वे  गन्दी  बस्तियों  का  इंतजाम  करे
 ।

 पहले यह  भी  व्यवस्था थी  कि  गन्दी  बस्तियों

 की  सफाई  के  नाम  पर  सरकार  भ्र लग  से

 वित्त
 की

 व्यवस्था  कर  देती
 थी  ।  भब

 राज्य
 सरकारों  को  ब्लाक  ग्रान्ट  के  नाम

 पर
 क

 दे  दिया  जाता  है  ।  इसका  नतीजा यह  होता

 है  कि  राज्य  सरकारे  इस  महत्वपूर्ण  काम  को

 तो  भूल  जाती  है,  इसको  तो  नजरझदाज  कर

 देती  है  री  उस  तमाम  प  से  को  कुछ  प्रौर  कामों

 में खच कर देती है । कर  देती  है  ।  यह  स्थिति...  हमारे

 देश  में  कभी  तक  चल  रही  है  ।

 श्राप  पटना  शहर  को  ही  ले  जो  बिहार  की

 राजधानी है  ।  वहां  श्रंडरप्राउंड नाला  बनाने

 में  गन्दी  बस्तियों  की  सफाई  के  नाम  पर

 नौ  करोड़  खरच  किए  गए  हैं  ।  श्राप  चल  कर

 देखिये,श्रभी मेरे  साथ  कल  चलिये,उस  नाले  से
 पानी  नही  निकल  सकता  हैश्नौर  वहां  इतनी

 गन्दगी  है  कि  नाक  खुली  रख  कर  श्राप  चल  नहीं

 सकते  हैं  ।  गलियों  में,  सड़कों  पर  सा  रे  शहर  में

 गन्दगी  पड़ी  रहती  है,  कूड़ा  पड़ा  रहता  है  ग

 उसको  उठवाने  के  लिए  वहां  कारपोरेशन के

 पास  पसा  नहीं  है  ।  कारपोरेशन  करे  भी  तो

 क्यां
 ?

 वहां  निर्वाचित नगर  निगम  है
 लेकिन

 उसके  पास  पैसा  नहीं  है  ।  राज्य  सरकार  पैसा

 देती  नही  है  ।  करों  का  सब  पता  अपने  पास

 रख  लेती  हैं  ।  इस  प्रकार  से  नौ  करोड़  खर्च  हो

 जाए  कौर  समस्या  के  फ़ौज  को  भी  टच  न  किया

 जा  सके  तो  यही  कहा  जाएगा  कि
 भ्रष्टाचार

 का  वहां  झालम  है  ।  यह  केवल  पटना  शहर

 की  बात  नहीं है  ।  पुरे  भारत  में  यह  हो  रहा

 है  ।  लखनऊ,  जो  उत्तर  प्रदेश  की  राजधानी
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 हू  वहां  की  भी  यही  हालत  १  ।
 सरकार  ने  कहा

 है  -  ना  लाख  से  ज्यादा  जिन  शहरों  की

 आबादी  होंगी,  उन  पर  सरकार  तवज्जह

 देगी
 ।

 लेकिन
 नौ

 लाख  से  कम  भावा दी  वाले

 जो  शहर  हैं  उन्होंने  क्या  पाप  किया  है,  यह  मैं

 झाप  से  जानना  चाहता  हूं
 ?

 उन  शहरों  के

 विकास  का,  उनकी  नी  बस्तियों  की  स  फाई

 का  क्या.  प्रबन्ध  होगा ?  सरकार  को

 इस  बात  पर  भी  विचार.  करना

 होगा
 ।

 तभी  हमारे  देश  का  सम्यक्‌  विकास
 होगा ।

 सभापति  महोदय  :  श्री  माननीय

 सदस्य  समाप्त  करने  का  प्रयत्न  करें  |

 थी  रामावतार  न:  सभापति

 महोदय,  मर  मेरे  साथ  एसा  व्यवहार

 होगा,  तो  मैं  नहीं  बै दूंगा  ।  प  बतायें

 कि  मुझमे  पहले  जो  माननीय  सदस्य

 बोले  हैं,  उन्हें  कितना  समय  दिया.  गया

 है
 ।

 हाउस  में
 दो

 तरह  का  1... ्  नहीं

 चलेगा  ।  कोई  बड़ा  हो  सकता  है,  कोई

 छोटा  हो  सकता  है  ।  मैं  भी  एक  ै

 पॉसिबल  पार्टी  क़ो  बिलांग  करता  हुं  ।

 सव  महोदय  :  श्राप  एक  रेस-

 पांसिबल  भोर  अनुभवी  सदस्य  हैं  ।  श्राप

 थोड़े  से  शब्दों  में  बहुत  कुछ  ब्  ढंग से

 कहू  सकते  हैं  |

 थो.  रामावतार  शास्त्री  :  नगर ये

 लोग  छेड़खानी क

 सभापति  महोदय

 को  संबोधित  कीजिए  ।
 भप  चेयर

 थी.  रामावतार  शास्त्री  :  तमाम

 शहरों में  सम्यक  विकास का  इन्तजाम

 करना  चाहिए,  नहीं  तो  शहरों  में  बढ़े

 पैमाने  पर  हैजा  फल  जाता  है  ।  नी

 पटना  में  तीस  कालिस  आदमी  मर  गये  |
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 महल  में  हैजे  का  प्रकोप  शुरू  हो

 मेरे  कहने  का  मतलब  यह  है

 बस्ती  सफाई  योजना को  ठीक

 तरह  से  लागू  किया  जाना  चाहिए  भोर

 इस  योजना  को  बिना  किसी  भेदभाव  के

 तमाम  शहरों  में  लागू  किया  जाना  चाहिए।

 कमजोर  क्  के  लोगों  के  लिए

 मकान  बनाने  के  लिए  हुडको  बनाया
 गया

 है  ।  लेकिन  भाप  मेरे  सा  पटना  चली

 भ्र ौर  देखिये कि  किनके.  लिए  मकान

 बनाये  गये  हैं  प्रौढ़  किन  को  दिये  गय

 हैं  ।  हुडको  का  उद्देश्य  बहुत  पक्छा  है,
 लेकिन  उस  पर  जो  पैसा  खर्च  किया  जा

 रहा  है,  उसका  फायदाਂ  निहित  सार्

 वाले  लोग  उठा  रहे  हैं  ।  जिनके  पास

 पहले  से  मकानात  हैं,  ज्यादातर  वही

 लोग  इसका  लाभ  उठा  रहे  हैं  ।  दबे

 तबके  क़ो  दबे  कुचले  लोगों  क्रो,  मकान

 नहीं  मिल  रहे  हैं  ।  सरकार  क़ो  इस  तरफ

 ध्यान  देना  चाहिए  कि  उस  पैसे  का

 इस्तेमाल  ठीक  तरह  से  हो  शौर  देश  के

 तमाम  शहरों  का  विकास  हो  ।

 का  ग्यारह  सूबे  बाढ़  से  पीडित  हैं  ।

 हमारे  सूबे  में  भी  बाढ़  भाती  है  ।  सब

 जगह  कटाव,  इरोजन  क़ी  समस्या  है  ।

 नदियों  से  गांव  कट  जात  हूँ.  ।  हमारे

 जिले  के  दर्जनों  गांव  सालों  से  गंगा  नदी

 द्वारा  कट  चुके  हैं  ।  मनेर  प्रखंड  में

 जीवराखन  टोला  एक  बहुत  बड़ी  बस्ती  है,

 वहां  बिजली  लगी  हुई  है  ।  उसका  थोड़ा

 सा  भाग  बचा  Far  है,  बाक़ी  कट  कर

 गंगा  में  चला  गया  है  ।  दानापुर  नीत

 मुकदमा  में  भी  यही  स्थिति  है  ।  खगरिया

 में  बहुत  से  गांव  कट  चुके  हैं  ।  मानसी

 उत्तर-पूर्वी  रेलवे  का  एक  महत्वपूर्ण  स्टेशन

 है  ।  कई  सालों  से  उसको  भी  कटाव  का

 खतरा  है  ।  कटाव  का  खतरा  सारे  देश

 में  है।  मैं  इन  जगहों  का  नाम  इसलिए  ले
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 <r  हूं,  क्योंकि  मैं  वहां  गयी  हुं  भीर  वे

 it  दक

 का
 की  रोकथाम  के  लिए.  विशेष

 रूप  से  धन  दिया  जाना  चाहिए  ।  रर

 ब्लाक  ग्रान्ट  के  रूप  में  दिया  जायेगा,  तो

 उन सन  बस्तियां  का  पुनवासी  नहीं  होगा,  जो

 कटाव  से  पीड़ित  हैं  या  पी  पति  होने  वाली

 हैं।  हजारों  हजार  लोग  कटाव  के  शिकार

 हो  गये  हैं,  जिनमें  मनेर  के  लोग  भी  हैं

 क  कभी  तक  उनका  पुनर्वास  नहीं  हो

 सका है  ।

 मेरा  आखिरी  मदा  हैं  एक  परिवार

 के  कम  से  कम  एक  व्यक्ति  को  काम  देने

 का  ।  उद्देश्य  तो  बड़ा  महान  है  नार

 सब  लीग  इसका  सेन  करते  हैं  ।  हमारे

 देश  में  लगभग  डेढ़  करोड़  ऐसे  बेकार

 हैं,  जिनके  नाम  नियोजनालयों, एम्पला  कमेंट

 एक् सच जों में  दर्ज  हैं  ।  बिहार  में  12  लाख

 पढ़े  लिखे  लोग  बेकार  हैं,  जिनमें  प्रशिक्षित

 शिक्षक  भी  शा  मल  हैं  ।  इसी  तरह  तमाम

 देश  के  विभिन्न  इलाक़ों  में  बेकार  लोगों

 को  काम  देने  का  सवाल  है  ।  यद्यपि

 श्री  मोरारजी  देसाई  ने  दावा  किया  था

 कि  वह  दस  सालों  में  बेकारी  को  समाप्त

 कर  दगे,  लेकिन  जनता  पार्टी  के  शासन

 में  भी  करीब -0  45  या  47  लाख

 बेचारों की  वृद्धि  हो  गई ।।  तो.  डेढ़

 लाख  बैकारों  को  काम  देने  का

 उद्देश्य  तो  बड़ा  अच्छा  है
 ।

 लेकिन  कसे

 देंगे  ?  श्राप  ने  कोई  योजना.  इसके

 लिए  देश  के  सामने  नहीं  रखी  ।  विचार

 ती  माप  ने  किया  लकिन  कसे  करेंगे
 ?

 रोजगार श्राप  तब  तक  उनको  नहीं दे

 सकते  हैं  जब  तक  कि  श्राप  देश  का

 बड़े  पैमाने  पर  श्रौद्योयीकरण नहीं  करेंगे  ।

 बढ़े  पमाने  पर  कल  कारखाने  स्थापित

 कीजिए  कौर  लध  उद्योगों  को  भी  दूर

 दूर  तक  देहातों  में  ले  जाइए
 ।.  ..

 (व्यवधान) ,  .  ..  चरण  सिह  का  जवाब

 में  नहीं  दे  रहा  है  ।  मैं  पाप  का  जवाब
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 धाप  नहीं  उठाएंगे,  लैंड  दबी  नहीं  करेंगे,

 जमीन  का  बंटवारा  परीों  में  नहीं  करेंगे

 जो  कि  श्राप  का  बड़ा  पुराना  नारा  है,

 1938  में  त्विपुरा  कांग्रेस  में  श्राप  ने  यह

 नारा  दिया  था  कि  जमीन  जोतने  वालों

 को  देंगे,  लेकिन  कितनी  जमीन  दी  ?

 .  (व्यवधान) .  .  .  .  मेरा  कहने  का

 मतलब  यह  है  कि  श्राप  तभी  यह  बेकारी

 की  समस्या  हल  कर  पाएंगे  प्रौढ़  प्रत्येक

 परिवार  के  कम  से  कम  एक  आदमी  को

 काम  दे  सकेंगे  जब  इस  तरह  के  बुनियादी

 सवालों  के  हुए  की  तरफ  जाएंगे  जिन  के

 छोटे  उद्योगों  का  बढ़ाना  पौर  जमीन  का

 बंटवारा  जीतने  वालों  के  बीच  में  भार

 खेत  मजदूरों  के  बीच  में  ।  42  प्रतिशत

 खेत  मजदूरों  के  पास  जमीन  नहीं  है  कौर

 अब  तो  उन  की  तादाद  पौर  बढ़  गई  है।
 जो  गरीबी  रेखा  के  नीचे  हैं  60  प्रतिशत

 देहातो ंमें  उनको  जमीन  नहीं  देंगे  तो

 बेकारी  की  समस्याਂ  दल  कसे  होगी  ?

 इसलिए  नगर  सचमुच  में  श्राप  चाहते  हैं

 कि  प्रत्येक  परिवार  के  एक  व्यक्ति  को

 योजना  रखिए  ।  लंगर  इस  तरह  की

 योजना  श्राप  ने  रखी  या  शौर  की  जनता

 के  पसन्द
 की

 योजना  रखी,  जनता  पर
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 जनता  की  मदद  करने  वाली  योजना,

 तो  निश्चय  ही  एस  तरह  की  योजना:  को

 anya  मिलेगा  । मैं  चाहूंगा  कि  इन

 बातों  की  तरफ  मंत्री  महोदय  का  ध्यान

 arc  सरकार  का  ध्यान  जाय,  नहीं  तो

 कछ  होगा  नहीं  ।  महंगाई  बढ़ती  रहेगी,

 हम  भाप  कराहते  रहेंगे,  चीनी  नहीं  मिलेगी,

 शिकायत  करते  रहेंगे  ।  इस  तरह  से

 काम  चलने  वाला  नहीं  है  ।

 SHRI  2.  2  SHAMANNA  (Banga-
 lore  South):  Mr.  Chairman,  Sir,  per-
 mit  me  to  bring  to  the  kind  consi-
 deration  of  the  Finance  Minister  an

 aspect  which  requires  a  very  अ
 thetic  consideration.

 In  the  first  place,  I  am  sorry  that

 though  the  Finance  Minister  has

 provided  funds  for  so  many  items,  he
 has  not  given  sufficient  amount  for
 slum  clearance.  Slum  clearance  ig  an

 obligatory  duty  of  the  Government.
 When  I  asked  a  question  about  it,
 the  reply  given  was  that  it  is  a  State

 problem  and  the  States  will  have  to
 tackle  it.  It  is  the  duty  of  any  State
 which  calls  itself  a  welfare

 State,  ७०  provide  food,  clothing
 and  shelter.  Harijans  and  back-
 ward  people  live  in  slums,  who  cannot
 afford  to  have  their  own  housing.

 Apart  from  humanitarian  consi-

 dcrations,  namely,  to  give  them  chel-
 ter  it  also  reflects  on  the  good  admi-
 nistration.  ‘The  Government  should
 see  that  the  city  beauty  is  not  marred.
 At  the  same  time,  slum  is  a  health
 hazard.

 MR.  CHAIRMAN:  That  soint  has

 already  गा€९11  covered.

 _SHRI  7.  2  SHAMANNA:  The  Gov-

 ernment  should  give  top  priority  to

 slum  clearance.  The  difficulty  is  that
 if  the  slum  problem  ७  4०  be  tackled

 by  the  States  alone,  then  it  is  impos-
 sible  for  any  State  to  clear  slums.
 And  therefore,  the  Centre  should
 come  forward  and  give  necessary
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 facilities  to  the  State  Government.
 The  State  Government,  the  Centra]
 Government  and  also  the  local  bodies

 should  join  together  and  see  that  they
 do  something  for  these  unfortunate

 people.  I  am  not  well  versed  with
 the  big  cities,  but  as  far  as  Bangalore
 city  ig  concerned,  I  am  sorry  to  state
 that  about  10  years  back  there  were

 hardly  100  slums,  After  10  years,
 now  we  find  that  there  are  400  slums
 in  Bangalore  city.

 MR,  CHAIRMAN:  You  have  already
 made  that  point.

 SHRI  7.  R.  SHAMANNA:  We  have

 got  about  thousand  families  in  glum
 areas  and  the  population  there  is  not
 less  than  3  lakbs.  If  these  families

 require  proper  shelter,  we  require  a

 crore  of  rupees  and  we  require  this

 huge  amount  to  see  that  slums  in  big
 cities  like  Bombay  and  Calcutta  are
 cleared.  Therefore,  ।  appeal  to  the
 Finance  Minister  to  see  as  to  how
 soon  this  problem  could  be  solved.

 This  problem  is  very  urgent  and  that
 has  to  be  attended  to.

 The  next  point  that  I  wish  to  make

 here
 is  regarding  Vijayanagar  steel

 project.  As  you  know,  Salem,  Visa-
 khapatnam  and  Hospet  are  the  three

 areas  which  were  taken  for  steel  pro-
 jects.  Round  about  Hospet  in  Karna-
 taka  we  have  got  very  fine  iron  ore
 and  it  is  one  of  the  best  ores  in  the
 country  and  some  work  has  been  '

 done  at  Visakhapatnam  and  Salem  in
 this  regard,  Though  something  has
 been  done  in  Tami]  Nadu,  it  is  very unfortunate  that  the  Karnataka  State
 has  not  got  the  fortune  of  having  a
 major  steel  project  and  therefore  1
 urge  upon  the  Finance  Minister  to  see that  without  any  delay  the  Vijaya-
 nagar  stee]  plant  should  be  taken  up
 and  at  least  a  token  grant  should  be
 provided  here  so  that  within  the
 course  of  a  few  years  we  may  have
 the  satisfaction  that  something  good has  been  done  to  our  State.  Therefore, I

 once  again  appea]  to  the  Finance
 Minister  to  see  that  this  year  the
 work  on  the  Vijayanagar  plant  starts.
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 We  have  got  plenty  of  power  and  we

 have  got  plenty  of  iron  ore,  and  at

 the  game  time  we  have  got  plenty  of
 labour  and  therefore,  it  will  be  a

 most  successful  project  and  therefore,
 that  has  to  be  taken  up  on  ag  prioity
 basis.

 The  third  point  that  I  wish  to  state

 here  is  regarding  the  urban  water

 supply.  Now,  the  Government  ig

 taking  keen  interest  in  solving  the

 drinking  water  problem  of  thousands
 of  rural  people.  At  the  same  time,  in

 the  cities  it  is  necessary  that  drinking
 water  facilities  are  provided.

 As  far  ag  Bangalore  ७  concerned,

 they  have  completed  the  first  stage  of
 Cauveri  scheme,  and  now  the  popu-
 lation  is  growing  rapidly  and  water

 scarcity  is  already  there.  If  the  State

 Government  applies  for  funds  to  the
 Central  Government,  they  have  to

 give  assistance  in  the  form  of  interest
 free  loans  or  grants.

 Bangalore  has  military  establish-

 ments  and  Central  workshops.  So,  it
 ७  necessary  that  the  Central  Govern-
 ment  has  to  give  assistance.  There-

 fore,  some  priority  should  be  given  to

 see  that  the  important  need  of  the

 city,  namely,  water,  is  met.  The  State

 Government  will  not  be  able  to  bear

 the  whole  burden  and  Central  assist-
 ance  should  be  given  in  the  form  of

 interest-free  loans  or  grants.  So,  I

 request  that  necessary  assistance  may
 be  given  to  Karnataka  State  in  this

 regard.

 Fourthly,  the  Finance  Minister
 knows  the  problem  very  well  and  that

 is  with  regard  to  prohibition.  He
 knows  how  Shri  Rajagopalachari
 introduceq  prohibition.  He  found  this

 out  as  an  alternative  measure  for  loss

 of  revenue  through  excise.  But  it  is
 unfortunate  that  though  we  are  col-

 lecting  a  large  amount  of  revenue  as

 sales-tax,  We  are  collecting  not  only
 the  eales-tax,  but  also  the  excise  duty.

 Therefore,  the  Central  Government
 has  to  take  a  decision  on  how  best  the

 problem  can  be  solved.  The  Central
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 Government  should  take  it  85  a  policy
 decision  and  see  that  the  problem  is

 solved  without  further  delay.

 In  Karnataka,  medica]  colleges  and

 evening  colleges  are  charging  exorbi-
 tant  fees  and  donations.  The  Central
 Government  must  gee  that  this  evil  is

 stopped.  One  medical  college  seat  is

 sold  for  Rs.  2  lakhs  and  one  engineer-

 ing  college  seat  ranges  from  Rs.  10,000
 to  Rs.  50,000.  The  University  Grants
 Commission  is  giving  grants,  and

 therefore  the  Centra]  Government  has

 got  every  right  to  direct  the  State

 Government  to  see  that  this  evil  is

 stopped  forthwith.

 In  Karnataka  the  lands  of  many
 poor  people  and  even  ex-army  men,
 their  valuable  property,  have  been
 taken  over.  Good  paddy  land  costs
 :  30,000  per  acre,  but  they  are

 hardly  given  Rs.  1,000  to  Rs.  1,700  as

 compensation.  Therefore,  I  urge  that

 something  should  be  done  in  consulta-
 tion  with  the  State  Government  to

 give  relief  to  those  who  have  lost
 their  lands,  which  was  all  their  pro-
 perty,  by  giving  them  better  com-
 pensation.

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  AND  TOURISM
 AND  CIVIL  AVIATION  (SHRI  -.  P.

 SHARMA):  Mr.  Jyotirmoy  Bosu  is
 not  only  a  very  intelligent  person,  but
 also  a  very  clever  person.  Wherever
 he  wants  to  cover  something,  he  does
 it  very  intelligently  and  cleverly,  and

 wherever  he  wants  to  place  certain

 things  in  a  wrong  way,  he  always
 tries  to  do  that.  This  is  known  per-
 haps  to  al]  of  us.

 I  thought  that  through  this  letter
 under  rule  353  in  which  he  hag  sought
 the  permission  of  the  Speaker,  he  was

 going  to  make  out  something  new.  I
 would  like  to  draw  the  attention  of  the
 hon.  House  to  the  fact  that  ”  Bosu
 is  the  same  person  who  was  chairman
 of  he  Public  Undertakings  Committee.
 All  that  the  has  stated  here  in  this
 House  is  old  excepting  only  one  thing,
 and  that  is  regarding  the  sale  of
 tickets  in  African  countries.  There
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 also,  he  hag  very  cleverly  thentioned
 the  thing  which  is  already  in  his

 letter.  I  am  sure  we  क  make  an
 enquiry  into  that.

 It  is  very  unfortunate  that  he  has

 made  an  allegation  against  the  officials

 of  Air  India.  Mr.  Bosu  knows  that  the
 services  ang  the  reputation  ०  Air
 India  are  praised  not  only  by  our  own

 people,  but  by  the  people  in  foreign
 countries  also.  Anybody  who  has
 travelled  by  Air  India  can  definitely
 be  a  witness  to  it.  I  only  want  to  say
 that  whatever  allegation  he  is  trying
 to  make  is  nothing  but  a  repetition  of

 what  is  already  mentioned  in  the  PUC:

 Report.  That  report,  I  am  sorry  to

 say,  was  submitted  by  ”r.  Jyotirmoy

 Bosu,  during  the  time.

 PROF.  MADHU  DANDAVATE:

 Why  should  you  feel  sorry?

 SHRI  A.  P.  SHARMA:  I  am  only

 sorry  that  during  your  period,  when

 you  were  in  Government,  at  that  ime

 thig  report  was  submitted  and  I  can

 say  that  this  report  is  under  the
 examination  of  the  Government  and

 the  decision  of  the  Government...

 SHRI  JYOTIRMOY  BOSU:  Since
 when?  It  is  now  six  months  since  you
 are  in  power.  (Interruptions)

 S8८  -.  ?.  SHARMA:  Mr.  Bosu,
 please  do  not  try  to  cover  whatever
 has  happened  during  your  time.  How

 you  had  tried  to  bully  the  people  as

 the  Chairman  of  PUC  is  known  to

 every  public  sector  undertaking.  I  do
 not  want  to  say...

 SHRI  JYOTIRMOY  BOSU:  1  is

 highly  objectionable.  He  is  casting

 aspersions  on  the  Committee.  Com-
 mittees  are  composed  of  members
 drawn  from  both  the  Houses  of  Par-

 liament,  from  Rajya  Sabha  and  Lok

 Sabha  a4  all  the  members  are  signa-
 tories  of  that  Report,  are  consenting
 parties  to  that  report.  He  has  cast

 aspersions,  It  is  not  an  individual  who
 sits.  ।  am  surprised  that  Sharmaji,
 who  has_  been  in  Parliament  for
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 decades  ig  behaving  like  this,  He  is

 callitig  a  Committee  as  an  individual.

 SHRI  A.  P.  SHARMA;  No.  ।  have

 only  said  what  he  has  been  doing  as

 the  Chairman  of  the  Committee,  how
 he  has  been  acting  in  his  person  out-

 side  the  Committee.

 SHRI  JYOTIRMOY  BOSU:  Outeider

 SHRI  A.  P.  SHARMA:  You  are
 known  for  bullying  type.  Whatever  he
 has  tried  to  make  out...

 SHRI  JYOTIRMOY  BOSU:  A  rrionu-
 ment  of  bribery.

 SHRI  A.  ।.  SHARMA:  Did  I  speak
 when  you  were  talking?  This  clearly
 goég  to  show  how  hollow  were  your
 arguments  and  how  they  were  devoid
 of  any  truth.

 I  will  read  out  only  one  relevant

 thing.  He  accused  somebody  and  then
 he  says:  ‘Although,  he  has  managed  to

 get  out  from  the  CBI  inquiry...’.  In

 the  eyes  of  this  gentleman,  nobody  1:
 honest.  Everybody  is...

 SHRI  JYOTIRMOY  BOSU:  Ona

 point  of  order  under  Rule  376.  (Inter.
 ruptions).  The  Minister  is  misleading
 the  House.  (Interruptions).  The  CBI

 inquiry  405  done  in  a  perfunctory
 manner.  This  is  the  Committeée’s

 Report.  I  do  not  want  to  divulge  here
 what  was  in  evidence.

 MR.  CHAIRMAN:  It  is  not  a  point
 of  order.  You  may  please  continue,
 Mr,  Minister.

 SHRI  A.  P.  SHARMA:  I  know  the

 position  of  a  Committee  and  the

 Parliament,  if  not  more  than  Mr.

 Bosu,  at  least  as  much  as  he  knows.

 Therefore,  he  should  not  expect  me  te

 say  anything  against  the  Parliamen-

 tary  Committee  or  Parliament.  What
 I  have  said  is  all  about  his  own  per-
 sonal]  habite.  I  have  read  out  the

 point.  Mr.  Bosu  has  not  made  out  any
 point.  He  hag  only  read  out  from  the

 Report  of  the  PUC,  which  hag  already
 been  published  and  therefore,  I  do  not

 think  that  there  -  beén  any  allegi-
 tion.  (Interruptions).  He  hag  -4  only
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 one  interesting  thing.  I  will  read  out
 that.  fn  his  létter,  he  hds  -  -
 that  it  has  been  explained.  (interrup-
 tions),

 MR.  CHAIRMAN:  ।  is  not  good,
 Mr,  -  ।  think,  Mr.  Bosu  will  take

 a  correct  position.

 SHRI  A.  P.  SHARMA:  it  has  been

 éxplaine@d  by  a  -  am  not

 naming  the  person—that  it  has  been

 the  practice  whereby  the  executives
 of  Air  India  have  availed  of  hospi-

 tality  from  hotels  and  have  claimed

 ful)  out-station  allowances.

 SHRI  JYOTIRMOY  BOSU:  Can  you
 imagine  that?

 SHRI  A.  ?.  SHARMA:  He  should
 have  patience.  What  more  does  he

 want?  This  explanation  has  been  given
 and  it  is  for  the  Government,  Depart-
 ment  to  examine  whether  it  is  correct
 or  not,  whether  it  is  right  or  wrong.
 What  is  the  allegation  in  this?  There-

 fore,  I  would  say  this  much  and  I

 would  request  Mr.  Jyotirmoy  Bosu,
 in  the  interest  of  service,  in  the  inte-

 rest  of  the  fair  name  of  India,  not  to

 bring  in  allegations  against  indivi-

 duals,  against  some  officials  of  Air

 India,  thereby  bringing  a  bad  name  to
 our  national]  carrier  which  has  earned
 a  good  name  throughout  the  world,
 wherever  Air  India  goes.  (Interrup-
 tions).

 नाार्  भगवान  देव  (अजमेर)

 सभापति  महोदय,  बिना  श्राप  की  आज्ञा

 के  इस  तरह  से  ये  बड़े  हो  जाते  हैं  कौर

 संसद  का  टाइम  खराब  करते  हैं  कौर

 नियमों  का  पालन  नहीं  करते  हैं  ।  श्राप

 इन  पर  नियंत्रण  रखिये  कौर  इन  के

 बोलने  पर  लगाम  लगाइए  |

 SHRI  A,  ?.  SHARMA:  I  again  sub-

 mit  that  he  has  not  made  out  any
 new  point.  I  would  request  Mr.  Bosu
 that  eyen  if  he  -  ”0  make  some
 incorrect  statement,  if  he  wants  to  say

 something  wrong,  please  do  not  say
 in  the  House,  gay  outside  so  that  the

 people  can  take  care  of  him.
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 SHRI  JYOTIRMOY  0r  I  -.can

 give  in  writing  that  I  stand  by  it

 THE  MINISTER  OF  FIN

 (SHRI  2  VENKATARAMANY#
 -

 Chairman,  Sir,  if  the  House  is  réally

 in a  mood  to  hear  all  the  placid
 .  explanations  which  I  am  going  to  give,

 ।  may  say  that  the  debate  has  been
 useful  in  certain  parts  and  some  cons-

 tructive  suggestions  have  emanated.

 Therefore,  I  shall  deal  with  these

 things  and  then  proceed  to  deal  with

 the  individual  points  raised  by  hon.

 members.

 One  ०  .the  points  which  has  been

 raised  by  a  number  of  hon.  members
 is  the  emphasis  that  should  be  given
 on  slum  clearance,  On  this  there

 cary be  no  two  opinions.  The  Governmen
 is  committed  to  ‘giving  the  highest

 priority  for  clum_  clearance  and  is

 making  adequate  provision  for  the
 same.  But  ।  must  confess  that  the

 problem  is  of  such  a  magnitude  that  it

 cannot  be  solved  even  during  g  Pla

 period.  It  wil]  require  cevera]  Plans
 to  completely  eradicate  the  slums.  But
 I  will  give  some  figures  as  to  what  we
 are  doing  in  this  regard.

 The  erstwhile  Plan  provided  Rs.  140

 crores  for  clearance  for  the

 period  197  3  and  we  are  continuing
 to  honour  the  commitment  in  respect
 of  that.  Besides,  we  have  now  started

 re-vamping  the  Plan  for  the  period
 1980—85  and,  in  this,  it  has  been  the

 objective  of  this  Government  that

 adequate,  provision  should  be  made.  ।

 am  not  at  liberty  at  this  stage  to  dis-
 close  the  figures  because  they  are
 tentative.  But  I  do  recognise  the

 importance  of  glum  clearance.

 The  problem  18  something  like  this.

 There  are  about  10  million  people
 living  in  the/slums  in  cities  which

 have  a  population  of  about  a  million
 each.  The  concentration  varies  from

 place  to  place.  My  hon.  friend,  Shri
 Shamanna  said  that  Bangalore  -  -
 a  very  heavy  concentration  of  slums.
 0  the  contrary,  only  10  per  cent  of

 the  population/of  Bangalbre  is  in
 slunts  as  against  87  pet  cent  in  Kanpur.
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 Therefore,  the  problem  has  to  be
 tackled  on  a  national  level.  I  assure

 the  House  that  this  programme  will

 receive  the  highest  priority.

 The  second  import  aspect  which

 hag  been  dealt  with  “०  number  of
 hon.  members  ig  the  disturbing  trend
 in  prices.  I  will  not  be  right  or
 cotrect  if  I  pretended  that  the  price
 trend  is  really  disturbing.  In  fact,  it
 is  causing  great  anxiety  to  us.  But  hon.

 members  would  be  aware  that  th

 price  trend  ig  not  one  which  is  create

 by  anything  one  does  in  the  previous
 week.  Actually,  the  economic  forces

 take  more  than  a  year.  or  two  to
 exhibit  themselves  in  the  results  and
 in  indices.  It  is  past  politics  of  a
 Government  that  /have  createq  this

 very  heavy  pressure  on  prices,  It  is

 in  the  same  that  ।  would  like  to

 explain  that  during  the  period  of  com-

 parative  stability  of  prices  in  1975-76
 that  paved  the  way  for  comparative
 stable  prices  in  77-78.  It  13  the

 Policy  of  very  heavy  deficit  financing
 pursued  by  the  previous  Government
 that  hag  indeed  brought  about  this

 very  great  pressure  on  prices  and  it

 still  continues  to  exert  its  pressure,
 Therefore,  to  say  that  the  prices  have

 gone  up  in  the  last  week  and,  there-

 fore,  you  are  responsible  for  the  price
 rise  in  the  last  week  is  to  exhibit

 ignorance  of  basic  economics.

 Now,  I  would  go  further  and  say  /

 what  We  want  to  do  in  this  matter.

 We  have  provided  a  number/of  incen-

 tives  for  the  purpose  of  Increasing
 production  in  the  country.  In  fact,
 as  I  explained  in  my  reply  to  the

 debate,  the  inflationary  situation  is
 handled  in  two  ways,  one  by  restrict-

 ing  money  supply  and  _  controlling
 liquidity,  and  the  other  by  expanding
 supplies  ५  goods  and  services  so  as  to
 absorb  liquidity  in  the  country.  We

 have  attempted  the  second  path  of

 trying  to  increase  the  supply  of  goods
 and  services  and,  for  that  purpose,  we

 have  given  a  large  number  of  incen-
 tives.  1६  takes  some  time  for/these

 incentives  to.  work  and  for  production
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 to  be  geared  up  on  account  of  the

 incentives  given.

 The  hon,  Members  said  that  various
 excise  concessions  which  have  been

 given  9  the  Government  have  not

 ‘peen  reflected  in  retail  prices,  ।

 ‘agree.  In  fact,  we/  have  no  _  price
 control  now.  It  was  my  earnest  hope
 that  the  concessions  in  excise  duty
 that  we  gave  would  be  passed  on  to

 the  consumer  and  at  least  some  kind
 of  reduction  would  be  noticeable  in

 essential  commodities.  Though  there
 have  been  some  items  in

 which/
 the

 reduction  has  been  noticed  as  for

 instance  in  non-essential  items  like
 ..  there  has  been  a  _  reduction  of

 9  200  in  priceg  and  in  respect  of
 some  engineering  goods,  there  has

 been  some  reduction  in  prices,  in

 respect  of  other  important  and/essen-
 tial  items,  there  hag  been  none.  It
 has  not  been  passed  on  to  the  consu-
 mer.  The  best  policy  that  8  Govern-

 ment  can  follow  is  that  of  the  carrot

 and  the  stick.  We  have  followed  the

 path  of  the  carrot  for  a  while.  I  am

 afraid  ”  -  market  does  not  behave,
 the  policy  of  using  the  stick  will  have
 to  be  used.

 I  do  propose  in  consultation  with  my

 colleague,  the  Civil  Supplies  Minister
 to  see,  as  a  first  measure,  whether  the

 srelaf  shops  should  not  be  asked  to

 ‘put  Aip  notices  of  their  stocks  and  the
 retail  prices,  This  will  be  a  first  step
 in  making  people  know  what  stocks

 are  possessed  by  the  retail  shops  and
 what  prices  they  are  charging.  It  will
 enable  them  to  compare  and  if  this

 Measure  ४०  not  bring  /about  the

 required  results,  then  we  may  have
 to  adopt  all  other  measures  which  will

 have  to  be  used  for  the  purpose  of

 controlling  prices.  I  am  quite  sure

 that  the  market  will  understand  that
 the  Government  is  not  going  to  take

 things  lying  down  and/that  if  they
 invite  by  their  behaviour  the  use  of
 certain  regulatory  measures,  they
 have  only  to  thank  themselves  for
 what  will  come  or  what  will  follow.
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 Now,  having  dealt  with  the  two

 major  subjects  which  have  heen

 dealt  with  in  this,  ।.  फ111  refey’to  some

 of  the  points  made  by  individual  Mem-

 bers.

 Shri  Daga  was  very  critical  of  a

 number  of  things.  In  fact,  it  is  custo-

 mary  for  the  opposition  to  open  the

 debate,  and  since  the  opposition  Mem-

 ber  was  not  there,  Mr,  Daga  perform-
 ed  this  function.

 AN  HON.  MEMBER:  He
 :  tulfilted that  role.

 SHRI  R.  VENKATARAMAN;:  And

 he  earned  your  compliments  also.

 In  matters  relating  to  the  economy
 of  the  country,  I  personally  do  not

 think  that  there  is  any  division  or

 dichotomy  between  the  Government

 and  the  Oppositioin,  because,  in  my

 opinion,  both  are  interested  in  seeing
 that/the  economy  improves  and  both
 are  interested  in  seeing  that  better
 conditions  prevail  in  the  country.
 Therefore,  whether  criticisms  come

 from  my  side  or  from  your  side,  I  am

 prepared  to  give  them  the  utmost  con-
 sideration  and  respect  and  see  that  the

 good  points  raised  either  side  re-
 ceive  the  best  attention.

 One  of  the  points  that  he  has  men-
 tioned  is  that  the  non-plan  expendi-
 ture  has  been  increasing.  Apparent-
 ly,  he  is  under  an  impression  that  all

 non-plan  expenditure  is  administra-
 tive  expenditure.  It  is  not  so.  What

 is  plan  expenditure  in  -  previous
 Plan  becomes  a  non-plan  expenditure
 in  the  current  plan.  For  instance,  if
 we  spend  an  amount  of  money  85  plan
 expenditure  on  education  in  the  pre-
 vious  Plan,  then  in  the  current  Plan
 this  becomes  a  non-plan  expenditure
 and  in  this  Plan  we  give

 € 701(घ1'€ «ग्विकाधणा। पार€ 101' (घ amount  as  plan  expenditure  for  edu-
 cation.  Therefore,  to  think  that  all
 non-plan  expenditure  is  administra-
 tive  expenditure  and  to  say  that  the
 administrative  expenditure  has,  there-
 fore,  gone  up  sky-rocketing  is  to  ig-
 nore®  the  real  state  of  accounts  of
 Government.

 (६)

 The  second  point  which  he  has
 raised  jis  that  there  is  a  lot  of  income-
 tax  arrears.  We  are  quite  aware  of
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 this  problem  Actually  we  are  म-

 ing  to  increase  the  number  of  Appel-

 late  Assistant  Commissioners  who’
 will

 be  able  to  cope  with  the  problem,  -

 number  of  cases  go/  the  Appel-
 late  Assistant  Commissioner  as  welt
 as  to  the  Tribunal  and  tg  the  courts,
 High  Courts  and  Supreme  Court.
 And  what  actually  prevents  a  quick

 disposal  is  the  number  of  stay  orders

 that  are  issued  आ  vgrious  courts.

 Once  the  stay  order  is/issued,  we  are

 unable  to  proceed  with  the  matter  and

 the  courts  stay  these  proceedings  for

 a  number  of  years,  with  the  result

 that  the  arrears  accumulate.  In  any

 event,  as  I  said,  we  shall  try  to  im-

 prove  the  situation  b  aving  more

 Appellate
 10परन्न॑घ011 0' ै. 3515108111 पंचाट 101  Commissioners We  are  looking  111.0  this  question  in

 an  earnest  manner

 1.  Daga  also  mentioned  about

 drought  in  Rajasthan,  and  he  hag  said
 that  nothing  has  been  done.  He

 comes  from  Rajasthan  and  should  have
 known  better,  because,  in  this  very
 year,  1980/81,  we  have  50  far  provid-
 ed  to  Rajasthan  Rs.  20  crores  by  way
 of  drought’  relief  assistance.  Nobody
 can  say  that  the  Government  has  not
 come  to  the  assistance  of  Rajasthan.
 We  have  not  in  any  way  reduced  the

 assistance  for  drought  relief/  because
 wherever  there  has  been  drought,  the

 policy  of  accelerating  the  fodd-for-
 work  programme  has  been  continued
 and  I  have  stated  in  my  budget  speech
 itself  that  in  some  cases,  we  will  not

 only  continue  till  September,  but  even
 continue  this  assistance,  in/some  cases,
 for  a  longer  period  than  that.  There-
 fore,  I  would  like  to  remind  him  that
 the  criticism  is  not  well  informed.

 SHRI  SATISH  AGARWAL  (Jaipur):
 You  must  have  special  consideration
 for  Rajasthan  for  two  reasons:  the
 earlier  Minister  of  State  of  your
 Ministry  comes  from  Rajasthan;  an
 Mr.  Jagannath  Pahadia,  who  was  an
 immediate  deputy  in  your  Ministry,
 also  comes  from  Rajasthan.

 SHRI  8.  VENKATARAMAN:  He  has
 already  cashed  in  on  that.  I  want  to
 tell  my  esteemed  friend,  Mr.  Satish
 Agarwal,  that  he  hag  already  cashed
 in  on  that:  he  will  know  very

 soon)
 ee
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 JYOTIRMOY  BOSU:  That
 Tonk  -  place  where  the  thug  chief
 still  lives™..That  Tonk  is  still  there.

 SHRI  R.  KATARAMAN:  My

 friend,  Mr.  Bosu»,speaks  a  language
 which  is  too  clever‘for  my  brain.

 SHRI  हा,  SATYAN

 (Karimnagar):  Speak  in
 of  the  people.

 SHRI  8  VENKATARAMAN:  My
 friend,  Mr.  Bhim  Singh  also  referred
 to  a  number  of  points.  One  point  was
 that  a  number  of  people  who  go  ab-
 road  and  earn  foreign  exchange  are

 put  to  a  lot  of  harassment  when  they
 come  back  and  the  Gustoms  authori-

 ties  in  various  vortsfare  very  harsh
 on  them.  This  is  a  complaint  which
 we  have  heard  before  also.  One  of

 the  difficulties  15  that  many  of  these

 people  who  come,  come  with  a  very

 large  amount  of  baggage.  In  fact,  it
 is  not  the  usual  practice  in  ourfcoun-

 try  to  get  all  these  things—sundry
 things.  They  come  with  lock,  stock

 ‘and  barrel  and  they  come  back  with
 such  a  large  number  of  things  that
 it  is  very  difficult  to  clear  them.  1

 they  take  some/agvice  of  the  people
 in  our  Embassiesfang  Missions  in  the
 area  in  which  they  are  working  before

 they  come,  they  may  be  able  to  dis-
 card  a  number  of  things  which  are
 useless  and  which  they  need  not  bring
 here....

 SHRI  ए.  ?.  UNNIKRISHNAN:  To
 distribute

 to  their  relatives  here.
 -

 SHRI  2.  VENKATARAMAN:  The
 other  point  raised  was  that  in  some
 cases  they  have  been  levied  /  very
 heavy  taxes  and  that  as  much  as

 Rs,  10,000  was  charged  by  the  Cus-
 toms  authorities.  That  is  why  I  have

 changed  the  law  in  the  present  Bud-

 get.  Till  now  if  a  person  brought
 goods  upto  Rs.  1000,  it  was  free  of
 tax.  If  he  brought  Rs.  2000  worth  of

 goods,  he  was  liable  to  pay  120  per
 cent’  as  tax  on  those  goods  and  if  he

 brought  more  than  that  then  he  was

 subject  to  penalties  and  then  he  was

 subject  to  prosecution  and  so  on,  Now
 we  have  changed  the  law  in  this  Bud-

 get  and  even  if  he  brings  goods  worth
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 more  than  Rs,  3600,  then  he  will  pay
 a  higher  duty  of  320  per  cent,  but  he
 will  not  be  harassed  by  way  of  prose-
 cution,  penalties,  etc.  This  is  the

 change  which  we  have  made  and  1

 hope  it  will  reduce  any  complaint  of
 harassment.

 He  also  said  that  the  agricultural
 ceiling  legislation  has  not  worked

 properly  or  has  not  been  implemented
 properly  in  the  various  States.  This  is

 a  statement  with  which  nobody  can

 quarrel.  Everybody  knows  that  the

 degree  of  implementation  of  the  land

 ceilings  law  varied  from  _  State  to
 State  and  in  some  States  at  least,  they
 do  not  have  the  heart  to  implement
 the  legislation  and,  therefore,  it  has
 been  in  different  levels  of  implemen-
 tation.  As  far  ag  the  Centre  is  con-

 cerned,  we  can  only  advise  and  we

 have  no  direct  powers  in  respect  of
 land  ceiling  legislation  over  the  State:

 The  hon,  Member  also  raised  a  very
 important  point  with  regard  to  the

 persons  discharged  from  the  Services.

 particularly,  the  JCOs  and  Jawans
 who  retire  at  a  yery  young  age  and
 in  the  prime  of  their  lives.  We  are
 aware  of  this  problem  and  actually
 for  the  rehabilitation  of  those  people.
 a  number  of  vacancieg  has  been  re-
 served—for  instance,  in  the  public
 sector,  for  JCOs—17-1/2  per  cent  of
 the  vacancies  has  been  reserved  and
 for  Jawans  27-1/2  per  cent  of  the

 vacancies  are  reserved.  ।  govern-
 ment  also  a  certain  percentage  has
 been  reserved.  We  are  also  giving
 them  facilities  for  training  in  various
 trades  before  they  are  discharged.
 Banks  have  also  been  advised  to  give
 facilities  to  new  entrepreneurs  so  that

 they  can  start  an  industry  of  their
 own.  I  would  not  say  that  the  pro-
 blem  has  been  solved,  but,  to  a  large
 extent,  I  would  say,  it  has  been  miti-

 gated.

 Mr.  Goyal  then  dealt  आप  gome
 very  important  questions.  I  would
 dea)  only  with  one  or  two  points,  He
 mentioned  about  the  very  high  price
 of  sugar  and  said  that  it  does  not

 benefit  the  growers.
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 Sir,  I  have  a  complaint  about  the

 sugar  prices.  65  per  cent  of  the  total

 sugar  releases  are  through  the  fair-

 price  shops  and  at  prices  which  are
 the  mast  lowest  in  the  world.  We

 supply  65  per  cent  of  the  releases  at
 2  2.85  per  kilo  which  you  cannot

 get  anywhere’  in  the  world.  The
 other  35  per  cent  you  get  at  Rs.  7.
 a  kilo  or  so.  May  be,  everybody  pays
 Rs.  10/-  a  kilo.  Even  at  9  10/-
 many  people  buy.  All  the  time  only
 that  part  of  the  sugar,  the  open  mar-
 ket  sugar,  is  given  for  the  people  who

 ४  the  mithai  business  or  those  who
 are  rich  and  who  can  afford  to  spend
 More  on  sugar.  We  are  giving  that
 to  them.  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  You
 will  kindly  see  that  the  people  will

 judge  you.

 SHRI  2.  VENKATARAMAN.  Our
 commitment  is  to  the  masses.  To
 them  we  give  4  kg,  in  urban  areas
 and  one  kilo  in  the  rural  areas,  (In-
 terruptions) .

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  What  about  rural
 areas....  (Interruptions)

 SHRI  8  VENKATARAMAN:  ।  8

 quite  capable  io  take  cule  of  myself
 I  do  not  want  any  assistance  from

 anybody.  Sir,  I  will  repeat  my  point.
 The  Commitment  of  my  party  is  to
 the  masses.  And  it  is  to  them  that
 we  have  agreed  to  supply  sugar  atਂ
 the  controlled  and  at  lower  price.
 We  are  doing  it;  to-day,  65  per  cent
 of  the  sugar  releases  are  at  Rs.  2.85

 per  kilo  (Interruptions)

 THE  MINISTER  0r  COMMUNICA-
 TIONS  (SHRI  ८.  ”.  STEPHEN):  You
 can  distribute  that  within  your  State,
 the  sugar  that  is  being  given  to  your
 State.

 SHR]  2.  VENKATARAMAN:  Mr.

 Chairman,  I  want  to  take  time  on  this

 hecause  the  people  who  pretend  to  be
 the  champions  of  the  poor  are  now

 pleading  for  the  richer,  the  upper
 classes.
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 SHRI  NIREN  GHOSH:  Also  see
 how  much  of  sugar  you  export.

 SHRI  प.  VENKATARAMAN:  |  छाए,
 the  persons  who  live  in  an  urban  area

 get  about  4  kilos  of  sugar;  he  gets  it
 at  Rs.  2.85  a  kilo  per  head.

 SHRI  RAMAVATAR  SHASTRI.  Not

 per  head.  (Interruptions).

 SHRI  JYOTIRMOY  'BOSU:  Mr.

 Venkataraman,  you  do  not  know  it.

 (Interruptions)

 SHRI  8  VENKATARAMAN:  ।

 accept  2.  Agarwal’s  plea.  Even  if
 it  is  400  grammes  only,  the  amount
 which  you  are  paying  per  kilo  of

 sugar  is  only  2  2.85.  (Interruptions)
 What  we  have  said  is  that  the  distri-
 bution  of  sugar  at  this  level  is  35  per
 cent  to  be  sold  at  a  higher  price  so
 that  they  can  make  आ  the  _  lower.
 price  at  which  we  are  procuring  and

 selling  the  sugar  to  the  people.  This
 dual  pricing  system  implies  that  for

 the  weaker  sections  of  the  society,
 sugar  or  any  other  commodity  will  be

 given  at  lower  prices  and  the  person
 who  produces  the  commodity  will  be
 allowed  to  recoup  the  difference  by
 selling  the  same  at  a  higher  price.
 (Interruptions  )  Your  criticism
 amounts  to  saying  that  you  supply
 sugar  at  subsidised  price  and  give
 free  to  us,  then  you  would  come  and

 say  ‘you  supply  petrol  at  subsidised

 price’,  But  you  do  not  understand

 that  when  you  make  such  a  demand,

 going  to  cast  this  burden  on_  those
 who  do  not  consume  and  not  the  man
 who  consumes  it.  So  the  general
 community  cannot  be  asked  to  pay
 for  what  one  person  consumes.  There-
 fore  let  us  understand  this  very
 clearly.  If  a  person  goes  to  a  hotel
 and  eats  he  must  pay  for  it.  1  he

 buys  a  cloth  he  must  pay  for  it.  If
 he  travels  he  must  pay  for  it  If  he
 eats  sugar  he  must  pay  for  it.  But
 the  general  community  cannot  be
 asked  tg  pay  for  the  travel  of  some

 person.
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 16.58  hrs.

 ”  हएए'४- छिएए,6 ध्टापार  in  the  Chair]

 One  person  cannot  be  asked  to  pay
 for  the  higher  consumption  of  sugar
 of  another  person.  Out  of  60  lakh

 tonnes,  40  lakhs  tonnes  of  sugar  are

 being  distributed  at  Rs.  2.85.  The
 other  thing  is  only  20  lakh  tonnes.
 How  can  you  say  that  the  average
 price  of  sugar  js  12  rupees  and  8

 rupees?  All  the  newspapers  play  up;

 they  say,  sugar  is  selling  at  8  rupees
 and  10  rupees.  What  is  more,  they
 are  buying  at  Rs.  2.85  and  then  writ-

 .ing  that  it  is  selling  at  10  rupees.
 They  are  buying  only  at  Rs,  2.85  and

 they  are  propagating  that  it  is  selling
 at  Rs.  10.  This  is  what  happens.

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  One  by
 one.  One  Member  at  atime.  He  will

 reply,
 (Interruptions)

 SHRI  ८  1t.  STEPHEN:  After  all
 there  must  be  some  norm.  Is  it  to  be

 ,  treated  like  this?  Is  there  going  to
 be  a  dialogue?  He  is  making  a  point.
 Is  there  going  to  be  a  dialogue?

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Now,
 order  please.  You  have  had  your
 own  say.  The  Minister  js  making  a

 speech.  You  should  hear  the  Minis-
 ter.  Let  him  reply.  You  have  al-

 Teady  stated  your  own  point  of  view
 Now  should  not  the  Government  state
 their  point  of  view.

 SHRI  प.  VENKATARAMAN.  Mr.

 Deputy-Speaker,  Sir,  1  am  enjoying
 this  because  I  know  it  hurts  and  truth
 hurts.  I  am  glad  that  ।  have  made
 this  point  go  home  to  them  and  there-
 fore  it  is  that  they  are  protesting.

 MR.  DEPUTY-SPEAKER:  Mr.  Min-

 ister,  it  is  sugar  complaint;  therefore
 you  must  answer.

 SHRI  2.  VENKATARAMAN:  They
 must  go  to  a  doctor,  they  must  not
 come  to  me...

 SHRI  JYOTIRMOY  BOSU:  You
 become  more  unpopular;  please  don’t
 do  it.
 17.00  hrs.

 8क़a  ८  VENKATARAMAN:  In  that
 case  you  should  be  happy;  then,  why
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 are  you  angry?  If  that  is  true  you
 shoulg  be  happy,  but  now  you  are  all

 very  angry.

 Mr.  Banatwalla  had  थ  number  of

 points  about  Kerala.  The  first  point
 ig  that  inter-State  wage  disparity  is

 hurting  industries  in  Kerala)  My
 answer  is  this.  Kerala  State  should
 enter  into  dialogue  with  the  neigh-
 bouring  States  and  then  try  to  solve
 this  problem  because  Government  of
 India  cannot  do  anything  in  this  mat-
 ter.  I  have  myself  been  a  member  of
 the  Cabinet  of  the  Tamilnadu  Gov-
 ernment  and  I  am  the  person  who
 introduced  the  Bidi  labour  Bill  there
 and  got  the  Bill  passed.  -  e०  time,
 Kerala  did  not  have  the  oil  and  that
 was  transported  from  Tamil  Nadu  to
 Kerala.  ।  1180.0  to  go  to  Kerala  and

 then  discuss  with  them  the  wage
 arrangements  and  asked  them  to  fol-
 low  Tamil  Nadu  in  certain  respects.
 Similarly,  :  would  say  that  in  respect
 of  both  handloom  and  Bidi,  it  would
 be  appropriate  for  Shri  Banatwalla  to
 ask  the  State  Government  to  go  and
 have  a  dia'0g:e  with  the  State  con-
 cerned.

 The  next  point  that  he  made  is  akout
 the  ५00 ' ५  in  Kerala,  In  fact,  Shri
 Banatwaila  with  other  Kerala  mem-
 bers  came  and  saw  me  also.  Shri
 Banatwalla  should  know  that  there  is
 a  well  laid  down  procedure  for  this.
 Whenever  there  is  flood,  or  drought.
 the  State  Government  sends  its  report
 on  the  extent  of  damage  to  the  Cen-
 tre  A  team  from  the  Centre  goes
 and  makes  an  assessment  of  the  dam-
 age  They  make  an  interim  report  in
 which  they  say  that  the  damage  would

 be  likely  to  be  of  the  order  of  this

 much,  then  they  make  a  final  report
 also.  According  to  the  recommenda-
 tions  of  the  Finance  Commission,  the
 advances  are  made  and  these  advances
 are  given  ag  advance  plan  allocation.
 We  are  following  only  the  procedures
 which  have  been  already  well  1810
 down  for  the  purpose  of  ‘meeting
 situations  like  this.

 He  also  referred  to  a  matter  of  great
 interest  to  both  the  users  and  myself
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 and  that  is  about  the  extra-depart-
 menta]  staff.  I  would  like  to  remind
 Shri  Banatwalla  that  I  have  been  the
 President  of  the  Extra~Departmental
 Sa6  Association  at  one  time.  The

 principle  on  which  they  are  given
 lower  wages  than  full-time  employees
 is  that  they  are  part-time  employees
 and  they  also  engage  in  some  other
 work.

 SHRI  ८.  ?.  UNNIKRISHNAN:  Part-
 time  employees,  but  working  full  time,

 SHRI  2.  VENKATARAMAN.  Then,
 it  is  g  demand,  but  this  is  not  the
 situation.  The  position  is  that  they
 have  some  other  occupation  and  for

 attending  to  this  postal  work,  they
 are  given  an  allowance  which  varies
 from  Rs.  93/-  to  Rs.  192/-  as  the  case

 may  be.  Therefore,  if  Shri  Banat-
 walla  says  that  this  is  exploitation,  I
 would  request  him  to  reserve  such
 harsh  language  for  causes  more

 worthy  than  this.

 SHRI  ८  ।  UNNIKRISHNAN:  You
 are  saying  that  it  is  not  a  worthy
 cause.

 1.  DEPUTY-SPEAKER:  He  might
 have  said  that  because  qa  trade  union
 leader  is  the  Minister.

 SHRI  ८  1t.  STEPHEN:  This  is

 worthy  enough,  there  are  worthier
 causes  also.

 SHRI  2.  VENKATARAMAN:  I  said
 ‘More  worthy’,

 Now,  Shri  Jyotirmoy  छ805प  cannot

 speak  without  creating  commotion.  If
 he  must  speak,  there  must  be  some-
 thing  which  must  set  the  whole  of
 Yamuna  on  flames.  So  far  as_  the

 point  about  the  Air  India  is  concern-
 ed,  there  is  a  report  of  the  Public

 Undertakings  Committee.

 SHRI  JYOTIRMOY  BOSU:  Not  a

 report,  but  reports.

 SHRI  प.  VENKATARAMAN:  No
 less  a  perSon  than  the  Chairman  of
 the  Air  India  at  that  time  had  come
 forward  with  certain  contradictions.

 SHRI  JYOTIRMOY  BOSU:  He  was
 not  Chairman,  Air  India,  at  that  time.
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 SHRI  2  VENKATARAMAN:  ।  am

 referring  to  the  periog  concerned  in
 the  report.  How  can  he  deny  S

 thing  if  he  is  not  concerned?  He  was
 then  the  Chairman.  And  as  Chairman,
 he  is  entitled  to  equal  right.  He  has

 completely  denied  that.  Therefore,
 what  we  have  before  in  the  House  is
 an  allegation  and  gq  denial.  Now,

 nobody  can  say  that  the  allegations
 are  proved.

 SHRI  JYOTIRMOY  BOSU:  Sir,  on
 a  point  of  order.  ऋ०  regards  the
 Financial  Committee’s  Reports,  there
 is  no  rule,  no  convention  by  which
 the  remarks  or  observations  of  the

 post-mortem  can  be  done  by  the  re-

 marks  which  the  Minister  has  chosen
 to  say  in  his  wisdom.  These  should

 be  expunged.  He  has  no  right  to  do
 that.  Financial  Committee  Reports
 are  not  open  to  criticism  by  Ministers
 or  any  individual  members  in  this

 House.  It  is  a  report  ‘which  is  con-

 senteq  and  agreed  upon  by  22  Mem-
 bers  of  the  Public  Undertakings
 Committee—seven  Members  from  the

 Upper  House  and  15  from  this  House.

 Therefore,  Shri  J.  2  9.  Tata  made
 a  press  statement  for  which  he  has
 been  hauled  up  before  the  Privileges
 Committee.  And  he  is  equating
 Mr.  ।.  8.  9.  Tata’s  statement  with
 the  Committee’s  report.  It  is  regret-
 table  and  unbecoming  of  you,  1.
 Venkataraman.

 SHRI  :  VENKATARAMAN:  I
 thank  you  for  your  compliments,  But,
 I  respectfully  submit  (Inter-
 ruptions).

 PROF.  ।.  ०  RANGA  (Guntur):
 Mr.  Chairman,  I  wag  also  the  Chair-
 man  of  the  Public  Accounts  Com-
 mittee.  The  general  convention  is
 that  Government  generally  accepts
 the  reports  of  these  Committees  and

 they  implement  most  of  their  recom-

 mendations.  But  it  does  not  mean—
 it  is  never  understood  like  that—that

 everyone  of  the  recommendations  that
 this  Committee  makes  has  got  to  be

 accepted  by  the  Government.

 SHRI  JYOTIRMOY  BOSU:  Sir  on
 a  point  of  order.
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 MR.  DEPUTY-SPEAKER:  You

 have  already  made  your  point.  ”
 the  Minister  reply  to  your  first  point.

 SHRI  JYOTIRMOY  BOSU:  Sir,  he
 is  confused.  Mr.  Venkataraman,

 these  are  not  accusations,  these  are
 what  have  been  recorded  in  the  re-

 Port  based  on  oral  and  written  evi-

 dences.  Recommendations  of  the
 Committee  are  based  on  them.  They

 may  accept  the  recommendationg  or

 they  may  not  accept  them  at  all.  The
 narrative  part  of  the  report  is  bayed

 on  evidences  ang  Shri  Venkataraman

 has  no  right  to  cast  any  aspersion  on

 the  narrative  part  of  the  report.  I

 am  a  little  surprised.  I  never  expect-
 ed  this  from  him.

 SHRI  2  VENKATARAMAN:  1
 ‘have  not  cast  any  aspersion.

 SHRI  JYOTIRMOY  BOSU:  We
 have  regard  for  Mr.  Venkataraman.
 I  do  not  expect  this  from  you.

 ,  ऋझ  8  VENKATARAMAN:  ।

 speak  English  and  I  hope  they  under-

 stang  this.  I  stateq  that  there  are
 certain  portiong  in  the  report  that
 have  been  denied  by  other  persons.
 So,  there  are  two  versions;  govern-
 ment  have  not  yet  come  to  any  con-

 clusions  on_  these.  Mr.  Bosu  is

 always  a  Jack  in  the  box  before  I
 can  say  anything.

 SHRI  JYOTIRMOY  80850:  It  has
 been  narrated  in  the  report.  ।

 cannot  do  that.  ।  am_  surprised  at
 this.

 MR.  DEPUTY-SPEAKER:  He  has

 not  said  like  that.

 SHRI  2  VENKATARAMAN.:  I  did
 not  say  anything.  ।  1115.0  58810  that

 there  are  two  versions,  Only  certain

 things  are  stated...  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  You

 may  or  May  not  accept  the  recom-

 mendations  of  the  report.

 SHRI  8  VENKATARAMAN:  There
 is  a  denial  not  by  a  passer-by  but  by
 a  person  who  was  the  Chairman  ०

 Ajr-India  at  that  time.  Therefore,  I

 saiq  there  are  two  vergsiong  now,
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 SHRI  JYOTIRMOY  BOSU:  We
 had  not  been  criticised  ...  (Inter-
 ruptions),

 8  ८.  ।.  UNNIKRISHNAN:

 This  is  an  extraordinary  thing  that

 the  Minister  is  equating  the  report
 of  the  Committee  and  accepted  by  the

 House  with  the  statement  of  Shri
 ।.  हि.  9  Tata.

 SHRI  JYOTIRMOY  BOSU:  You

 spoke  English,  We  did  not  under-
 stand  that.

 SHRI  2  VENKATARAMAN.:  |  Sir,
 when  certain  charges  or  allegations
 of  the  kind  are  Made  and  that  per-
 son  against  whom  the  Charges.  are
 made  denies  them,  until  Government
 comes  to  the  conclusion...  (Jnter-
 ruptions).

 SHRI  JYOTIRMOY  BOSU:  Sir,  on
 a  point  of  order.  To  the  best  of  my
 knowledge,  I  recollect  that  no  charge
 was  made  against  Mr.  Tata  but  1
 was  made  on  the  working  of  the

 Air-India,  against  certain  officials,
 Mr.  Venkataraman.  ।  a  gurprised  at

 this.  He  is  casting  aspersion  on  what
 has  been  established  before  the

 Committee,  through  oral  and  writ-
 ten  evidences.  Government  may
 or  may  not  accept  the  recommenda-
 tions.  But  the  Minister  has  no  right
 to  cast  any  aspersion.

 MR.  DEPUTY-SPEAKER:  What

 the  Minister  5810  was  that  he  had  not

 supported  anybody.  Thig  is  what  I
 understand.

 SHRI  JYOTIRMOY  BOSU:  You

 have  to  understand  my  rotten  Indian

 English.

 SHRI  प.  VENKATARAMAN:  You

 may  have  been  educated  in—England.
 I  am  a  person  who  had  been  edu-

 cated  earlier  in  India.  The  point
 really  is  that  Government  have  not

 taken  any  decision  on  this  and  there-

 fore  one  should  not  treat  it  ag  a

 conclusion,  as  something  which  is

 binding  on  the  Government.  That  is
 all  I  have  got  to  say.
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 SHRI  JYOTIRMOY  BOSU:  It

 cannot  apply  to  the  narrative  part
 the  narrative  part  ig  baSed  on  evi-

 dence;  the  recommendation  _  1
 different...  (Interruptions).

 MR.  DEPUTY-SPEAKER:  a०  _  dis-

 cussion  on  this  point:  you  go  to  the

 next  point.

 SHRI  ।  P.  UNNIKRISHNA:  It  is
 not  a  matter  between  ।.  Jyotirmoy
 Bosu  and  Mr.  Venkataraman;  it  is  a

 matter  of  prestige  to  the  whole

 House.

 SHRI  JYOTIRMOY  BOSU:  The

 evidence  part,  the  narrative  part,  he

 cannot  talk  about  it  like  that.  Is  he

 holding  &  brief  for  J.  2  D.  Tata?  He
 should  be  hauled  up_  before  the

 Privileges  Committee.

 SHRI  प.  VENKATARAMAN:  I  am

 really  surprised  at  the  exhibition  of

 temper  by  my  hon.  friend.

 SHRI  HARINATHA  MISRA  (Dar-

 Dbhanga):  Since  a  réference  has  becn
 made  to  the  Privileges  Committee  of
 which  I  happen  to  be  the  Chairman,
 I  would  respectfully  submit  that  Mr.

 Jyotirmoy  Bosu  or  for  that  matter

 anyone  else  has  no  business  to  refer
 to  what  is  going  on  before  the  Com-
 mittee  of  Privileges..  (Interrup-
 tions),

 SHRI  JYOTIRMOY  BOSU:  I  have
 not  cast  any  aspersions  on  the  Privi-
 leges  Committec.  (Interruptions)
 I  have  not  commented  on  what  you
 are  doing  inside  the  Privilege  Com-
 mittee.

 SHRI  HARINATHA  MISRA:  I  will
 finish  within  one  minute.  I  would

 respectfully  submit  that  so  long  as

 the  Committee  fs  seized  of  the

 matter—and  the  Committee  wil,  cer-

 tainly  submit  its  report—it  is  no-

 body’s  business  to  refer  to  the  Com-

 mittee,  what  its  finding  will  be,  who
 is  befmg  hauled  up  and  who  ७  _  1101.0

 being  hauled  up.  It  should  not  be
 referred  to  at  all,

 SHRI  प.  VENKATARAMAN:  ?.
 Bosu  referred  to  some  refund  of

 1621  LS—11,
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 certain  amount,  I  do  not  remember
 to  have  pasSed  ०.  such  order,  I

 would  request  him.  “because  in  Gov-
 ernment  orders  are  passed  at  different

 levels  and  I  would  like  him  to  put  a
 question.

 SHRI  JYOTIRMOY  BOSU:  Will

 you  accept  a  short  notice  question?

 SHRI  8.  VENKATARAMAN:  No?
 Iam  busy...

 SHRI  JYOTIRMOY  BOSU:  No
 time  is  left  for  a  question  in  this
 session.

 SHRI  2.  VENKATARAMAN:  We
 are  sitting  till  the  15th  of  August  and

 you  have  enough  time.  I  am  sur-
 prised  at  this:  this  is  all  gimicks.
 (Interruptions).  The  rule  that  sil-

 ence  is  consent  does  not  apply  to  me

 because  ।  ४०  1101.0  reply  to  many

 things  that  are  being  said.

 The  other  point  he  said  was  that
 there  was  an  aircraft.  Even  about

 that  if  he  puts  a  question,  I  will
 collect  all  the  information.

 SHRI  JYOTIRMOY  BOSU:  5.  A.  II

 Aircraft.  What  customs  did  you  col-
 lect?  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:
 do  the  job  for  you.

 I  will

 SHRI  2.  VENKATARAMAN:  ।  am

 making  a  _  very  fair  offer.  Please

 put  a  question.  I  will  collect  all

 the  information,

 One  thing,  I  can  asSure  the  House—
 I  will  not  hold  back  any  informa-

 tion.  I  will  certainly  place  all  the
 information.  If  I  am  wrong,  I  will

 be  the  first  to  admit  that  I  am  wrong
 Therefore,  you  please  put  the

 question?  Now  ।  come  to  the  195

 point.  Shri  Shamanna  _  raised  a

 point  about  the  Vijaya  Nagar  Steel.
 He  said  that  no  provision  hag  been
 made.  Actually  we  have  made  a

 vrovision  of  Rs.  30  crores  in  this

 Budget  1980-81  and  a  detaileg  pro-
 ject  report  has  been  prepared.  The

 detailed  project  report  is  now
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 (Shri  R.  Venkataraman]

 before  the  Board  of  the  Steel  -4

 thority  of  India.  Then  he  also  men-

 tioned  about  prohibition,

 (Interruptions)

 -०  _  regards.  prohibition,  ।  must

 make  this  point  clear  because  it  hag
 been  raised  by  several  people  outside

 ag  well  ०  1161'€,  Government  have

 Said  that  they  wil)  meet  50  per  cent
 of  the  deficit  which  is  created  by
 States  going  in  for  prohibition.  I

 would  now  appeal  to  the  States  to
 have  a  thorough  look  at  their  own
 finances  and  then  take  g  decision
 because  the  bulk  of  the  States  do  not

 have  adequate  resources  now  for  a

 large  development  programme  =  and

 since  we  want  the  development  pro-
 gramme  to  be  put  through  in  the
 next  Plan,  it  ig  upto  the  States.  We
 do  not  want  to  advise  them  in  fa-
 vour  or  against.  But  we  want  them

 to  look  into  the  problem  from  the

 ‘point  of  view  of  their  own  resources
 and  take  the  decision.  This  ४  my
 appeal  to  them.

 I  thank  the  HouSe  once  again  for
 the  very  .

 SHRI  RAMAVATAR  SHASTRI:  ।

 have  a  point  to  make.

 MR.  DEPUTY-SPEAKER:  I  am
 not  allowing.  I  shall  now.  put  the
 motion  for  consideration.  I  am  not

 allowing  anything.  I  shall
 now  put  the  motion  for  consideration.
 ।  a  not  permitting  you.  I  shall
 now  put  the  motion  for  consideration
 to  the  vote  of  the  House.

 The  queStion  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain

 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  ser-

 vices  of  the  financial  year  1980-81,
 be  taken  into  consideration.”

 Those  in  favour  may  say  ‘Aye’.

 SEVERAL  HON.  MEMBERS:

 Aye.
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 MR.  DEPUTY-SPEAKER:

 against  may  gay  20'.

 Those

 SOME  HON.  MEMBERS:  No.

 MR.  DEPUTY-SPEAKER:  I  think
 the  Ayes  have  it,  the  Ayes  have  it,
 and  the  motion  15  adopted  .  .  Now
 we  51181]  take  clause  by  clause  con-
 sideration  of  the  Bill.

 SOME  HON.  MEMBERS:  Noes

 have  it.  Noes  have  it.

 1.  DEPUTY-SPEAKER:  Do  you
 want  Division?  Are  you  pressing  for
 Division?  Now  I  put  again  the

 motion  to  the  vote  of  the  HouSe  and

 you  ask  for  DiviSion.

 Sr  SATISH  AGARWAL:  It  is
 dn  record—you  have  announced  Noes

 have  it.  Noes  have  it.  That  is  all.
 We  do  not  want  Division.

 MR.  DEPUTY-SPEAKER:  No,  no.
 I  said  Ayes  have  it,  Ayes  have  it.

 Please  see  the  records.

 (interruptions)

 MR.  DEPUTY-SPEAKER:  Theve
 is  a  record.  It  is  very  095५  to  create

 a  confusion.  Let  us  sce  the  record.  I
 have  said—Ayes  have  it,  Ayes  have
 1८.  What  is  that?

 (Interruptions)

 SHRI  प.  VENKATARAMAN:  Mr.

 Deputy  Speaker,  even  if  you’  had

 said—Noes  have  _  ४  xe  say—Ayes
 have  it  and  we  will  have  the  Division.

 MR.  DEPUTY-SPEAKER:  All

 right,  do  you  want  Division?

 SOME  HON.  MEMBERS;  Yes.

 MR.  DEPUTY-SPEAKER:  Let  the

 lobbies  be  cleared—

 I  would  request  each  Member  to
 make  sure  that  he  15  sitting  in  his

 asSigned  seat.  Each  Member  is  re-

 quested  to  take  special  care  to  record

 his  vote  correctly  as  ‘Aye’  or  ‘No’  or
 ‘Abstention’  as  the  case  may  be,  80
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 that  there  is  no  occasion  for  making
 corrections.  '

 I  may  briefly  recall  that  as  soon:as
 the  automatic  vote  recording  equip-
 ment  is  made  active  on  announce-
 ment  by  the  Chair  “Now  Division”,
 a  gong  sounds  which  is  the  signal  to
 the  Members  to  cast  their  votes.
 Each  Member  has  to  press  the  push
 switch  and  then  operate  one  of  the
 three  push  buttons  that  js,  for  ‘Aye’,

 | 111  or  ‘Abstention’,  according  to  his
 own  choice.  The  push  switch  and
 the  push  button  must  be  kept  pressed

 0 है 11110  No.  6]

 Anand  Singh,  Shri
 Ankineedu,  Shri  M.
 Anuragi,  Shri  Godil  Prasag
 Arunachalam,  Shri  M.
 Bairwa,  Shri  Banwari  Lal
 Bajpai,  Dr.  Rajendra  Kumarj
 Beleshwar  Ram,  Shri
 Banatwalia,  Shri  o.  1.
 Bansi  Lal,  Shri
 Barot,  Shri  Maganbhai
 Bhagwan  Dev,  Acharya
 Bhakta,  Shri  Manoranjan
 Bhardwaj,  Shri  Parasram
 Bhatia,  Shri  5.  ।..
 Bheekhabhai,  Shri
 Bhoye,  Shri  Reshma  Motiram
 Birbal,  Shri
 Birender  Singh  Rao,  Shri
 Chakradhari  Singh,  Shri

 हि (18018  Shekhar  Singh,  Shri

 4

 Chavan,  Shri  5.  5.
 Dennis,  Shri  N.

 “Desai,  Shri  छ,  आ.
 Dhandapani,  Shri  ९.  ?.
 Faleiro,  Shri  Eduardo
 Gaekwad,  Shri  2.  १.
 Gandhi,  Shrimati  Indira
 Ghufran  Azam,  Shri
 Gireraj  Singh,  Shri
 Gomango,  Shri  Giridhar
 Gounder,  Shri  A.  Senapathi
 Guisher  Ahmed,  Shri
 Hembrom,  Shri  Seth
 Jain,  Shri  Bhiku  Ram
 Jitendra  Prasad,  Shri
 Kamal  Nath,  Shri
 Kaushal,  Shri  Jagan  Nath
 Krishan  Dutt,  Shri
 Krishnan,  Shri  G.  २.
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 simultaneously  until  the  gong  sounds

 for  the  second  time  after  10  seconds.

 King  cooperation  of  Members  is
 solicited.

 The  question  is:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriataion  of  cer  a
 sums  from  and  out  of  the  Cons
 dated  Fund  of  India  for  the  हा
 vices  of  the  financial  year  1980-01,
 be  taken  into  consideration.”

 The  Lok  Sabha  divided.
 {17.28  hys,

 AYES

 Kuchan,  Shri  Gangadhar  S.
 Laskar,  Shri  Nihar  Ranjan
 Mahabiy  Prasad,  Shri
 Mahajan,  Shri  २.  5.
 Mallu,  Shri  A.  5.
 Mishra,  Shri  Ram  Nagina
 Misra,  Shri  Harinatha
 Mohiie,  Shri  Yashawantrao
 Motilal  Singh,  Shri
 Nehru,  Shri  Arun  Kumar
 Netam,  Shri  Arvind
 Panday,  Shri  Kedar
 Pandey,  Shri  Krishng  Chandra
 Parashar,  Prof,  Narain  Chand
 Patel,  Shri  Ahmed  Mohammed
 Patel,  Shri  ८.  9.
 Patel,  Shri  Uttamihai  म.
 Patil,  Shri  ९.  ?.
 Patil,  Shri  Balasaheb  Vikhe
 Patil,  Shri  Shivraj  V,
 Phuiwariya,  Shri  Virda  Ram
 Pradhani,  Shri  ८.
 Pullaiah,  Shri  Darur
 Qazi  Saleem,  Shri
 Quadri,  Shri  S.  T.
 Ram,  Shri  Ramswaroop
 Ramamurthy,  Shri  ८.
 Ran  Vir  Singh,  Shri
 Ranga,  Prof,  ।.  ४.
 Rao,  Shri  M.  Satyanarayan
 Rawat,  Shrj  Harish  Chandra  Singh
 Reddi,  Shri  ४.  5.
 Reddy,  Shri  5  Brahmanandg
 Reddy,  Shri  5.  Vijaya  Bhaskara
 Saminuddin,  Shri
 Satya  Deo  Singh,  Prof,
 Sebastian,  Shri  5.  :.  12011.0
 Sethi,  Shri  Arjun
 Shankaranand,  Shri  5.
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 Shanmugam,  Shri  ?.

 Sharma,  Shri  Chiranji  Lal

 Sharma,  Shri  Kali  Charan

 Sharma,  Shri  Nand  Kishore
 Shiv  Shankar,  Shri  ?.
 Shivendra  Bahadur  Singh,  Shri

 Sidnal,  Shri  S.  छे.

 Solanki,  Shri  Babu  Lal

 Sparrow,  Shri  8.  S.

 Stephen,  Shri  ८  1t.

 Suryawanshi,  Shri  Narsing
 Tariq  Anwar,  Shri

 NOES

 Agarwal,  Shri  Satish

 Barman,  Shri  Palas

 Basu,  Shri  Chitta
 Bhim  Singh,  Shri

 Dandavate,  Prof,  Madhu

 Ghosh,  Shri  Niren

 Goyal,  Shrj  Krishna  Kumar

 Halder,  Shri  Krishna  Chandra
 Hannan  Mollah,  Shri
 Harikesh  Bahadur,  Shri

 Kashyap,  Shri  Jaipa]  Singh
 Mandal,  Shri  Dhanik  Lal

 Manda},  Shri  Sanat  Kumar

 MR.  DEPUTY-SPEAKER:  Subject
 to  correction,  the  result*  of  the  divi-
 sion  is:  Ay@és:  101;  Noes:  25.

 ar  eh  -  कज" «  9
 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER.  Now,
 we  take  up  clause  by  clause  consi-
 deration.  There  is  no  amendment  to

 clauses
 2  to  4.  The  question  is:

 r  ws  ्  वि  ा  ि...
 “That  clauses  2  to  4  stand  part

 of  the  Bill.”

 a

 The  motion  was  adopted.

 Clauses  2  to  4  were  added  to  the  Pill.
 The  schedule  was  added  to  the  Bill.
 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 *The  following  Members  also  re-
 corded  their  votes  for  Ayes:  Shri
 प.  भ.  Gadgil,  Shri  M.  1.  Chandra-
 shekhara  Murthy,  Shri  Digvijay  Sinh,
 Shri  Mohammad  Asrar  Ahmad,  Shri
 Muldevji  M.  Odedra,  Shri  Hiralal  R.

 Parmar  Shri  Rameshwar_  Nikhra,
 Shri  V:  dhi  Chander  Jain  and  81111.0

 Subhas:  Chandra  Yadav.
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 Tayyab  Hussain,  Shri

 Thorat,  Shri  Bhausaheb

 Thungon,  Shri  P,  K.

 Varma,  Shri  Jai  Ram

 Veerbhadra  Singh,  Shri

 Venkataraman,  Shri  R.

 Venkatasubbaiah,  Shri  P.

 Verma,  Shrimati  Usha

 Vyas,  Shri  Giridhari  La]
 Wagh,  Dr.  Pratap
 Zainu]  Basher,  Shri

 Mehta,  Prof.  Ajit  Kumar

 Mhalgi,  Shri  R.  ८

 Mukherjee,  Shri  Samar
 Muzaffar  Hussain,  Shri  Syed

 Roy,  Shri  -  5.

 Roy  Pradhan,  Shri  Amar

 Saini,  Shri  Manohar  La]
 Shastri,  Shri  Ramavatar

 Tirkey,  Shri  Pius
 Trilok  Chandra,  Shri

 Unnikrishnan,  Shri  5.  छ.
 Varma,  Shri  Ravindra

 SHRI  ..  VENKATARAMAN:  I  beg
 to  move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 17.32  hrs.

 FINANCE  (NO.  2)  BILL,  1980

 MR.  DEPUTY-SPEAKER.  Now,
 we  take  up  Finance  (No.  2)  Bil]  for
 consideration  ang  passing.

 \  ५ਂ

 THE  MINISTER  OF  FINANCE

 (SHRI  R.
 VENKATARAMA

 .  ।

 beg  to  move:*  |

 “That  the  Bill  to  give  effect  to

 the  financial  proposals  of  the  Cent-

 78]  Government  for  the  financial

 *Moved  with  the  recommendation
 of  the  President.


